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LOK SABHA DEBATES

POK SABHA

Monday, December 22, 1980/
Pausa 1, 1502 (Sakg)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEARER in the Chair]
OBITUARY REFERENCE

(Death of Shri M.B.L. Bhargava)

MR. SPEAKER : Hon. Mem-
bers, I havé to inform the House
of the sad demise of one of our
former colleagucs Pandit M.B.L.
Bhargava who passed away at Jaipur
on 18th December, 1980 at the age
of 77.

Pandit Bhargava was a Member
of Central Legislative Assembly,
Constituent Assembly, Provisional

arliament and First, Second and
Third Lok Sabha durmg the years

1945 to 1967.

A freedom fighter, he partici-
pated in satyagraha and suffered
imprisonment. An eminent lawyer,
he took keen interest in Parlia-
mentary activitigs.

He represented India in  the
Inter-Parhamcn’tary Conference at
Berne in t952 ‘and also attended
second session of World Govcrnmcnt
C«zgfﬂcncc in* London that ycar.

He was grcatly interested in
land reforms, 7 cottage "' *“industry,
1dBbur welfare and uphﬁmcﬂt of
weiker iections ™™™ 7oA W

Vg8 LS—1
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We dceplv mourn the loss of
this friend and I am sure the House
will join me in conveying our cons
dolences to the bcrcaved fan’lly.

The House may stand in silence
for a short while to exprese its
sorrow.

The Member then stood in
silence  for a short while.

11.03 hrs.
RE. ARREST OF MEMBER
Many HON. MEMBERS rose—

MR. SPEAKER : One by one
please.

PROF. MADHU DANDAVATE
(Rajapur) Sir, T am going to
raise a very scrious issue because it
concerns also a Member of this
House. The former Deputy Prime
Minister and a Member of this
House, Shri Y.B. Chavan, the for-
mer Chxcf Mxmstcr, a nimber of
legislators and “a large number
of Kisans whose only demand is
concerned with the Central Govern-
ment, remunerative prices for the |
agncultural produce, were arrested

"MR. SPEAKER : What do you
want me to do ?

PROF MADHU DANDAVATE:
. . . and the judici magistrate !
said that their' arrest was illegal.
Shri Chavan and all others were
1llegally atrested. I have, there-
fore, tabled an ad_]oummcnt mo- -
tion for the failure of the Central
Government to ensure remunerative
prices for the agricultural produce.
I want to know whether there is any
ground on whxch tl'us can be re,

jefteds



3 Arrest and

MR. SPEAKER : We have
discussed the matter of re-
munerative prices as also the agi-
tation in Maharashtra.

PROF. MADHU DANDA.
VATE : This is a new development.
A member of this House has been
arrested and more than that the
judicial magistrate said that the
arrest was illegal... (Interruptions)
The judicial magistrate says that
the arrest of Shri Y. B. Chavan is
illegal.

11°04 hrs.

ARREST AND RELEASE OF
MEMBER

MR. SPEAKER : I have an
announcement to make. The fol-
lowing  wireless messages from
DISPOL, Amravati (Maharashtra)
addressed to the Speaker, Lok Sabha,
were received on 20/21st December,

1980.

(i) ‘“Wireless message No.DSB/
6666/80 dated 20-12-1980.

“Shri Y.B. Chavan, M.P.
arrested by Amravati Police
today at 1000 hours for
an offence under section
135 B.P. Act at Maya
Savanga P.S. Chandur Rail-
way. He is being sent to
Nagpur prison.”

(ii) Wireless message No. DSB/
6670/1980 dated 20-12-80.

“In continuation of my
today’s wireless message No.
DSB/6666/80, 1 have to
bring to your kind notice
that the arrest of Shri Y.B.
Chavan, M.P. has also been
made in  exercise of the
powers conferred by Section
151 of the Code of Crimi-
nal Procedure, 1973 as am-
ended by the Maharashtra
Ordinance No. 7 of 1980.”

(iil) Wireless message No. DSB/
6670/1980 dated 21-12-1980.

DECEMBER 22, 1980

Release of M.P. 4

“Reference Wireless mess-
age No. DSB/6670/1980 dt.
December, 20, 1980 regard-
ing the arrest of Shri Y.B.
Chavan MP, I have to bring
to your kind notice that Shri
Chavan has been released
at 20.30 hours on Decem-
ber, 20, 1980, at Bhandara
by the police.”

PROF. MADHU DANDAVATE
(Rajapur) : Judicial Magistrate
gave the judgement that actually
the arrests were illegal.

SHRI JYOTIRMOY BOSU
(Diamond  Harbour) : Mem-
bers of Parliament cannot be arres-
ted without the consent of the House.
It is deplorable. It is atrocious.

Ty @ qrEam (g ) -
gege A, & g AITA 97 G gA
g | o AN, fag  aEo o
g™ ® frewmrd g1 @A
g ¢ ¥ gz WA
%1 Arfen faar ¢ f& go wAo wrdo
# foee It fa foore 27 s @ o,
39 {oQWoW{fo%fl‘ﬁi’Tﬁ"ﬂ
gfem 3 w1 1 ag fawTa gEe
F  HEIHATEfT 9T M@ TE
A7e "1q frreardy #3 N g7 aTE
TH A X UF

SHRI JYOTIRMOY BOSU :
He was bodily lifted.

DR. SUBRAMANIAM SWAMY
(Bombay North East)
It is the responsibility of this Parlia-
ment to ensure that the executive
does not act in a manner that the
laws of theland are flouted. Antulay’s
Government  brought the entire
executive  into contempt. Under
Article 356, Antulay’s Government
s required to be dismissed. I would
like this to be discussed in the House.



5 Re. Deaths at

The Judicial Magistrate passed a
stricture  that it is illegal. Mr.
Antulay’s Government is got to
be dismissed.

——

11.08 hrs.

RE : ALLEGED DEATHS AT
NARWANA IN HARYANA
DUE TO SPURIOUS LIQUOR

Nt WATm wwr (femre) - o#

WA TH FWIT GTAT I ALE HIHT
ww fearar wga o gframon
¥ A1 ATamET ¢ 3§ § fgnm fE
gl 97 faw A0%F § @ 3F A
T J 22 MTEWY AT AT IH A
g FHATH §  GTAT 9 9 9Y7 qF
F@ET F WL 22 ARHY AL U
g 3z gmET 7 AT zfan fE
gl T @ E ) AT MgT F @Rt
qTAW BT QT g 1 AW TA AE
gaag@ #9977 39 A9 F 9 gTET
A grg g

(sazara) **

MR. SPEAKER : Not allowed.
Order please. Nothing will go on
record.

7 wRAT FY | § )
(zamar) **

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND) : This
is contempt of the House.

MR. SPEAKER : I donot want

to allow. I have not allowed.
(Interruptions)**

MR. SPEAKER : Order, order.
{Interruptions)**

SHRI B. SHANKARANAND :

It is a sheer contempt of the House.
(Interruptions)**

PAUSA 1, 1902 (SAKA)

v - .y L
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MR. SPEAKER : ‘Please sit
down.

(Interruptions) **

MR. SPEAKER : Look here.
This is not. . . . .. Without my per-
mission, nothing is to be recorded.
Hon. Members, when the matter
was raised last, I had occasion to
observe that loss of human lives as
a result of drinking liquor which
was poisonous or contaminated, was
a matter for great concern both
from the human and national points
of view. And I think we are much
mor - concerned with the moral
responsibility to the people of India,
being the followers of the great
Bapu, Mahatma Gandhi, and we

owe something.

Ours ages from time immenmo-
rial and Maha ' ma Gandhi, Father
of Nation, have stressed on the
people theneed to observe temperance
and avoid intoxicating  drinks,
This principle is also enshrined in
the Directive Principles of our
Constitution. Having regard to all
these facts, I have no doubt that
the Home Minister would take
initiative to obviate recurrence of
such incidents.

SHRI B. SHANKARANAND :
I have a point. Sir, the drama
that was enacted just now, is abso-
lutely against the dignity and de-
corum of this House. (Interruptions)
Whatever happens outside, we nust
keep up the dignity of the House.
Whatever was gonc, was ridiculous.

MR. SPEAKER : You bring it
to me. It was not on record.

(Interruptions)

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBB.
AIAH) : On behalf of the Govern.

#*Not recorded.
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[Shri P. Venkatasubbaiah]
ment of India, we share the concern
expressed by you and the sentiments
expressed on this Toccasion when
some precious human lives have
been lost due of the drinking of
illicit liquor ; and we will convey to
the Government of Haryana the feel-
ing of this 'House and the views
expressed by the‘hon. Speaker. At
the same time—human “ lives have
been lost; and everybod

y is deeply
concerried—that  should

‘not be

goligicalizcd dénc_l’ Pc;l:}né).nsfratcd;-
v ~ bringi own th ity o
the Hozch.}:\%lnmpﬁm) i °
[N 2SRl Y b Tl

SHRI JYQTIRMOY BOSU
(Dizmond ~ Harb ur) I " have

a point of ordcr. '(Inierruptions) -~

MR. SPEAKER Mr. Unni-
k-'shnan. 7’
» (Interruptions)

MR. SPEAKER : Please order.
I have permitted Mr. Unnikrishnan.

SHRI K. P. UNNIKRISHNAN
{Badagara)': I want to bring to
your notice the extra-ordinary man-
ner in which the leader of my Group
was treated. Please listen to ‘me,
Sir, I have a point of view and I
must express.

MR. SPEAKER : There is no
question of expressing. You should
ive something. Under what rules ?
have got adjournment motion on
this. Mr. Dandavate has done it.
v

'SHRI K.P. UNNIKRISHNAN :
This is a grave matter. When a
Member is illegally detained. ...

MR. SPEAKER

(Interruptions)

e demrer

SHRI JYOTIRMOY BOSU : I
have something different, because
enough has been said aboat this
issue. On Friday, you will recollect
Sir, 1 gave a' privilege ¢ ' motion

inst " the Director "General ‘of
ICAR for circulating cyclostyled

: No.

DECEMBEK

23, 1980
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notes for misleading and prt;:ssuri-
zing, ... (Interruptions) We ave having
a cﬁbatc' to-day at 4 O’clock. The
usual trick that they follow is to
mislead some of the hon. Members.

MR. SPEAKER : I can depend
on the Members of this House not
to fall to this pressure.

SHRI JYOTIRMOY BOSU :
There have been 2 prcccdcnt's in the

4th Lok Sabha. Kindly give me 2
minutes. e ¢
R

MR. SFEAKER : | have got

somcthing for you.

SHRI JYOTIRMOY BOSU :
I just say that in the 4th Lok Sabha,

there were 2 cases.

LN

Sir, on Dr. Baburao Patel...
MR SPEAKER : Please come
to me. We will discuss it.’ o

SHR! JYOTIRMOY BOSU
Today’ there is going to be a debate
on this subject. Therefore, vou
pleasc make an observation on the
floor of this House now.

MR, SPEAKER : Pleasc come to
room and we will discuss it!

SHRI JYOTIRMOY BOSU :
Today at 4 O’ clock, there is going
to be a debate on this. (Interruptions)

my

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir, my point is
that the Judicial Magistrate has
passed a stricture against the Govern-
ment. . .. (Interruptions)

MR.SPEAKER : Nothing should
g0 on record.
( {n‘fem?fw{'u) e

=Y XaqrE f«q ¥yaq (wixaT) -
&7 uF w17 719 geATa faar § i G-
qg?‘fﬁ‘ &, s 0% ¥ feara
N g arry wﬁ'ﬁm‘m@r K

W M

*#Not recorded.
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Narwana, (Haryana) .

mmmﬂt@tu
@ arE v A dfd %
frza-ar wrmgl m%qu‘naﬁ
®,.}

-

4 i
o asT™ mr“m:

gfeas

PROF. P.J. KURIEN (Mave-
likara) : Sir, the Judicial Magi-
strate has sa’d that the arrest of
Shri Y. B. Chavan is illegal..
(lnlermplions)

MR. SPEA]\ER Not allowed.
(I ntermplwm) s

oA |

. Wi T oeres Tw: (War)

mﬁvﬁg&mmwﬁsﬁitmfww
m‘} b mg e wafras

& gery w0 § f& 3w Q Faw
¥ fAu gz A fawm= fzar amo

MR. SPEAKER : That has
alrecady becn done. Please sit down.
Nothing is on record.

(Interruptions)**

SHRI G. M. BANATWALLA
(Punnani) : Sir, the hon. Deputy-
Minister for Railways denied about
the s rike of yardsmen in Bombay
Central having taken place on the
14th of November. The strike did
take placc and the answer given to
my Unstarred question was wron,
I gave a notice on this under Ru c
222,

MR, SPEAKFR : I will look
into the matter.

SHRI G. M. BANATWALLA :
If not today, please allow m= to-
morrow to raisc the matter.

MR. SPEAKER
give me thc notice.

¢ You please

Member PAUSA 1, 1802 (SAKA)

Re. Arrcst of o1

VA2 1./ ,V"
-5, SHRI G, M. BANATWALLA ;
I have already given a notice under
rule 222,

(o @Y iEs (#7297
ﬂ%qwmﬁm qszzmzu FATE®
%w‘am‘tﬁg«wgﬁa%w
F FAAT F1 JTA &, IART THIIT
1 ITE TS, TH gE wEaATAi
irvmﬁgn ﬁﬁraa‘«rmgﬁﬁ
tq 9r WY AT oiMA A =
THETT F:L

TEOR WERW : W ATEE O |

. dw.) ‘e ;}\r: o2 9'
W grEE g (vrdY) @ &R
oF TR TR wEAq faar @

3 Uhte

MPL. §Pf:‘.;\KEli : N(;t allowed.

(Interruptions)* *

—
NP ¥ VIR S

RE. -\RREST OF MEMBER—contd.

SHRI BAPUSAHEB PARU-
LEKAR  (Rainygiri) The
duestion  which 1 would liké to

pose is that the hon. Member has
been  illegally arrested....

( Interrupté&’n})

. MR. SPEAKER :.You plcasc
read rule 229 and thcn you know. .

(Interruptions)

SHRI R. K. MHALGI (Thane):
Sir, you are the protector o. every
Member of this Home. Mr. Y. B.
Chavan was illegally arrested and
that has been made clear. Now will

you please enquire into the matter?

MR.SPEAKER: You Please read
rule 229.

(Interruptions)

$*Not recorded.
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PROF. MADHU DANDAVATE:
Sir, in the past when any illegalijty
was involved in the arrest of a Mem-
ber, you allowed the Member......

(Interruptions)

wsqw W@ ;. &IHe AT
T A AR X I

PROF. MADHU DANDAVATE:

He willnot give it. We willnotrequ-
est a man of his stature to give a
statement.

(Interruptions)

SHRIMATI PRAMILA DANDA-
VATE: He should request Mr. Cha-
van to make a statement...... (In-
terruptions)

PROF. MADHU DANDAVATE:
Why not you accept the contention
of my wife ?

MR. SEEAKER: "You are all
hon. Members. ..... (Interruptions)

SHRI K.P, UNNIKRISHNAN:
You cannot abdicate your responsibi-
lity as the custodian of the rights of
Members.

MR. SPEAKER: I shall try to
abide by the rules, whatever rules
are there.

SHRI BAPUSAHEB PARULE-
KAR: I amon a point oforder under
rule 229. With gr-at respect, I want
to submit; you referred to 229 and
that does not apply to the facts
which I narrated.

You said 229;that is gagging us.

MR. SPEAKER: You arcwel-
come to discuss it with me.

SHRI BAPUSAHEB PARULE-
KAR: I would read rule 229. When
a Member is arrested on a criminal
charge or for criminal offence or is
sentenced to imprisonment by a
cour: or is detained...... that shall
be intimated. My point is that the

EAPCId wrews AN

arrest is illegal; that is what has been
said over the radio. Are we no
going toreply upon it. The magistrate
has held that order illegal. It is
wrongful confinement by the Mahara-
shtra police; it is beyond 229.

MR. SPEAKER: If the hon.
Member writes to me about this
thing, I will find out
(Interruptions)

............

Wt W fawm oA (Fromg) ¢
gsast XY AU § AET gA A FE
tfE @t wgm & e & Ty
¥ 3% #1€ IET A@; g, W o
oo 3 IR freEme fean, aw f&
Ffefa= afagz 7 wa1 fx ag fremmdt
way 41 1 iAo go ofusw & f&
o fFlArg s AU sHaEagur g
A 3R A {94 w1 gIa7 T
w1, 777 ¥ 37 . fa=re A wfgo

MR. SPEAKER : I will look into it.

=t gfrem w7 : & AEAT
a7 #1 AT fear mar @, afz 3@
B AR FTA LA ... (suwama )

11.20 hrs.

PAPERS LAID ON THE TABLE

ANNXUAL REPORTS AND REVIEWS OF
RecioNaL  Exciveering CoOLLEGE,
WARANGAL AND KARNATAKA
REeGIONAL ENGINEERING  COLLEGE,
SURATHKAL FOR 1979-80, ANNUAL
AccouNts oF INDIAN  INSTITUTE OF
MANAGEMENT, CaLcuTTa FOR
1978-70 WITH STATEMENT FOR DELAY,
ANNUAL REPORTS AND REVIEWS OF
INDIAN  INSTITUTE OF MANAGE-
MENT, AHMEDABAD AND REGIONAL
ENGINEERING  COLLEGE, Tiru-
CHIRAPALLI, FOR 1978-79 AND CORRI-
GENDUM  TOo NoTIFicaTioN  No.
G.S.R. 31(E) DATED 18-1-79.
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THE MINISTER OF EDUCA-
TION AND SOCIAL WELFARE
(SHRI S. B. CHAVAN) :

I beg to lay on the Table :—

(0) i) A Copy of the Annual
Report (Hindi and English
versions) of the Regional
Engineering College, Waran-
gal, for the year 1979-8o.

(i) A copy of the Review
(Hindi and English versions)
by the Government on the
working of the Regional
Engineering College, Waran-
gal, for the year 1979-80.

[Placed in Library. See No. LT-1682/80.]

(2) (i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Karnataka Re-
gional Engineering College,
Surathkal, for the vyear

... 1979-80.

(i) A copy ofthe Review (Hindi
and English versions) by
the Government on the wor-
king of the Karnataka Regio-
nal  Engineering College,
Surathkal, for the year

.1979-80.
[Placed in Library. See No. LT-1683/80.]

(3) (i) Acopyof the Annual Acco-
unts (Hindi and English ver-
sions of the Indian Institute of
Management, Calcutta, for
the year 1978-79 together
with Audited Report thereon.

(i) A statement (Hindi and
English  versions) showing
reasons for delay in laying
the Accounts.

{Placed in Library. See No. LT-1684/80.]

(4) (i) A copyof the AnnualReport
(Hindi and Engligh versions)
of the Indian Institute of
Management, Ahmedabad,
for the year 1978-80 along
with Audited Accounts.

(') A copy of the Review (Hindi
and English versions) by
the Government on the wor-

PAUSA 1 1902 (SAKA)
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king of the Indian Institute
of Management, Ahmedabad,
for the year 1979-80.

[Placed in Labrary. See No. LT-1685/80.]

(5) (i) A copy of the Annual Report
of the Regional Engineering
College, Tiruchirapalli, for
the year 1979-80 along with
Audited Accounts.

(ii) A copy ofthe Review (Hindi
and Engligh versions) by
the Government on the wor-
king of the Regional Engi-
neering College, Tiruchira-
palli, for the year 1979-80.

[Placed in Library. See No. LT-1866/80.]

6) A copy of Notification
No. G.S.R. 1034 (Hindi
and English versions) Pub-
lished in Gazette of India
dated the 4th October, 1980
containing corrigendum to
Notification No. G.S.R. 31
(E) dated the 18th January,
1979, under sub section (3)
of section of the University
Grants Commission Act,
1956. [Placed in Library. See
No. LT-1687/80.]

CORRECTION OF ANSWER TO USQ
No. 2164 DATED 2-12-80 RE. SANC-
TION OF HOUSE BUILDING ADVANCE

THE MINISTER OF PARLIA-
MENTRY AFFAIRS AND WORKS
& HOUSING (SHRI BHISHMA

NARAIN SINGH) : On
behalf of Shri Shiv Shankar, I beg
lay on the Table a state-

ment (Hindi and English versions)
Correcting the reply given on.the
and December, 1980 to Unstarred
Question No. 2164 by Dr. Vasant
Kumar Pandit regarding Sanction
of House Building Advance. [Placed
in Library. See No. LT-1688/80.]

4
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Rivitw AND ANNUAL REPORT OF
HINDU!!‘AN LaTex Lrtp. TRIVAN-
DRUM POR 1979-80

THE MINISTER OF HEALTH
AND FAMILY .-WELFARE
(SHRI B. SHANKARANAND)
Ibeg to lay on the Table a cop
cach of the following papers (Hindi
and English  versions)  under
subsection (1) _of section 619A
of the Compamcs Act,  1956:—

(1) Review by the Government on
the working of the Hindustan
Latex Limited, Trivandrum,
for the year 1979-80.

] . D A T V)

{2) Annual Reportofthe Hindustan
Latex Limited, Trivandrum,
for the year 1979-80 along
with the Audited Accounts
and the Comments of the
Comptroller and  Auditor
General thereon.

[Placed in Library. See No. LT-1689/80).

ANNUAL REPORT AND CERTIFIED

ACCOUNTS OF INDIAN AIRLINES FOR

1979-80 _

ANgHEMINISTER OF TOURISM
CIVIL AVIATION (SHRI

A. P, SHARMA): I  beg to

lay on the Tablc —

(1) A cppy of the Annual Report
(Hindi and English ver
sions) of the Indian Airlines
for the year 1979-80, under
sub-section (2) of section
37, of the Air Corporations
Act 1953. .

(2) A copy of the Certified Accounts
(Hindi and English versions)
of the Indian _Airlines for
the _ year together
with the Audngial({cpon there-
on, under sub-section (4)
of section 15 of the Air
Corpbranons Act, 1953.

[Placedin Lzbrafy See No LT-1690/80}-
SHRI BAPUSAHIB PARULEKAR
(Ratnagiri) Sir, T have given notice with
reference to the laying of papers on
the Table. .-
MR. SPEAKER : I have referred
he matter under rule 305 please
took into it.

DECEMBER 22, 1980
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-»-+SHRI BAPUSAHEB PARU1 E-
KAR i We are fo ignoié it ?
a2t Kas a ot S X ToN
MR. SBEAKER : It has io be referr-
ed to the Committee that jsthe convene
tion. Why do you want to force me ?

Reviews AND ANNUAL REPoRTS
OF GUJARAT STATE Forest DEve-
LOPMENT CORPORATION Lrp.,
VADODARA FOR 1977-78 AND 1978-79,
REVIEW AND ANNUAL REPORT OF
TriPURA  FOREST  DEVELOPMENT
AND PLANTATION  CORPORATION
Ltn., AGARTALA FOR 1976-77
WITH STATEMENTS FOR DELAY, ETC.

THE MINISTER OF..STATE
IN THE MINISTRY OF, AGRI-
CULTURE (SHRI R. V. SWAMI.
NATHAN ) : 1 beg  lay on the
Table:—

(1) (i) A copy each of the following
papers (Hindi and English
versions) under section 619A
of the Companies Act,

1955 :—

(a) (i) Review by the Gourmcm
on the working of the Gujarat
State Forest Development
Corporation Limited Vado-
dara, for the year 1977-78.

(ii) Annual Report ofthe Gujarat
State Forest Development Cor-
poration Limited, Vadodara
for the year 1977-78 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon.

(b) (i) Review by the Government
oan the working of the Gujarat
State Forest Development
Corporation Limited, Vado-
dara for the year 1978-79.

(ii) Apnual Reportofthe Gujarat
State Forest Development
Corporation, Limjted Vado-
dara, for the year 1978-79
along , with, the Audited
Accounts and the comments
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the comments of the Comp-
t’r;ollcr and Auditor General
thereon.

{Placed in Library See No. LT-1691/80]

(c) (i) Reviews by the Government
on the working of the Tripura
Forest Development and plan-
tation Corporation Limited
Agartala for the year 1976-77.

(i) Annual Report, (Hindi ver-
sion)* ofthe Tripura Forest
Development and plantation
Corporation Limited "A"g?r-
tala, for the year 197
along with the Audite
Accounts and the cofnments of
the Comptroller and Audi-
tor General thercon.

(2) A Staternent éHindjari,dEn‘glish
FFiOns) showing reasons for
§c ay in laying the papers
mentioned at (1) (a) above.

(3) A Statement (Hindiand English
versions) showing reasons for
delay in laying the Hindi
version of the Report mention-

ed at (c) (ii)* above.
Placed in Library. See No. LT-1692/80]

KERALA PATENTS’ PROCEEDINGS
RuLEs, DATED 12-8-1977 WITH
STATEMENT FOR DELAY.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARAN]JIT CHANANA):
I beg to lay on the Table :—

(1) A copy of the Kerala Patents’
Proceedings Rules dated the 12th
August, 1977 (Hindi and English
versions) issued by the High
Cowjt of Kerala in exercise of the
powers .conferred by section 158
of the Patents’ Act, 1970, under
séction 160 of the said Act,

(2) Ajstatement (Hindi and English
versions) showing reasons  for

PAUSA 1, 1B02 (sARA)
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delay in laying the abéve Rule:.

[Placed in Library. See No. LT-16¢3
8o].

ANNUAL REPORTS AND REVIEWS
oF Raja RammoHAN Rovy LisrARY
FounpaTion, CALCUTTA FOR 1979-80,
CeNTRE FOR CULTURAL RESOURCEs
AND Traning, New DEeLHI FOR
1979-80, SALAR JuNc MuseuM Boarb,
HyYDERABAD FOR 1979-80 AND RasH-
TRIYA SANSKRIT SANSTHAN, DEeLHI
FOR 1979-80, ANNUAL ACCOUNTS OF
THE RASHTRIYA SANSKRIT SANSTHAN,
DELHI FOR 1975-76 AND 1976-77 WITH
STATEMENTS FOR DELAY.

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCA-
TION (SHRIMATI SHEILA-
KAUL, :

I beg to lay on the Table :—

(1) (i) A copv of the Annual
Report (Hindi and English
versions) of the Raja Ram-
mohan Roy Library Founda-
tion, Calcutta, for the year
1979-80 along with the
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by
Government on the working
of the Raja Rammohan
Roy Library Foundation,
Calcutta, for the year 1979-
8o

[Placed in Library. See No. LT—
1694/80.]

D
(2) (i) A copy of the Annual Re{’)_ort
(Hindi and English versions)
of the Centre for Cultural
Resources and Training, New
Delhi, for the year 1979-80.

(ii) A: copy of the Review
(Hindi and English versions)
by the Government on the
working; of .the | Centre  for
Cultural Resources and

* English version of the Report was laid on the Table on the 14th May,

1979.
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Training, New Delhi, for
the year 1979-80.

[Placed in Librarv. S2¢ No. LT
1695/80]

(3) (i) A copy of the Annual Report
(Hindi and English versions)
of the Salar Jung Museum
Board, Hyderabad, for the
year 1979-80 along with
Accounts.

(ii) A copy of the Review
(Hindi and English versions)
by the Government on the
working of the Salar Jung
Museum Board, Hyderabad
for the year 1979-80.

[Placed in Library . See No. LT —
1696/80.]

(4) (i) A number of the Annual
Report (Hindi and English
versions) of the Rashtriya
Sanskrit Sansthan, Delhi,

for the year 1979-8n.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Rashtriya Sanskrit
Sansthan, Delhi, for the

vear 1979-8o.

(s5) A statement (Hindi and
English versions) showing a
reasons for delay in laying
the documents mentioned
at (4) above.

{Placed in Library. See No. LT—
1996/80.]

(6) (i) A copy of the Annual Ac-
counts (Hindi and English
versions) of the Rashtirya
Sanskrit Sansthan, Delhi, for
the year 1975-76 along with
Audit Report thereon.

(ii) A statement (Hindi and
English versions) showing
reasons for delayin laying
the documents  mentioned
at 6(i) above.

DECEMBER 22, 1980
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(7) (i) A copy of the Annual Ac-
counts (Hindi and English
versions) of the Rashtriya
Sanskrit Sansthan, Delhi,
for the year 1976-77 along
with Audit Report thereon.

(ii) A statement (Hindi and
English versions) showing
reasons for delay in laying
the document mentioned
at & 7(i) above.

[Placed in Library. See No. LT—
1697/80.]

ANNUAL REPORT OF CENTRAL
CounciL. FOR RESEARCH IN AYUR-
VEDA AND SIDDHA, NEw DELHI POR
1978-79 WITH STATEMENT FOR NOT
LAYING HINDI VERSION.

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :

I beg to lay on the Table :

(1) A copy of the Annual Report of
the Central Council for
Research in Ayurveda and
Siddha, New Delhi, for the
year 1978-79. along  with
Audited Accounts.

(2) A statement explaining reasons
for not laying simultane-
ously the Hindi version of the
above Report.

[Placed in Library. See No, LT—1698/
80.]

REPORTS OF THE COMMISSIONER FOR
ScHEDULED CASTES AND SCHEDULED
TrRiBES AND MINORITIES CoMmMmI-
ssioN WITH MEMOs OF ACTIONS—
TAKEN THEREON.

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATA-
SUBBIAH) : I beg to lay on the
Table :

(1) A copy of the Report (Hindi
and English versions) of the
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Commissioner for Scheduled
Castes and Scheduled Tribes
for the year 1978-79—Parts
I and II—under article 338
(2) of the Constitution.

[Placed in Library. See No. LT-1699/80].

(2) (i) Acopyof the Second Annual
Report (Hindi and English)
versions) of the Minorities

Commission for the year end-

ing the 31st December, 1979.

(ii) A copy of the Memorandum
(Hindi and English versions)
of action taken on the above
Report.

[Placed in Library. See No. LT 1700/80.]

(3) A Copy of the First Annual
Report (Hindi and English
versions) of the Commission
for Scheduled Castes and
Scheduled Tribes for  the
year 1978-79.

(4) A copy of the Memorandum
{Hindi and English versions)
of the Action Taken on the
recommendations contained
in the Report.

[Placedin Library. SeeNo. LT. 1701/80.]

REVIEW AND ANNUAL REPORT OF
TELECOMMUNICATIONS CONSULTANTS
Inpia L1p., NEW DELHI FOR 1979-80,
LICeEnsING oF WIRELESS RECEIVING
APPARATUS (AMDT.) RuULEs, 1980
AND INDIAN WRIELESS TELEGRAPHY
(PossessioN) AMDT. RULES, 1980.

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-

PAUSA 1, 1902 (SAKA)
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communications Consultants
India Limited, New Delhi,
for the year, 1979-8o.

(ii) AnnualReportofthe Telecom-
munications Consultants
India Limited, New Delhi, for
the year 1979-80  along
with the Audited Acco-
unts and the comments of the
Comptroller and  Auditor
General thereon.

[Placed in Library. See No. LT-

1702/80},

(2) A copy of the Licensing of
Wireless Receiving Apparatus
(Amendment) Rules, 1980
(Hindi and English versi-
ons) Published in  Notifi
cation No. G.S.R. 482 (E)
in Gazette of India dated the
22nd August, 1980, under
sub-section (5) of section 7
of the Indian Telegraph Act,
1885, [Placed in Library See
No. LT-1703/80]

(3) A copy of the Indian wireless
Telegraphy (Possession)
Amendment  Rules, 1980
{Hindi and English versions)
published in Notification No.
G.S.R. 483 (E) in Gazette of
India dated the 22nd August,
1980, under sub-section (4)
of section 10 of the Indian
Wireless Telegraphy Act,
1933. [Placed in Library See
No. LT-1704/80].

SUGAR PRICE DETERMINATION FOR

1980-81 PRODUCTION AMENDMENT,

ORDER. 1980

THE MINISTER OF STATE
IN THE MINISTRY OF AGRI-

CATIONS (SHRI VIJAY N.
PATIL):

I beg to lay on the Table:—

CULTURE (SHRI R.V. SWAMI-
NATHAN):

I beg to lay on the Tablea copy of
the Sugar (Price Determination for
1980-81 Production) Amendment Order

(1) A copy cach of the following 1980 (Hindi and English versions)

papers (Hindi and English ver-

sions) under sub-section (1 of published in Notification No. G.S.R.
sccticzn 619A of the C((m)lpanics 694(E) in Gazette, of India dated
Act, 1956:— the 15th December 1980 under sub-

section (6) of section 3 of the Essential
Commodities Act, 1955. [Placed in

(i) Review by the Government
Librayy, See No. LT-1705/80)

on the working of the Tele-
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Dgthi ConTROL OF CARRYING
EXPLOSIVES REGULATIONS, 1980 AND
IAS (APPOINTMENT BY PROMOTION)
4TH AMDr. REGULATIONS, 1980

THE MINISTER OF STATE IN
THE MINISTORY OF HOME
AFFAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS)
SHR1 P. VENKATASUEBIAH):

I beg to lay on the Table : —
(1) A copy of the Delhi Control of
" Carrying Explosives Regula-
tions, 1980 (Hindi and Eng-
lish versions) published in
Noatification No. 3612/Spl. Cell
PHQ in Delhi Gazeite dated
the- ioth December 1980,
under sub-gection(2) of sec-
tion 148 of the Delhi Police
Act; 1978. (Placed in Library.
See No. LT 1706/80].

{2) A Copy of the Indian Adminis-
trative Service  (Appoint-
ment by Promqtion)i%(:xrth
Amendment Regulations,
1980  (Hindi and English
versions) published in Noti-
fication No. G.S.R. 690 (E)
ih Gazetté of India dated
the 1ith December, 1980,
undér sub-section ?) of sec-
tion 3 of the All India Ser-
vices Act, 1951 [Placed in
Library, See No. LT-1707/80).

REVIEW, AND ANNUAL REPORT OF

New INDIA AsSURANCE Co., Ltp.,

BOMBAY FOR THE YEAR ENDED31-12-79
WITH STATEMENT. FOR DELAY AND

SuMMARY OF CONCLUSIONS AND RE-

‘COMMENDATIONS OF THE COMMITTEE
TO REVIEW WORKING OF LIC

_ :THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT:

" 1 beg to lay on the Table :— .

(1) A copy each of the following
papers under sub-setian (1)
of section 619 A of the Com-
panies Act, 1956 :—

(';) G) A Sté}.é;ﬁ;:nt (Hmd.l qndEngli'iil

versions) regarding Review

DECEMBER 23, 1980

PAC (5t) 2}

by Government on the wor-
king of the New India Assu-
rance Compay Limited, Bom-
bay, for the year ended gist
December, 1979.

(i) Annual Report of the New
India Assurance Company
Limited, Bombay for the
year ended 3ist December,
1979 along with the Audited
Accounts and the comments
ofthe Comptrollerand Auditor
General thereon,

(2) A Statement (Hindi and English
versions) showing reasons for
delay in laying the papers.
mentioned at (1) above,

[Place! in Library, See No. LT-
1708/80].

(3) A copy of the Summary of
conclusions and recommen-
dations of the Report of the
Committee to Review the
Working of Life Insurance
Corporation of India along
with an explanatory state-
ment from Government,
(Hindi and English versions).

[Placed in Library. See No. LT 1709/80]

Y-S N
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STATEMENT OF PUBLIC
ACCOUNTS COMMITTEE

SHRI TRIDIB CHAUDHURI
(Berhampore): 1 beg to lay on the
Table Hindi and English versions of
the statement showing action taken
by Government on the recommen-
dations contained in Chapter I and
final replies in respect of Chapter V
of Fifty-first Report (Sixth Lok Sabha)
on Corporation Tax.
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SHRIS.B.P. PATTABHI RAMA
RAO (Ra_lahmundry) : I beg to
lay on the Table ‘Hindi and English
versions of the following statements:—

(1) Statement showing final re-
plies of Government in
respect  of Chapter V and
further information in res-
spect  of other Chapters of
the Thirty-ninth Action Ta-
ken  Report of Estimates
Oommxttcc (Sixth Lok Sabha)
on Ministry of Railways—
Loss and Damage claims
on Indian  Railways.

(2) Statement showing  final
replies  of Government in
respect of Chapter V and
further information in res-
pect of other Chapters of the
Forticth Action Taken Report
of Fstimates Committee(Sixth
Lok Sabha) on Ministry of
Education and Culture—Hi-
gher Technical Education,

STATEMENT OF RAILWAY
CONVENTION COMMITTEE

SHRI D.L. BAI'THA (Araria):
I beg to lay on the Table Hindi and
English versions of the statement
showing action taken by the Govern-
ment on the recommendations con-
tained in Chapter I and final reply in
respect  of Chapter V of the Third
Report of the Railway Convention
Committee (1977) on Action Taken
by Government on the recommenda-
tions contained inthe Ninth Report
of Railway Convention Committee
(1953) on 'Socna] Burdcns on Incﬁgn

COM Ml'ITEE ON PUBLIC UN-
o DFRTAKINGS

Fouml H REPORT

SHRT BANSI LAL (Bhiwawnj):
1 beg to present the Fourth Report

PAUSA |, 1902 (54K4)
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(Hindi and English versions) of the
Committee on Fublic Undertakings
on Action Taken by Government on
the recommendations contained in the
Fifty-fourth Report of the Committee
on Public Undertakings (Sixth Lok
Sabha) on Andaman and Nicolar
Islands Forest and Plantation Develep-
ment Corporation (Ministry ‘of Agri-
culturé—Department of Agncultmc
and Cooperation).

COMMITTEE ONWELFAREOF
SCHEDULED CASTES'' AND
SCHEDULED TRIl’BES"‘

bFe .

SEconD REPORT
] T

SHRI R.R. BHOLE (Bomtay
South Centril;: 1"beg to present
the Second Report (Hindi and English
versions ) of the Committee on the
Welfarc of Scheduled Castes and
Scheduled Tribes Action Taken by
Government on the recommendations
contained in the Thirty-seventh
Report of the Committee on the
Ministry  of Railways (Railway
Board) Reservations for, and employ-
ment of Scheduled Castes and :Sch-
eduled Tribes in Northeast Frontier
Railway and Award of Petty Contracts
to Scheduled Castes and Schedulcd
Tribes.

11,29 be,
MATTERS UNDER RULE 377

(i) PrROBLEMSOF RE-ROLLERS OF STEEL
1 .

SHRI KRISHNA CHANDRA
HALDER (Durgapur): I should like
todraw the attention of the Govern-
ment to the plight of re-rollers’ of
Andhra and other pirts of the country
who are suffering lor want of re-
rollable * material to"sustain’ their
productive efforts due to defective
steel distribution policy enunciated
by Government of India in June, 1980
according to which entitlement &f
re-rollers is assessed on the basis of
merely  capacity for production
instéad of taking into account the
actual production. As a result of this
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[Shri Krishna Chandra Halder)

defective policy some big re-rollers
in the country have been able to
obtain exaggerated capacity certi-
ficates several times larger than the
actual production, thus depriving the
genuine and actual users of the
re-rollable materials -—the small scale
rollers —of their due rights and enti-
tlements. In this connection, I would
like to inform the government that a
technical committeeivas appointed by
the Government of India in 1978 to
make overall study of the problems
of re-rolling industry in the country
in order to revamp, rehabilitate
and rationalise this industry. 1
understand that the said Committee
had submitted its report some 7
months ago, but it appears the said
report has been sheleved by the burea-
ucracy and the vested interests.

I urge unon the Minister to lay
the report of the Technical Committee
in the House and take urgent steps to
implement the recommendations of

the Committee in order to save the
small scale rollers from being ruined.

(i1) CueMmicAL FErTiLIZER FACTORY
At Prurptr IN U.P.

| Ao Tho A7 : (FAT) © woam
werea, & wAdm Geifaaw wJE T fow
oA IAL WA F TATZ TARER F
v §9qe feaA At g F

wrﬁmﬁmw*u 59 FICIA #T
fratr-=g 190 F977 T@T & | IHSE
frmfor & wTaSTF WY gAY T E
faq aeg &% 7 &)Y 0T T FT HW
fer & R 5 AT A If
gfraq IaA F AT 1 TH OSFR
g ur faww od T & wEAq
wHTafas "TZ &1 FTEET )
™ s & fwiunFe 1976
§ oW @1 aar @1 wR fere-
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TFET, 1979 ¥ A IJQIAFE &
Qar wifgoar | axwfawa g fw
Y IEA-F § UF I9 § wiuF gug
F1 faosa 14 w1 <gr €, g I@TEA
YRYER & WA A9 AZ /T @
&1 @Y v # s
7€, 19807 WroRW g W 1 feT
g o fF SATdwE, 1980 #
JRA AT IR | 9 W
T q O AT G T ]
fafer gan & & T ATE & wuw AR
¥ g & WA 9T FREE WY
I fear mn oar, 9w e e
H OT AN AT F FTOU IH % K AT
9T 1 TG H O I AT
JAFI AT A A FE ARG WY FT
T &m0

g% F FE@E ¥ 3AIEA-FE
gToq g 8 gfa 27 AmEr wa &+
SIC I L IE S AR AR S G €11
& 9 IO”T W™ T WA
& @ amafar @i F1ogwra g
™ aq fazm & swew 2. 3 fafaww
@ afwr &1 g@E @ 93
AAAT IETE FAT A TH O QA
fau  wmaves TAYE BaTS #) Eedr
wenfasita F7F

H7F  FAm ¥ famiw iy e
& feam 1 i w1 whngw e
™ A 6% 3% wvAe fzar aar e
qfw 4 A frar £ e § w1
IgT MEF WE 1 TR ATHIT &7 IAL-
aifar @ f& fom feamat 1 Q-9
*1 graq & faar mar §, 3% afae
* | £ FrT-a79 € gfan vaws
WA | WA wR ot v
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T FT A AR R 9 A glaay
aawE wae w04 | fafgar s df
AR W e @ & @
£ qaqX A faemr =nfgn + fEady
THIT ¥ §ZWE A AfE A woAr
AQ, wAAT  EIWIRTET FTOAEA
fody Y mww e AwAT Y 0

o % & qrafaa sr@m § 39w
WA # W i AR g6 r Sy
F AW WFE FFM | qg HTANT
femm e g f& agi ¥ = At
WM HA F qWE {4 a9 U
W A AT A F FHAMET § e
wEa @A § 1 IR g wfa-
O UF ©R AeF & faesaT 3
A AT 0 WA AT AT A FY
AT T W FT IF § AT
7T ug ¢ % FTemm ® FrgEA 9
s fAroHr @ o ve gfra
affafraame  vd gegaeamat &1 WA
¥ IR FWAR T A

(ili) SUPPLY OF MORE  RAILWAY
WAGONsS TO GUJARAT

SHRI DIGVIJAY SINH (Suren-
dranagar): About 2,400 rail-
way wagons per month have been
allocated to the State of Gujarat, but
the actual fulfiment has been only
about 33 per cent, causing great
hardship. Immediate remedial measu-
res are sought for providing adequate
wagons within one month, even if
importation is necessary to overcome
this critical situation.

(iv) PROGRAMME UNDERTAKEN  BY
SHIMILIPAL FoOREST DEevELOP-
MENT CORPORATION IN MAYUR-
BHANJ, ORISSA

SHRI MANMOHAN TUDU
(Mayurbhanj) Mr. Speaker, Sir,
in the district of Mayurbhanj,

PAUSA 1, 1902 (SAKA,
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Orissa, Shimilipal Forest is predomi-
nantly inhabited by Adivasis belong-
ingto the different tribes. Now, the
programme undertaken by Shimilipal
Forest Development Corporation is
being implemented in this area. This
is a Central Government programme
that is being implemented by the
State Government.

In the name of the implementa-
tion of programme, the possession of
the entire area has been done and the
demarcating lines have been drawn.
In this process, 50 thousand tribal
people are being cvicted from their
respective  residential  houses and
they are being deprived of the fruits of
their labour and forest products on
which they were traditionally depen-
ding for their livelihood. The prog-
ramme, therefore, is being resisted
by the inhabitants of that locality.
The inhabitants of that area are now
facing starvation and denied access
to the forest. Even  Atheradeuli
Cave temple which is a centre of
religious worship of Adivasis which
is a legendary place and called the
capital of King Virat in Mahabharat
has been taken over by the Shimilipal
Forest Development Corporation
and Adivasis and others are denied
their fundamental rights to worship
at this place.

I, therefore, urge upon the Govern-
ment of India to examine the mat-
ter and take appropriate steps not
to disturb the local inhabitants from
their residential areas and their
accessibility for the forest products.
The religious Atheradeuli Cave be
kept open for religious worship as has
been the practice for ages. The Shi-
milipal Forest Development Corpora-
tion should be directed accordingly
tooperate in areas outside thevillage
boundary. This issue involves the
life and death of 50,000 people
of my constituency. There will be
serious breakdown of law and order
in this area and the uncontrolled
wrath of tribals may descend upon
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[Shri Manmohan Tudu]

those violators of thcirlplacc of wor-
ship. This should be prevented by
immediate action.

(v) CONVERSION OF RUPSA-BANGERI-
POSHI NARROW GAUGE LINE INTO
BroaD GAUGE LINE DURING THE
SxTH Prax

SHRI CHINTAMANI JENA
(Balasore) : Mr. Speakei, Sir, the
Rupsa-Bangeri-Poshi  narrow-gauge
railway line in South Eastern'Rail-
way was constructed about 75 years
back keeping in view the impor-
tance of the area which s rich in
mineral and forest  products.
There are constant demands from
all sections to convert this narrow

¢ railway line into broad-gauge
hne: for which survey and investi-
gations are completed since  long.
From the survey, it is ascertained
that about Rs. 4.30 crores will be
required to convert it into a broad
gauge line which will be a remu-
nerative one. In the meantime,
some medium and large scale in-
dustries have been set up and some
are coming up very soon in this
area along with some new mineral
products are traceable, which are
to be exploited, which is necessi-
tating the urgency of converting
this narrow gauge line into a broad
gauge one. In addition to it the
passengers traffic has been in-
crcased to a great extent and after
its conversion into a broad gauge
line, the income to the Government
exchequer will be increased threc
times than that of at presnt.

I would, thercfore, request the
Railway Ministry to take up this
project in the Sixth Flan period on
priority basis which will fulfil the
long cherished demand of the
people of th's area and will be a
great source of income to the Go-
sernment cxchequer as  well as
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it will be a great help for eradication
of poverty from a backward State
like Orissa. ot

. Sl 4 1

(vi) DisRUPTION IN THE SUPPLY OF
RATIONED SUGAR IN KERALA
L Y T} . . -t Lt RSN

*SHRI V. S. VIJAYARAGHA-
VAN (Palghat) : The people of
Kerala have not so far got the ration
sugar for the month of November
which was to be supplied at the rat
of Rs. 2.85. This has hai) ened
because the Govt.’ did not iﬁcth:
stock from sugar mills in tithe. ™"

As soon as the Central order
raising the price of sugar by 60-to
65 paise per Kg. from first of De-
cembér was received, it ‘is allcged
to have been decided not to distri-
bute sugar in November. The Sugar
mcantu%or the month of November
is normally distributed in Decefn-
ber. Thus now the people would
have to pay 65 paise more per Kg.
as per the revised rates. The Govt.
has not lifted the quota of sugar
from the mills meant for November.

21,000 bags of sugar are lying in
the Pampa sugar Factory, a public
sector factory. This factory where
800 tonnes of sugar are 'produced
daily, has been closed due to the
parual strike by a section of the
workers. The Goyt. is not taking
any step to reopen the factory or
lift the accumulated stock of sugar.

All this has disrupted the distri-
bution of sugar in Kerala. Therefore
I request the Central Govt. to give
suitable instructions to the State
Govt. to relieve the difficulties of
the people.

(vii) INDUSTRIAL DEVELOPMENT
PROGRAMME FOR EAsTYRN'U.P.
IR ¢4 ey, T

W TEA A S RN (dagT) :
g g, & e wiw & A7 o6
W e # 43 g {FE A qoa

el

*The igis speech was delivered in Malayalam.
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(viii) PENSION FOR 'REEDOM-

FIGHTERS

Wi T faw@ w@aE (grdige) -
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g 4 wfaw T F § o
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(ix) INADEQUATE SUPPLY OF WHEAT
TOo RajastHAN THROUGH THE
PusLic  DistRIBUTION SYSTEM
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(x} REGISTERATION OF SMALY. “CALE
INDUSTRIES MANUFACTURING
INSECTICIDES

DR. A. KALANIDHI (Madras
Central; : I wish to bring to the
notice of this hon. House and go-
vernment the following urgent
matter under Rule 377 for immec-
diate a ton.

r o

The Insccticides Aci was pro-
mulgated in 1971 with the 1 a'n
objective of preventing the risk to
humiin beings and animals.
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Under the Act every formula-
tor has to get a registration number
from the Central Insecticides Board,
Faridabad for which an application
with a challan for Rs. 100 for each
product has to be submitted along
with 7 copies of labels and leaflets.

Until 1974, formulators were
freely given registration numbers
but thereafter the CIB started
insisting on each application being
accompanied by Bio Efficacy and
Toxicological data. Mostly the
insecticides used in India have been
in use for 10 to 30 years and to call
for such complicated data now for
virtually obsolete chemicals is un-
realistic and bevond the scope of
small scale formulators.  Our plea
that such basic scientific data
should be generated by the govern-
ment or the big manufacturers of
raw materials went unheeded.

While many small scale indus-
tries were denied registrations for
several popular  products, a few
wcere able to get  them  because of
their influence in CIB. The favoured
few thus were able to create mono-
polistic pricing and  distribution
mcthods  resulting  in  artificial
scarcity and higher prices to the
farmer.

The CIB should (a) adopt a
policy of equality and fairness to all
formulators and (b; generate ex-
pensive  and  time-consuming  data
the mselves for products if introduced
newly into the country and make
this data  and recipe available to
small scale formulators.

Because of registration  dithiculty,
many small scale pesticide formula-
tors have | ecome ‘sick’ while a se-
lected few havecbuilt up enormous
empires. The  partisan policy of
the CIB need correction to evolve
a uniform and helpful  attitude
towards small scale units.  Appli-
cations submitted as early as 1971-72
are still pending in CIB while late-
com=rs in 1977-78 have been awar-
ded registration for many popular

products. " I request the hon. Mi-

nister ”_tp_w!ook into the matter. '

" T - (e e BT A v~ '.J_'*A):

(xi)¥ SHorTAGE ¥OF ESSENrIAL s
COMMODITIES IN  NoRIH |
EasTERN TRIBAL STATES OUE *
TO AGITATION IN AssAM 1

EWM\, € LT ISR T -

DR. R. ROTHUAMA (Mizoram): !
I rise to make the following state- #
ment on a matter of urgent public ;
importance under Rule 377.

Continued widespread agitation h
in Assam has brought about a near
famine situation in the whole north-
castern Sta‘es of Mizoram, Manipur,
Tripura,  Arunachal Prad;::sh,
Meghalaya and Nagaland with#
respect to the supply of all csscntlah‘
commodities like rice, edible oil,;
kerosene, petrol, sugar, salt, etc. ﬁ

1.4

During my recent visit to Nagaland &
and Meghalaya 1 personally found
that all public transport system had
remained  completely  paralysed'
due to complete absence of dlcscl,
petrol in all the petrol depots in:
the States. I myself had to walk
a long distance on foot at Shillong
in the severe cold of that night since
all the taxis in Shillong remained
offthe road due to the non-avaxlabxhty
of petrol.

In Aizawl, the capital of Mizoram,
all the local papers highlighted the
grim situation brought about, as
a result of all the petrol depots being
completely dried up. This has very
sever v aggravated the supply
of all essential commodities to the far
interior areas.

I request the Central Governmen
to give special attention to the supply
of all essential commodities to th«?
far-flung North-Eastern Tribal State?;
and take effective steps to revitalisc ¢
the supply line to these States anc
thereby ensure the steady flow o
essential comunodities in the facc
of cu rent mass agitation in Assam
so that nobody dies of starvation i
these areas.
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‘l(xii) STOPPAGE OF PURCHASE OF JUTE

! BY J.C.1. RESULTING IN DISTRESS
SALE OF JUTE BY GROWERS IN
SOME PARTS OF BIHAR.

o xaT §w ds1 (wifan) - fagw
T & qfwan fas @ w1 w<fan,
o WS, srfew A9 awr AWT A
WWiﬁoﬁoﬂo auT faen-
T AR RN eI T O
% g o & feamt § e w9
oW g aW F e a,
e o) qzaw # fad feat & 49
T AT 1 qE ) g a9 7
W ® Fw I AN X wW o
i (ke dw) fefrse qad@t 0
™ afosw wet & wRwe fen S
'} e gfasd Ro do mTEo M
E § frar & 9 A R
& Frou Ifva wAw

11,51 hrs.

SUPPLEMENTARY DEMANDS*
FOR GRANTS (GENERAL)

1980-81

MR. SPEAKER : The House
vil now take up discussion and

voting on the Supplementary
Demands for Grants 1n respect of
the Budget (General) for 1980-81
for which g hours have been allotted.

Hon. Members whose cut motions
to the Supplementary  Demands
for Grants have been circulated may,
if they desire to move their cut
motions, send slips to the Table
within 15 minutes indicating the
serial numbers of the cut motions
they would like to move.

Motion moved :

“That the respective Supple-
mentary Sums not exceeding
the amounts on Revenye
Account and Capital Account
shown in the third column
of the order paper be granted
to the President  out of the
Consolidated Fund of India
to defray the charges that
will come in course of payment
during the year ending the
gist day of March, 19%! in
respect of the following
demands entered in the Second
Column thereof :

Demands Nos. 1, 2, 8, 10, 12,
13, 17, 19, 20, 27, 30, 35, 36,
41, 42, 43, 48, 52, 59, 62, 69,
70, 79, 8o, 81, 84, 88, 92, 03
and 98.”

Statement

List of Supplemengary Demands for Gramgs (General) for 19L0-81 submitied 10
/ “ the vote of Lok Sabha

Jo. of Name of Demand Amount of Demand for Grant submitted
demand to the vote of the House
1 2 3
7 o Revenue Capital
Res. Ra.
[INISTRY OF AGRICULTURE
1. Department of Agriculture and Conperation 7,70,000 —
2.  Agriculture — 325,00,00,000
3. Department of Agricultural Rescarch and
Education . . . . . 3,50,000 —_

*Moved with the recommendation of the President.
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1980-31

42

MINISTRY OF IRRIGATION
10 Ministry of lrrigation“ . . . .

MIRISTRY OF COMMERCE

.

12 Forcign Tra'dc) 331:1i ﬁx;‘mn Production
13  Textiles, Handloom and Handicrafts .
MINISTRY OF COMMUNICATIONS
17 Posts and Telegraphs— Wo.king Expcxl;es
19 Clpilal Outlay on Posts and Telegraphs .
MINISTRY OF DEFENGE S
20 ‘ Ministry of Defence
MINISTRY OF EDUGATION AND CULTURE
27 Education
MINISTRY OF ENERGY
g0 Ministry of Energy.
MINISTRY OF FINANCE

g5 Taxes on Income, Estate Duty ,Wealth Tax
and Gift Tax. . . . .

g6  Stamps . . . . . . .

4! Transers to Siate Governments

42 Other Expenditure 0” the Ministry o Finance

43 Loans to Government Servants, etc. . .
MINISTRY OF HOME AFFAIRS

48 Cabinet

52 Other Expenditure o the Mlnlllry of
Home Affairs . . . .

MINISTRY OF INDUSTRY

59  Industries

MINISTRY OF INFORMATION AND
BROADCASTING

62 Inormation and Publicity

MINISTRY OF PETROLEUM, CHEMICALS
AND FERTILIZERS

69 Petroleum and Petro-Chemicals Industries

— ———— . e mie cnemm—eee

Revenue
Rs,
2,00,000

! 5v°°)w: m

39,75,00,000

39,55,00,000

3,00,00,000
194.71,20,000

1,000

12,22,28,000

———— e bty e

40,00,01,00C

590,00,00(

—

1 5,00,00,00¢

62,54,74,000

2,00,00,000

6,40,24,006
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1 2 3
Revenue Capital
Rs. Rs.

70  Chemicals and Fertilizers lndustries 1,000 1,000

MINISTRY OF SOCIAL WEV.FARE
79  Ministry of Social Welfare . 1,000 —

MINISTRY OF STEEL AND MINES

80 Department of Stecl . B - 122,50,00,000

8 Department of Mines . o 3,00,00,000 44,.00,00,000

MINISTRY OF SUPPLY AND REHABILITATION

84 Supplies and Disposals . .

MINISTRY OF TOURISM AND CIVIL AVIATION

88  Aviation . . . .
MINISTRY OF WORKS AND HOUSING

92  Water Supply and Scwerage

93 Housing and Urban Development
DEPARTMENT OF ELECTRONICS

98 Department of Electronics |

11.52 hrs.

[Mr. DEPUTY-SPEAKER in th
Chair)

SHRI SUDHIR GIRI (Contai):
Sir, the hon. Finance Minister has
presented to the House the Supple-
mentary Demands for an amount
of Rs. 1170 .60 crores. This has heen
broken up into several categories.
The ffirst category represents the
additional expenditure transferred
to the States and the amount is
Rs. 415 73  crores; the second
category represents the additional
expenditure on account of the public
undertakings and the amount is
Rs. 311.80  crores. The other
expenditure is inter-alia for the take-
over of Maruti Ltd. and the Hind
Cycles and the compensation paid
to the owners of the factory, subsidy
etc. to the public sector undertakings
and an increase in the price of ferti-
lisers and increased D.A. to the
employees of P. & T.

24,00,000 —_
— 18.,00,00,000

1,000 —

58.00,000 p—
1,000 2.16.00,600

I would like to mention that the
expenditure on the take-over of
Maruti Ltd. is a mala-fide one. 1
will only deal with the Maruti Ld.
When it was discussed in the House,
we had expressed our resentment and
our protest and told the House
that asingle paisa amount spent from
the public fund on this account would
add to the sorrows and sufferings
of the common people, Added to
this expenditure, there is a massive
spurt of Treasury bills. It has been
pointed out in the Bill that a sum
of Rs. 12,200 crores on account of
adjustment of Treasury bills would
not be related to deficit financing.
I am of opinion that a major part of
the amount would definitely form
part of the deficit financing and it
would be a concealed deficit finan-
cing. There is no doubt about it.
The Finance Minister has told the
House or he has stated in the Bill
that it would be of a tempora
nature—it is “notional”, But, I thin
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it would b= a permanent feature of
the Indian economy, no doubt.

Sir, the Finance Minister the
other day told the House that
deficit financing would be to the tune
of 3,000 crores. In the original
budget it was stipulated to be Rs.
1,400 crores. Again there is a press
report that about Rs. 300 crores
would remain unrealised from the
taxpayers because of the short-
comings of the Income Tax Act.
So, if we take together all these
amounts [ apprehend that the total
deficit would go over Rs. 4,000 to
Rs. 5,000 crores. A man having
a bit of economic knowledge would
definitely admit that this increased
deficit financing would reflect in
the economic activities and fiscal
activities of the nation and, therefore,
lot of sufferings would be thrust
upon the toiling masses. The
profiteers, black-marketeers and the
hoarders would gain. The govern-
ment has been telling the House
repcatedly that they are in  favour
of the poor people but 1 cannot
folow how, if this increased deficit
financing goes  on unabated.
Ther«fore, this deficit financing
should be tackled in such a way
that it may lessen the burden on the
poor people.

Sir, what is the present economic
positon in  our country? While
the budget was discussed in this
House the Finance Minister compli-
mented several hon’ble Members
of the ruling party who said that this
was a  historic  budget.  Those
hon’ble Members  said that the

ychological action had begun and
in the course of next three to  four
weeks the  prices would go down,
Sir, let me quote some figures which
will make it crystal clear as to how
prices have gone up after the budget
was presented in this House. In
Junc 1980 the gencral price level
was 244.6; in  July 1980; it rose to
256.1; in August 1980 it became
235.7 and in September 1980 it
was 258.1 and November, 1980
it becamc 259°3.  This general
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price index has bzen rising con-
tinuously whereas the ruling party
at the Centre since Independence
has been saying that they are looking
to the interests of the poor people
and that they will take steps not to
allow price rise.  Sir, inspite of their

_tall talk the prices have gone up.

~r

Many hon’ble Members of the
ruling party shed tears for the peopl e.

. May I ask those hon’ble Members

" whether these tears arc not crocodiie
tears ?

12 hrs,

I say this because we find in-
numerable people in the villages
who have no place to live in, who
have no food, who are illiterate, who
lead a beastly life, if 1 may say so.
In one place of the room they have
their goats and cows; in another
place of the same room they have
their beds. There is acute un-
employment  problem in the co-
untry. They say that they will
reduce un employment. But the pre-
scnt position is that more and more
people are swelling the ranks of
the unemployed. 1  would give
some figures. There were 53 lakhs
of unemployment after completion
of First five-year Plan; after the
Second plan, 71 lakhs; after Third
Plan, g6 lakhs; after Fourth Plan
1.71 crores; after Fifth Plan, now
it has come to 2.21 crores. These
are the figures given by bureaucrats
to Government. In addition to
this, there are people who are par-
tially unemploycd, who are not fully
employed, who have seasonal emp-
loyment only and if you take these
figurcs, this will go over to 5 crores
of people. How will the Govern-
ment and the Finance Minister tackle
the situation ? As regards poverty,
the present Prime Minister, Shri-
mati Indira Gandhi gave a slogan
in 1971 to remove poverty, garibi
hatao. But what do we find ? Th-
number of people living below the

overty line was about 40 per cent
i the country in 1971; now it has
gonc up to 70 per cent. I may say
cven more than 70 per cent of our
people live below ‘poverty-line’ even

198041 46.
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today. There are people who are
illiterate, Even  after so many
vears after independence, we find
"o per cent of people are illiterate.
Only 40 per cent are literate, as
per the Government figures. In this
type of economic position in the
country we find a grcat upsurge
among the c{)coplc and they are plac-
ing their demands before the Go-
vernment. But what is the Govern-
ment doing > They only put the
blame on the entire opposition;
they are putung blame on farmers
agitation; they put the blame on
the unemployed people and stu-
dents. While the ruling party finds
it difficult to rule tﬁc country,
they are resorting to authoritiarian
methods more and more. Govern-
ment is intolerant of any little bit of
criticism brought against them.
This state of affairs must be noted
by hon. Members of the House.
While this is the position, the con-
centration of wealth is continued
unabated. The Researve Bank Re-
port reccived recently shows that
the bottom 70°, of the population
has only 9%, of the aggregate income
while the top 5% has 70°, income.
Not only that. The monopoly
houses have been gaining more and
more and they have multiplied their
assets and profits. I want to ask
the Government what steps have
been taken to curb the expansion of
the monopoly houses. They have
done nothing. I am giving some
figures in respect of a few monopoly
houses. In 1978, the Birla Company
had in their assets about Rs. 1070 .20
crores. The Tata Company had
about Rs. 1069.78 crores. In 1979,
it has gone up to Rs. 1131.15 crores
and Rs. 1102° 11 crores respectively
for both the companies. As re-
gards foreign loans, we owe about
Rs. 13,000 crores and out of this
amount, 85% of loan are to be
repaid to the capitalist countries
and these countries influence our
nation what to produce and what
not to produce in our country. This
Government has invented a poli

known as ‘Export or Perish’. This
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theory has been given to this nation,
to the Indian Government, by the
World Bank. So, jt is clear that
they are influencing our Government.
Our country is being prevailed
upon by the imperialist countries.

Now, after mentioning some of
the lapses on the part of our Go-
vernment, I have got some concrete
suggestions to make and I hope the
hon. Finance Minister will consider
them and accept them. Now, this
rolicy of ‘Export or Perish’ should
> revised because it is a wrong
policy and it is not going to help
our country. Because of this
wrong policy, poverty has been
increasing, unemployment problem
has been stupenduous and all these
problems have to be tackled. For
this purpose fair wazse should at-
least be ensured to everyone. It has
been mentioned in the Supplement-
ary Grant that some expenditure had
been incurred due to increased D.A.
given to the Postal Department
employees. But there are thousands
of extra-departmental employees in
the Posta{ Department who are
getting only Rs. 105 o0 or Rs. 130'-
per month. How can it be possible
for a man to maintain his family
with this poor wage ? I, therefore,
suggest and | strongly urge upon
the Government to increase their
cmoluments so that a citizen of
India mav be able to live a decent
life.

My second suggestion is that
the Government is depending upon
export. But I would suggest that
every effort should be made to ex-
pand the internal market because
about 78°, of our people are living
in the villages and they have
no  purchasing  power. Hwe
can cxpand the internal market,
the production will be eonsumed by
itand help the growth of the economy.
We need not depend on  the exports.
The other day the Commerce
Minister told us that they are ex-
porting ground-nuts, while we know,
there is very strong demand for the
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edible oil in our home market. In
order to expand the internal market,
w3 must undertake total land reforms
and tillers of the soil must be given the
land.

. Fourthly, I would suggest to the
Government to take over the whole-
snle trade at least of the essential
evminodities and invigorate the public
distribution system. Filthly, the
Government should fix up prices of
all essential commodities, at least of
fourteen items, so that the poor people
can get these commodities at a fair
price. Sixthly, I would suggest to
the Government to discourage the
expansion of export by not giving
subsidy to the monopoly hauses and
big traders. Seventhly, the Govern-
meat should lessen the  burden of
indirect taxes. FEighthly, the banks
should be compelled to give credit
to the priority sector the weaker
sections of the community.

‘t he Government should nation-
alise  the indigenous monopoly
houses and ban the export of essen-

tial commodities.

Lastly, it is very important that
there should be decentralisation of
power. We fin1 that the Government
at the centre, in spite of protest from
the people, is trying its level best
to concentrate powers at the Centre,
They are taking powers from the
States; they are interfering every
now and then in the autonomy of the
States. I do strongly urge upon the
Government not to resort to such
praatice. As we know, Gandhiji was
very much in favour of decentralis-
ation of power. In West Bengal
power has been delegated to the Pan-
chayats for developmental work.
Some Central Government officials
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have recommended to the Central’
Government that the power of distri- |
bution of relief and taking other

developmental measures should be

entrusted to the District Magistrate.

We would suggest that the Panchay-

ats which are the elected bodies of ;
the people in the villages should be

given more powers for developmen-

tal activities in the villages.

I would strongly urge upon the
Government to accept my sugges-
tions.

SHRI R. K. MHALGI (Thane):
I beg to move:

*“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 39,55,00,000
in respect of Posts and Tele-
graphs—working expenses be
reduced by Rs. 100” |

{

[Shortage of postal stamps
in  Maharashtra especially
in Post Offices at Nagpur,
Aurangabad, Thana and

Pune (5)]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 39,55,00,00c
in respect of Posts and Tele-
graphs—workin%cxpcnscs be
reduced Dby s. 100"

[Need for immediate ‘Night
Post  Offices’ at Thana.
Ulhasnagar, Dombivali and
Ambarnath in the Distric:
Thana (Maharashtra) (6)]

«“That thedemand for a Supple
mentary Grant of a sum no;
exceeding Rs. 39,55,00,000 ing
respect of Posts and Tele
graphs—working expenses b
reduced by Rs. 100”

[Need to construct the Pos
Office building at Dombi
vad (District Thana, Maha
rashtra) (7))



“ SI D.S.G. (Gen), OBCEMBER 22, 1980 1980-81 §2

[Shri R.K. Mhalgi]
“That thedemand for a Supple-

*I'hat the demand for a Supple-
mentary Grant ofa sumnot

mentary Grant of a sum not
exceeding Rs. 39,55,00,000
in respect of Posts and Tele-
graphs—working expenses be
reduced by Rs. 100”

{Need for opening post
offices in Kansai section of
Ambarnath, District Thana,
Maharashtra (8)]

“That the demand for Supple-

mentary Grant ofasum not
exceeding Rs.739,55,00,000 in
respect of Posts and Tele-
graphs—working expenses be
reduced by Rs. 100”

[Need of opening a post
office in Ram Nagar region
of Dombivali, District Thana,
Maharashtra (g)]

«That the demand for a Supple

mentary Grant of a sum not
excceeding Rs. 39,55,0¢,000
in respect of Posts and
Telegraphs—working expen-
ses be reduced by Rs. 100”

[Need for a postal-guide (10)]

«That the demand for a Supple-

mentary Grant of a sum not
exceeding Rs. 39,55,00,000
in respect of Posts and Tele-
phs—working expenses be
reduced by Rs. 100

[Need for the expansion of

exceeding Rs. 39,55,00,000in
respect of Posts and Tele-
graphs—working expenses be
reduced by Rs. 100"

[Need to increase the staff
in post offices especially at
Shahpur (District Thana,
Maharashtra), Aurangabad
and Nagpur (13)]

“That the demand for a Supple-

mentary Grant ofa sum not
exceeding Rs. 39,55,00,000 in
respect of Posts and Tele-
graphs—working expenses be
reduced by Rs. 100”

[Need to instal post office
boxes in Zopadpattis (slum
arcas) of Thana, Ulhas-
nagar, Kalyan, Aurengabad,
Nagpur, Pune /Maharash-
tra) (14)]

“That the demand for a Supple-

mentary Grant ofa sum not
exceeding Rs. 39,55,00,000
in respect of Posts and Tele-
graphs—working  expenses
be reduced by Rs. 100”

[Need to give full occupa-
tion of post office building
at  Aurangabad to post
office instead of giving some
part to Telephone section

(15)]

SHRI BAPUSHEB PARULE-

Ulhasnagar Camp 2 post
L v - KAR: (Ratnagiri,: [ beg to move:

office (In District Thana,
Mabharashtra) (11)]
“That the demand for a Supple-

“That the demand for a Supple- mentary Grant ofa sum not

mentary Grant ofa sum not
exceeding Rs. 39,55,00,000
in respect of Posts and
Telegraphs—working cxpen-
ses be reduced by Rs. 100"

[Need to solve problems of
EDAs in Postal depart-
ment (12)]

exceeding Rs. 39,55,00,000 in
respect of Posts and Tele-
graphs—working expenses be
reduced by Rs. 100”

[Inadequate facilities of
sub-Post Offices in Ratnagiri
and Colaba Districts of
Maharashtra (16)]
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“That the demand for a Supple-
mentary Grantofa sum not
exceeding Rs. 39,55,00,000 in
respect of Posts and Tele-
graphs—working expenses be
reduced by Rs. 100"

[Need to further multiply trade
with those countries which
are prepared to trade with us
on rupee payment basis (29).]

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 31,15,00,000 in
respect of Textile Handloom
and Handicrafts be reduced by
Rs. 100

[Need for opening of ‘Night
Post Offices’ at Ratnagiri
and Chiplun in Maharash-

tra {17)]

[Need to nationalise entire
textile industry excepting those
which are in  handloom and
co-operative scctor (30)].

“That the demand for a Supple-
mentary Grantof asum not
exceeding Rs. 47,00,00,000 in
respect of Department of
Mines be reduced by Rs.
100" “That the demand for a Supple-

mentary Grant of a sum not

[Delay in starting the cons-
truction of Aluminium Pro-
ject at Ratnagiri in Maha-
rashtra (18)]

“That thedemand for a Supple-

mentary Grant ofa sum not
exceeding Rs. 18,00,00,000
in respect of Aviation 'be
reduced by Rs. 100"

[Failure of the Government
to solve the problems of Air
hostesses in Indian Airlines

f19)]

“That the demand for a Supple-

mentary Grant of a sum not

IRy N ]

exceeding Rs. 39,55,00,000 in
respect of Posts and Tele-
graphs—working expenses be
reduced by Rs. 100"

[Need to open new branch post *
office in village Khajuri in
Madhubani block, upgrade
Baraha and Bisfi branch post
offices to sub-post offices in
Madhubani  district and to
open a new branch post office
in Kumbrouli under Dar-
banga district of Bihar (31)]

*““That the demand for a Supple-

mentary Grant of a sum not
exceeding Rs. 194,71,20,000 in

exceeding Rs. 18,00,00,000 in ;SSP'CC‘ of Trg“Sfﬂ'Sle (sital;c
respect of Aviation bereduced rovernments  be reduced by
by Rs. 100" Rs. 100

[Failure toextend the opera- [Failure to implement flood

prevention-cum-irrigation-ctm-

tion of I. A, flight Bombay
Goa to touch Ratnagin
where landing facilities are
provided by the State Govern-
ment  (20)]

SHRI BHOGENDRA
(Madhubani) : I beg to move:

power generation pro-
Jects at Sisapani on river Kamla
at Nunthar on river Bagmati
and at Bandu on river Sone-

Poonpoon (32)]

JHA
SHRI N. E. HORO (Khunti):
I beg to move:
‘““That the demand for a Supple- ~
mentary Grant of a sum not
exceeding Rs. 15,25,00,000 in
respect of Foreign Trade and
Export production be reduced
by Rs. 100”

“That the demand for a Supple-
mentary Grant of a sum not
cxceeding Rs. 40,00,01,000 in
respect of Ministry of Energy
be reduced by Rs. 100”
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[Shri N.E. Horo} SHRI R.L.P. VERMA (Ko-

darma) : I beg to move:

[Need to have small power-
generation units in Tribat areas
to help rural electrification

(35)]

“That the demand for a Supple-

mentary Grant of a sum not
exceeding Rs. 40,00,01,000 in
respect of Ministry of Encrgy
be reduced by Rs. 100"

[Failure to manage power
generation economically and
efficiently in the country (36)]

“That the demand for a Supple-

mentary Grant of a sum not
exceeding Rs. 40,00,01,000 in
respect of Ministry of FEnergy
be reduced by Rs. 100"

[Failure to provide adequate
electricity to vilages parti-
cularly in Jharkhand region in
Bihar (37)]

‘That the demand for a Supple-

mentary Grant of a sum not
exceeding Rs. 47,00,00,000 in
respect of Department of Mine,
be reduced by Rs. 100.”

[Need to set up a second Alu-
minium projectin West Ranchi

in Bihar (40}]

“That the denand for a Supple-

mentary Grant of a sum not
exceeding Rs. 18,00,00,000 in
respect of Aviation be reduced
by Rs. 100”

[Failure to connect Ranchi
with Bhuwaneshwar by [A.

flight (41)]

“That the demand for a Supple-

mentary Grant of a sum not
exceeding Rs. 18,00,00,000 in
respect of Aviation be reduced
by Rs. 100”

[Failure to provide facilities
of night landing at Ranchi

Airport (42)]

“That the demand for a Supple-

mentary Grant of a sum not °

exceeding Rs. 7,70,000 in res-
pect of Department of Agri-
culture and Cooperation be
reduced by Rs. 100"

[Failure to regularise the daily
wages workers  é@nploved in
godowns of F.C.I. (43)]

“That the demand for a Supple-

mentary Grant of a sum not
exceeding Rs. 39,55,00,000 in
respectof Postsand Telegraphs
working expensés be reduced
by Rs. 100"

(Failure to set up ‘I'elephone
Exchanges at Rajdhanwar
and Jamua (44)]

“That the demand for a Supple-

mentary Grant of a sum not

exceeding Rs. 39,55,00,000 in .

respect of Posts and ‘Telegraphs
—working expenses be reduced
by Rs. 100”

[Failure  to construct Post
Office Buildings at  Rajdhan-
war, Khargdih, Jamua and
Jainagar in  Bihar ‘45)]

“That the demand for a Supple-

mentary Grant of a sum not
exceeding Rs. 39,55,00,000 in
respect of Posts and Telegraphs
—working expenses be reduc-
ed by Rs. 100”

communica-
Satganva

[Unsatsfaciory
tion facilitics in
(Bihar) (46)]

‘““That the demand for a Supple-

mentary Grant of a sum not
exceeding Rs. 39,55,00,000 in
respect of Posts and Telegraphs
—working expenses be  re-
duced by Rs. 100”

[Need to set up a Telephone
exchange in Satganva Division

(47))

.
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‘“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 39,55,00,000 in

- respect of Posts and Tele-

phs —working expenses be

reduced by Rs. sloo."

%.Shortagc of postal stationery
48)].

‘“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 122,50,00,000 in
respect o? Department of Steel
be reduced by Rs. 100.”

[Heavy losses in the public
undertakings due to defective
management (49)].

*“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 18,00,00,000 in
respect of Aviation be re-
duced by Rs. 100.”

[Need to introduce air service
from and to Hazaribagh after

renovating  the  aerodrome

) (50)].
SHRI K. LAKKAPPA Tum-
kur) : Mr. Deputy-Speaker, Sir,

there is no doubt that it is a great
task for the hon. Finance Minister
to present a budget in this House,
after the two and a half years dark
rule of Janata Party which has put
our economy into shambles for cen-
turies. The budget cnvisaged 79,
growth of our economy. Sir, the Hon.
Finance Minister has to pass through
great hurdles to achieve this target.
Therefore, Sir, while accepting and

» supporting this demand, 1 would

like to suggest the Hon. Finance
Minister should be alittle pragmaric
in his approach and see that tue
cconomy of our country is put in a
proper order. I have been mention-
ing this because of the 1eason, Sir,
that we have accepted mixed econo-

-~my and we have to perform in the

public sector, the joint sector and
the co-operative sector. The money-
supply pumped into these organisa-
tions should also be properly assess-
ed in a manner that it is reasonable.
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Fromn that point of view, organised
cfforts have to be made to achieve
that goal within a short period. It is
a very difficult situation that we are
passing through because of the inter-
national situation, as created on the
oil side, on the energy side. There-
fore, we have to harness whatever re-
sources are available in this country
to make sure that the economy picks
up. If we achieve 59 growth rate,
itis a great achievement, of course.
The criticism about spiralling of the
prices is a political attack and it is
made on political grounds. But, the
reality is that two and half years’ dark
rule added to the present internatio-
nal situation, has created a difficult
situation in this country. Therefore,
the Hon. Finance Minister should
be very clear in his mind to project
a new cconomic policy and to see
that when we are harnessing the na-
tural resources it yields more results.
On that basis, I would like to focus
attention on many points. The ad-
ministrative machinery also should
be geared up properly so that it may
function properly and vield the de-
sired results. The bureaucracy and
its approach is to be put in order for
achieving the desired results.

For instance, today, we are cry-
ing over drought in our area and in
many parts other parts of the country,
whether it be Rajasthan, Bihar, or
Karnataka oreven Andhra Pradesh.
It is a regular feature that we wit-
ness from year to year. and I want to
say that you must evolve a national
water policy. Even to the water po-
licy that we have evolved, we must
give a new shape.

Whenever drought comes in a
State, the State sends its proposals
to the Centre, and the Centre sends
its team of officers to visit the place,
and after they give their report, the
State gets relief from the Centre.
But I would like to ask the hon.
Finance Minister one thing. Here,
1 would like to quote a relevant point
which was issued in some statement,
which says:
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“The total surface water resource
of the country has been assess-
ed at about 1,440 million acre
feet a year. Of this, 1,300 maf
flows during the monsoon and
9o per cent of this quantity
goes waste into the sea. Only
the balance—130 maf—is used.
Out of the flow during the fair
weather months, only 70 maf
is used. Thus the total quantity
of water used is around 200 maf’
only.”

To save the water available, what I
would suggest is this. Again, I would
like to quote from the statement:

“Compared to this, the US which
has roughly the same quantum
of annual water flow (1440
mafs utilises five times the
quantum used in India. So
far, around 600 storage dams
have been built and unless the
number is  increased utilisa-
tion cannot be raised. The re-
sult will be that more than one-
third of the country will conti-
nue to be drought-prone while
an estimated 40 million hectares
will continue to suffer from re-

curring floods.”

Sir, ours is an agricultural country.
And we find people resorting to vio-
lent attitudes, asking for fair price,
remunerative price for farmers and
so on. I submit that this should not
be made a political issue as the Oppo-
sition is doing, but I would suggest
that we must have a permanent water
policy and also irrigation policy to
see that quick results are vielded and
all the benefits go to the farmers.

So far as the farmers are con-
cerned, I would like to point out that
even wherever the water policy has
been envisaged, we find that the irri-
gation projects are sometimes locked
up in disputes  between various
States. For instance, in Karnataka
alone, 10 lakh hectares of irrigation
is available. The dams alsn have
been built.  But there is no money
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provided for utilizing water stered in
the dams in the various projecw which
are ready in the Kaveri basin. So,
:d proper water policy has to be evolv-

Recently, after some delibera-
tions, the Irrigation Ministry has
given certain hopes. But I am ask-
ing the Finance Ministry to take a
serious view of the matter and see
that a Natonal Famine Board is
formed, consisting of experts. It
should become a permanent feature
for solving this national problem of
drought and flood affecting the va-
rious parts of the country. A realis-
tic policy and a realistic approach
have to be evolved. The money that
has been invested on these  projects
should be properly utilized.

Planning Commission and people
who are at the helm of affairs there
should be properly guided. Fxperts
should be put there. The work of the
various projects should be overscen.

Quick results are necessary in the
agricultural  sector.  Otherwise, it

is difficult to obtain greater produc-
tion. Representatives from Parlia-
ment should oversee the activities
which are going on in the country.

We have to take a total view of
the country when we evelve our Plans.
This country has got a lot of fauna
and flora, as also many beautiful
spots. These beautiful spots can be
exploited for developing  tourism,
and to attract international tourists.
Priority  should be given to tourism
in this country. Smaller countries
are attracting tourists and carning
money and foreign exchange. Should
we not give more importance to
tourism ? There arc wourist spots not
only in the South, but alo in all
partsof our country. Oursisa b auti-
ful country and we can attract more
international tourists. But as it is,
the percentage of international tourists
coming here,
countries in the world, is very small.
Therefore, adequate steps should be

taken in this regard.

60

compared to other
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Rearding administration, Finance
Ministry has to have a realistic ap-
proach. Our Finance Minister
says that we have to tackle various
situations, including price rise and
paucity of funds. We must also sce
that taxes also do not go up. If Fi-
nance Ministry functions properly,
and takes a realistic view of the si-
tuation, we can g*t the money. We
have parallel money  cconomy;
black-market is growing. Money is
there in fictitions organizations and
companies.

The public sector undertakings
have to function properly. They arc
not yielding the expected results.
We arc not able to get sufficient pro-
duction out of these public sector
units. Many such units are running
ataloss. So, you must keepan eye on
these things and consider why res-
ponsibility should not be fixed on the
officers concerncd. The Department
of Company Affairs should also take
the necessary action. ‘The public
sector companies are functioning under
the control of the Government.
Since this is not done, I request the
hon. Finance Minister to take strin-
gent action against it. 1 do not know
why action has not been taken in
this regard. T will quote one example.
I had brought this inatter brfore this
House during the last session. 1 have
also brought this matter before this
House during this session. There is
a fraud committed by M's.  Parley
Products Private Ltd., Bombay. They
arc running it through a number
of fictitious names in this country.
They have looted Rs. 40 crores and
violated the rules of foreign exchange.
Cases have been registered against
them.

THE MINISTER OF FINAN-
CE  /SHRI R. VENKATARA-
MAN) : I am on a point of order.
Discussion on these supplementary
estimates shall be confined only to
those items on  which the supple-
mentary  estimates are asked for.
There is a Rule 216. Mr. Lakkappa
has a right to raise any point. He
can raisc it in any othcr manner but
not here.
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SrRi K. LAKKAPPA : I rais-
ed the relevant points. I knew that
the hon. Finance Minister will raise
it when I say this. (Interruptions)

MR. DEPUTY SPEAKER
Therefore, you act according to the
rules.

SHRI K. LAKKAPPA : 1 am
asking the hon. Finance Minister
why the administrative machinery
is not functioning in a proper manner
when such companies have been re-
peatedly violating the rules and re-
gulations which are concerned with
the Ministry of Finance? Why are
the officers not taking action against
them? Why has not Parley group
been black-listed? It is not only the
concern of the Ministry of Finance,
but the Ministry of Agriculture and
the Ministry of Health are also in-
volved. T am going to read for the
benefit of the hon. Members. It is
the reply of the Minister of State for
Health and Family Welfare on 18th
December, 1980, in the Lok Sabha.
It says, “On 24th November, 1980,
that the Metropolitan Magistrate,
Delhi, convicted Messrs. Parley
Products Private Ltd. Bombay,
under Section 7/16 of the P.F.A. Act:
and scntenced to pay a fine of
Rs. two lakhs only and not by a
Bombay court. (b) The Delhi Court
found that the sample of hard boil-
ed confectionery  connected with
the case was adulterated as per the
certificate of Director, Central Food
Laboratorv dated 3rd April, 1974.”
The Ministries of Agriculture and
Health are also therefor a discussion
on the demands. We are sanctioning
a lot of money for the Ministry of
Finance. Therefore, I am asking why
such activities are going on? In spite
of raising it on the Floor of this
House through a relevant record by
a Member of Parliament, why action
has not been taken ? I am asking them
because they are frittering away
the money. They are collecting the
money from the banks. The banks
are being cheated; the companies
are heing cheated and this country
has also been cheated. The money
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lis going outside and it is being de-
t posited there. They have done it
i under various names. I want to know
. why action has not been taken by the
‘Ministry of Finance? The hon.
; Finance Minister should be strict
-and the administrative machinery

*should be geared up.

I had stated on several occasions
about the public distribution system
regarding  essential  commodities
which are organised properly and
are available in this country. I re-
quested them that this system should
be streamlined in a proper manner.
The hon. Finance Minister should
see that there should be a vigilant
body over the distribution system
throughout the country so that we
can minimise the shortages created
in this country. The Oppusition will

: always make political gain out of

. this and take advantage of this situa-
tion. I want to know from the hon.

* Finance Minister is there any difh-
culty in dealing with this situation?

Let us take the example of ce-
ment. Whether it is manufactured
in the public sector or in the co-
operative sector or in the private
sector. As far as the distribution
system is concerned, why has it not
been given in our hands to distri-
bute it through out the country?
The cement agents are
appointed by the owners.  These
agents hoard cement. Likewise
the sugar agents also hoard sugar.
So is the case with all the essential
commodities. Therefore, at the
manufacturing side itself, you
collect it and then distribute it
throughout the country. Therefore,
my demand is that the distribution
system should be streamlined pro-
perly and he must take over the
entire distribution system from the
manufacturers; it may be public
sector; it may be private cector;
whoever manufactures it, ‘o that
all the essential commodities should
be distributed properly thioughout
the country. With thes* words,
1 conclude.

——
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DR, SUURAMANIAM SWA-
MY (Pombay North East): The
Minister is quite right. Under the
rules, the scope of the debate has
certain limitations,

MR. DEPUTY-SPEAKER: I

have not asked your opinion.

DR. SUBRAMANIAM SWA-
MY : I can give it. [ am going to
explain why I am going to break
them. However, you have allowed
a fair amount of points covering a
wide area and I cannot allow those
facts to go unchallenged.
Therefore, for completeness of the
parliamentary record, I will have
to transgress a little.

If we look at the Supplementary
Demands, we find that for all the
Ministries some additional amount
is asked for, and I am not surprised.
Today it is the general opinion in
the country —the-e are very few
exceptions, if there are any—that
the Indian economy is going down
hill, that it is worse than what it was
ten or cleven months ago. There is
enough evidence to support that, Be
fore the year is out, the Finance Mi-
nister may have to come before the
House with another Supplementary
Budget before the real Badget comes
in March. The fact of the matter
is that today the Indian economy
is in a worse position than it was
eleven months ago.

What are the supporting facts
for this > Idraw your attention
to the Minist‘r’s own statements
made first in Madras and then in
Bangalore. You read bstween the
lines. He has some compulsions.
I know, he cannot conlemn his own
Government. If he does that, h-
will be in difficulties. Once h
support ‘d, and gave evidence i:
the House which supported, th
Janata contention on gold, an
then he got a firing from the Prim
Minister, and he had to backtrack.
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SHRI R. VENKATARAMAN:
Fhe statement is totally false.

DR. SUBRAMANIAM SWA-
NeY : Prof. Madhu Dandavate is
here, he knows.! I know that when
he comes out with facts which are
favourable to the Janata Government,
he will be in difficulties. So, I
de not expect him to.

SHRI R. VENKATARAMAN:
We are accustomed to this kind of
tatk.

DR. SUBRAMANIAM SWA-
MY: He himself said in Bangalore
that the Indian economy was not all
that good, that it was in a bad
s . The Minister himself
admitted it. We may have di-
flerences with him as to why it is
m a bad shape, but I draw his
attention to what he said when he
presented the Budget. He said,
«If thing: do not improve, then I
go. I am very clear about it.”
Mr. Fmance Minister, it is time
that you go, brecause you have been
here for cleven months, and you
have not improved matters.

SHRI R. VENKATARAMAN:
I will be very glad to go.

DR. SUBRAMANIAM SWA-
MY : It is very easy. You give me
the resignation letter. I will per-
somally hand it over.

SHRI R. VENKATARAMAN:
Unfortunately, even if I resign, he
cannot get it. So, what is the point?

DR. SUBRAMANIAM SWA-
MY : I am only saying that he
should not lese his reputation for
being a man of his word.

MR. DEPUTY-SPEAKER :
You are very much interested in

Mr. Venkataraman, I know.

DR. SUBRAMANIAM SWA-
MY: | am trying to save him,
Because he is going down hill.  Why?
Because where he has to take a
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stand, he cannot. When it came to
the nationalisation of Maruti, he
could not take a stand, he signed.
When it came to the question of the
fertiliser deal, he could not take a
stand. He sent a note to the Cabi-

net, but the Cabinet over-ruled
him,

SHRI R. VENKATARAMAN:
The statement is incorrect, is false,

MR. DEPUTY-SPEAKER :
Come to the Budget proper.

SHRI R. VENKATARAMAN:
Some of these things get publicised,
and therefore I have to correct them
then and there. Otherwise, I never
interfere whensomebody is speaking.
But when such wrong statements
are made, they may get into the
press, so I have to interrupt. I
am very sorry for it.

DR. SUBRAMANIAM SWA-
MY : I challenge him to set up a
committee on this question.

PROF. N. G. RANGA (Guntur):
You cannot very well debate here
what happened between one Mi-
nister and another, between omne
Minister and the Cabinet.

MR. DEPCTY-SPEAKER: You
can only attack the Government and
their policies, not divide the Go-

vernment.

DR. SUBRAMANIAM SWA-
MY : I am trying to be nice to him.
I am saying he is a good man but
in the wrong place, and he is not
able to take a stand.

MR. DEPUTY-SPEAKER: You
cannot say that a file was sent like
this, that a letter was written like
this etc. [t is not proper.

DR. SUBRAMANIAM SWA-
MY: There is nothing in the rules
against it.
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MR. DEPUTY SPEAKER :
zlcs:u must be fair to the Government
0.

DR, SUBRAMANIAM SWA.
MY: He can deny it. 1 will present
the documents when the fertiliser
debate comes.

SHRI H. K. L. BHAGAT (East
Delhi): In spite of the fact that the
Finance Minister has said that it is
false, he is repeating it.

DR. SUBRAMANIAM SWA-
MY : For the record let me say that
the Finance Minister did sent a
note to the Cabinet, and the Cabinet
did not agree.

MR. DEPUTY SPEAKER: You
take the responsibility for stating
it?

DR. SUBRAMANIAM SWA-
MY : 1 do. I will present the
Cabinet minutes if you like.

PROF. MADHU DANDAVATE
(Rajapur): If he goes, the calibre of
the Cabinet will go down.

DR. SUBRAMANIAM SWA-
MY: 1 agree, there are no two
opinions about it, but I feel sorry
for the plight he is in.

1 would like to draw attention
“to a general point.  Itisnota ques-
tion of what we say. The Times
of India is not known to be hostile
to this Government.

PROF. N. G. RANGA: Is it a
friend of the Government ?

DR. SUBRAMANIAM SWA-
MY : 1 am not saying it is a friend.
Prof. Ranga, with his long expe-

- rience, must know the mecaning of
an under-statement. I am saying
it is not hostile to the Government.
It is not unfriendly to this Govern-
ment. That everybody agrees. This

«is what the Times of India says:
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“Mrs. Gandhi’s  spectacular
come-back to power has

still to make an impact on
the economy.”

This is from the front page story of
“‘Economic Scene Grim Despite Re-
covery” by Shri D. P. Sharma.
It also says:

** 4d hoc-ism continue to mark its
functioning.”

If the Government was not func-
tioning in an ad hoc manner, then this
kind of supplementary budget at
this time would be unnecessary.

I would like to draw the hon.
Minister’s attention to the fact that
industrial production is well below
the 1arget.  They say that it will be
3 per cent ; they expect it to be 3
per cent. But according to the
statistics available to me, from April
to November, compared to last year,
the production has actually gone
down by o.1 per cent. You take
the question of power; you take the
question of coal ; you take the
question of any industrial commodity.
It has gone down.

Many magazines and many
newspapers  have given statbtics.
The deficit is going to be staggering,
Rs. 4000 crores or more. 1 draw
your attention to another impor-
tant thing, the question of how
much capital was raised in the market
as proportion to how much was
authorised. The capital is autho-
rised by the Capital Issues Com-
mittee about which the Finance
Minister knows most. In this year,
from January to September, of the
total authorised capital of Rs. 547
crores, the capital raised was only
18.6 per cent. In the same pcriod,
last year 1979, which is not the
most glorious period in my opinion
for reasons you know very well, the
capital raised, was percentage of
authorised capital, was 39.4 per
cent. It is now 18.6 percent. It
has gone down in such a big way.

4



69 DSG. (Gen),

What does it mean? It means
that the industry knows that the
economy is going downhill; the
Government is not in control of the
economy and, therefore, they do not
want to make fresh investments,
Even what they are authorised they
are not prepared to do.

There is no Sixth Plan.  The
Sixth Plan still is not ready. The
Approach to the Sixth Plan is not
ready. But the approach to the
Approach is now ready. It has
still to be discussed. One year is
alrcady  over, 1980-81, and
by the time the Sixth Plan comes,
another year will be over. Of the
five years, two vears will be over.
The Sixth Plan is already out of
date. It says, for example, that the
deficit financing will be Rs. 4000
crores for a total five year period.
1 would like to know whether in
this year alone the deficit is going to
be Rs. 2000 crores or more. Some
people say, it is Rs. 4000 crores.
I do not know. The hon. Minister
should inform the House.

Then, the money supply has gone
up by 15 per cent in the current year,
So, what picture do we get? A very
gloomy picture indced. There are
reports that the price of wheat is
going to be raised; the price of cdi-

le oil is going to be raised. Because
the shortages have appeared. The
price of sugar has gone up. You
know by how much. It has gone
down a little in the last two or three
wecks because of a new crop.
But the authoritative sources tell
me that the sugar price will start
rising from next month again and
very soon it will cross Rs. 20. This
is the state of Indian economy.
The prices of all commodities are
going up wihout exception.

There are long queues cvery-
where, T was just therc yesterday
infmy  constituency. In cvery
small shop, in every big shop,
which is supposed to sell essential
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items, long queues are there. The
people are waiting from morning;
they are all compgining. There 1s
no answer from the Finance Mini-
ster. The only answer is what
he promised to do, if he
cannot deliver the goods, he will
go. It is time for him to go.

I have one point to make with
your permission. I have to answer
this charge because repeatedly in
the House we arc told that it is
because of the Janata legacy.
The Prime Minister also goes round
the country saying that itis the
Janata legacy. What is the Janata
legacy ? Here, I would like to ask
the hon. Finance Minister to be
honest.**

MR. DEPUTY-SPEAKER :
Don’t  make personal remarks.

DR. SUBRAMANIAM SWAMY:
What is personal in this ?

MR. DEPUTY-SPEAKER :
You cannot Address a Minister
like that.

DR. SUBRAMANAIM SWAMY :#¢

MR. DEPUTY-SPEAKER :
This is not proper. It is as if yvou
are having some conversation. You
arc a very learned person ; you
are a very able Parliamentarian,

DR.SUBRAMANIAM SWAMY:
What is wrong in telling the
Minister.** What is wrong in
that ? I know the style of ﬁmc-
tioning how the Ministers are dro-

pped.
There is one  Minister sitting
here....

MR. DEPUTY SPEAKER :
There should be some etiquette,
some decency, some decorum.

**Expunged as ordered by the Chair.

1980-81 o ]
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DR. SUBRAMANIAM SWAMY:
....onc of the most respected, Shri
Kamalapaii Tripathi. Did he not
go ? That is why I am saying.

SHRI M. RAM GOPAL
REDDY (Nizamabad) : Sir,
the hon. Member has just now
remarked. **

That was not proper on his part to

say that. It should be expunged
from the record.

MR. DEPUTY-SPEAKER
That is all right....

AN. HON. MEMBER : It is
completely parliamentary.

MR. DEPUTY-SPEAKER :
But that was definitely personal.

SHRI R. VENKATARAMAN :
To say** is unparliamentary. To say
that the Minister must go is parlia-
mentary; [ accept.

DR. SUBRAMANIAM SWAMY*

He is trying to divide us, Sir.

MR. DEPUTY-SPEAKER
Definitely you are casting aspersions
on the Deputy-Speaker. 1 will go
through the record. Otherwise,
Wwe are very good friends.

DR.SUBRAMANIAM SWAMY:
What I am saying is this. I am on
a very sensitive ground. The charge
is that the Janata legacy has brought
this country to this situation. This
charge has been made by Mr. Lak-
kappa. How can I let it go unchal-
lenged? You have to be indulgent,
Sir, and you must allow me to an-
swer this charge. Otherwise, it will
mecan that you are suppressing the
debate. Therefore, let me aaswer
this charge. I said advisedly to the
Minister : ‘Don’t avoid my poin’.
He must tell the House the truth,
And what is the truth? What s
the Janata legacy ? First of all,

**Expunged as ordered by th Chair,
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let us ask, what was the stock of
foodgrains left over by the Janata,
what was the stock of foreign ex-
change left over by the Janata, what
was the amount of gold, of which
they talked quite a lot in those
days, left over by the Janata. I will
quote the Minister’s own reply to
an Unstarred question—not Starred
question— what he gave to this
House on the 20th June when 1
asked him a question as to how
much foreign exchange was there
when Janata came to power and
how much was there when Janata
went out of power : his own answer,
he must see : Rs. 2,700 crores when
it came to power and Rs. 5,600
crores when it went out of power.
You tell me Sir : is this Janata legacy
bad or good ? You can tell me.
I am sure that you will say that it
is good. Similarly, foodgrain stock . .

MR. DEPUTY-SPEAKER :
You can only ask the Government
through me. You cannot put a
question  to  me.

DR.SUBRAMANIAM SWAMY:
The Minister of Agriculture answered
a qustion in Rajya Sabha on 6th
August : the question was on food-
grain stock. The answer was this.
When the Janata came to power,
the foodgrain stock, in March, 1977,
was 18 million tonnes, and when
the Janata went out of power, it was
21 million tonnes, But they say,
on the other hand, outside Parlia-
ment—outside Parliament, they can
say anything ; It is said in Patlia-
ment, we will move a motion of
breach of privilege—that the Janata
sold away all the stocks. It is not
true. I ask the Minister, how much
gold was there when Janata came
to power and how much was there
when they left. (Interrgptions). I
have to answer this charge, Sir,
The name of Janata is being spoiled
everywhere, , ..
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MR. DEPUTY-SPEAKER :
Ordinary people cannot go very
near gold. Why do you go there ?

DR. SUBRAMANIAM
SWAMY : They have to go, Sir—,
for mangalsutra. The amouni of gold
with the Reserve Bank was 220
tonnes when Janata came to power,
and it was 260 tonnes when Janata
went  out of power. What is the
'l‘o'ﬁacy that he is talking about ?

e growth of real national income
during the two years of Janata
rule, upto February 1979, was
5.5 per cent per annum—double of
2.8 per cent of Mrs. Gandhi’s six
years,

MR. DEPUTY-SPEAKER
Your Party was allotted only four
minutes. You have already taken
15 minutes. Please conclude. The
other Members also have to spcak,

DR. SUBRAMANIAM
SWAMY : I am very grateful to
you , Sir, for the time you have given
. me. 1 only want to say that the

Janata gave a flourishing economy to
the country, and all over the county
people are saying so : they say
that they did net have to stand in
queue, they did not have to pay
high prices : that the Janata rule
was the golden rule and that these
people have messed it up. Is it not
a fact ? They say that thev will
give factual answers. I ask the
Minister, I challenge the Minister
to disprove this and come out with,
figures and show that this is wrong.
'I%::-rcfnrc, I would like to conc-
lude by saying that this government
has no Five Ycar Plan. This govern-
ment has no Plan and the cconomy
is going downhill and a big econo-
mic crisis is ahcad and you better
get out while the going is good,
through vyou, I will say, Mr. Ven-
kataraman, please stick to your words
and resign forthwith because vou
have failed and your government

has failed,

PROF. N. G. RANGA
{(Guntur) : It is rather diflicult
to speak after Mr. Subramaniam
has made his desultory attack on the
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government, He thinks hjs attack
1s based on statistics, facts and
truth, I do not think there is any
basis--neither facts, nor arguments
nor truth., All1 can say is thjs : his
main theme seems to be that after
the Congress Government has come
into power, prices have been rising.
Does he follow the example of a
tortosse 1 a well ? A]l the world
over now prices are rising and
rising faster. Just now, Sir, I have
come from abroad, He has been
going round the world. In England
they are goig faster than in
America. In Amerijca they are going
faster then in India. Does he want
to go to other country where there
is  dictatorhsip ? Surely, Sir,
this is a world phenomena. To go
against this world phenomena, it
needs the co-opeation of all  Parties
and of all eJements in any society
to make an effective impact on the
price  system. We do not have
that kind of cq-operation now com-
ing forth from our friends.

My hon. friend has made a
gencera) challenge. He is welcome to
do it—that the government should
resign  because it is becoming
unpopular and the people have
begun to think that the Janata
government and his friends who were
at that time in the government—
in two governments, one after the
other, were providing a golden
time for the country. How long
ago were these bye-elections held ?
Is it more than three months ? [s
it not some weeks ago that the
results were published and what was
the verdict of the people ? People
have voted for the Congress Party.
They have got a few members elected.
They have voted for the Congress
not only in  January last but
also a few weeks ago. What is the
use of talking in this manner,
in the air ? One can say anything
one likes. We can go on boasting
and deceiving ourselves that we
have come more and more popular
and we have become more and more
powerful among the masses. The
masses have given a reply again
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and again against my friend and
all those friends who are with him.
Therefore, we need not be afraid
of that type of attack. It has no
substance. We' need not bother
about it.

But what is most necessary to-day
is for the government to adopt and
spread the policy of two prices.
In regard to that I would like
the government to take special
steps to ensure that all essential
commodities which are needed by
the masses as a whole are first of
all priced as low as possible, if
necessary, by subsidising those prices
and then, in regard to all other
people who are capable of buying at
higher priccs because they are being

iven dearness allowances, various
ﬂnds of benefits, not only provident
fund but bonus and all the rest of it
"and-ever rising scales of salaries and
allowances, let these people be asked
and requested to go to the market
and pay the price that rules there
to-day. It may be at a highly sub-
sidised price the articles are to be
made available to the masses as a
whole in this country,

In order to be able to imple-
ment a policy like this, we need a
stronger  administration, a more
honest  administration, an abler
administration responsive not only
to the ministerial directions but
also to public opinion.

Sir, now, in creating the public
opinion, I invite the cooperation of
my hon. friends also. Instead of that,
it is no use creating more and
more trouble : we can also create
trouble  between the elections.
But, when the elections come, the
people will know how to punish—
they have punished these friends.
So what is the earthly use of making
this challenge?

Therefore, let us cooperate on
the price front now in ensuring the

¢
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cooperation of the merchants, trades-
men, cooperatives and all the
other agencies whose cooperation
the government is seeking, in order
to distribute these essential com-
modities and to display the price-
list every day and also to display
on the board the quantities that
are available with them, what
they have done during the previous
day and how much would be avail-
able during the present day and
then how much more possibly would
be available for the future use.

SHRI RATANSINH RAJDA
(Bombay South) : At present,
in fair price shops the essential
commodities are not available at
all. This is the situation in Bombay
and in almost all cities and rural
areas. That is the main difficulty.

PROF. N. G. RANGA : That
is another matter, Whatever essen-
tial commodities are made available
to these various distributing centres,
those must be placed at the disposal
of the public. Apart from that,
a portion of the essentjal commodi-
ties must be reserved for distribution
among the poorer people. Now-a-
days, what is happening? The
poorer people, so far as sugar is
concerned, are being supplicd their
usual quantity to the extend that
they are available at specially
subsidised rates? Why are they
not available at all? That is
because the total supply is not
enough in the market. So far as
the total supply is concerned, that
has to be augmented. If the total
supply is to be augmented, the dis-
tribution must also be augmented.
In this dircction, I would like the
cooperation of the Opposition.
I would like to appeal for the
cooperation of the Opposition people.
Instead, we are getting only this
kind of obstruction.

In order to implement this pro-
gramme, Government also has got
to ensure efficiency, as I have said,
of the executive—what is called
admunistrative  efficiency—because,
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in the purchase of these commodi-
ties, in their transport, in their
storing and in their final distribu-
tion, there is scope for a lot of in-
efficiency and a lot of wastage—
not only with this government but
also with any government as a matter
of fact. That is why we have got
Ministers who have got to see that in
these directions, there would be
efficiency, honesty and a public
spirit in the administration. I tfust
that the Hon. Finance Minister. and
his colleagues in the Cabinet would
try to ensure the cooperation of the
Statc Governments. Their efficiency
and their honest administration should
be made available in order to
ensure the proper distribution. Essen-
tial commodities to the poor people
as also a larger production of essen-
tial commodities must be made
available to the general public at
prices which are possible within the
market in the hght of the world
phenomenon of rising prices. So, it
1s no use shouting that the prices
arc rising. With the dictatorship in
the Soviet Russia, they have not
succceded in  holding price line.
Even in the satellite countries they
have not svcceeded. That is also
the problem in Poland and in other
Comumunist  countries., But, they
have succceded to a greater
extent than in democracies. In
democracy we will be able to succeed
provided all political parties will
make it a point, in between the
elections, to coopcrate with the
ministry  in power cither at the
State level or at the central level
and at the administrative levels in
ensuring that the administration
behaves in an effective and efficient
maancr.

MR. DEPUTY-SPEAKER :
Shri R. K. Mhalgi.

SHRI R. K. MHALGI (Thane):
Mr. Aggarwal will be the first
who will be speaking. My name
is second,

MR. DEPUTY-SPEAKER
All right, Mr, Aggarwal, you can
now speak.

-
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SHRI SATISH AGARWAL
(Jaipur) Mr. Deputy Speaker,
Sir, the Housc is today discussing
the first batch of supplementary
demands. If we have a look at the
supplementary demands for grants
which have been presented by the
hon’ble  Finance Minister then
onc comes to the irresistable con-
clusion that so far as our budget
deficit for the current year is con-
cerned it has gone to Rs. 2,243
crores. It was 1,417 crores as
clearly laid down in the budget
proposals and we had another Rs.
826 crores. The total comes to Rs.
2,243 crores. The break-up on the
revenue deficit side becomes Rs.
1,25¢ crores and on the capital
side it becomes Rs. 989 crores. So
far as the revenue deficit is concer-
ned as I stated at the time of my
budget speech that this is the
maximum  revenue deficit so far
in the history of post-Independence
India and, I apprehend, that this
is not the last and I suppose that
in tim2s to come this deficit will
still go up. But I do not say that
the hon’ble  Finance Minister is
squarely  responsible for it. The
circumstances are such and things
are moving in such a direction that
I apprehend that this total deficit
for the current year, yiz. 1980-81 will
cross the record deficit. The hon’ble
Finance Minister stated in this House
the Janata deficit of Rs. 2,700 crores
for the yecar 1979-80. 1 still stick
to my observations and prediction
that I madec at the time of my speech
during the General Budget that
this government will brecak that
record and it will be in the vicinity
of 3,000 crores. I do not blame you
for that as you blamed us for that
because we have to live with certain
things and appreciate and recognise
it. But then one should not try to
beat back the previous regime for
a record deficit of Rs. 2,700 crores
during 1979-80. You made a big
point on that score and had lot of
clappings from the ruling party ben-
ches that the Janata party or the
Lok Dal-Cong. (U) governments also
supported by you last year had a
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record deficit of Rs. 2,700 crores.
I still stick to the point which I
made at the time of the General
Discussion that this goverment’s
deficit will cross Rs. 2,700 crores
and it will be in the vicinity of Rs.
§,000 crores.

What is the reasoning for that ?
If you look at in the papers that
have been supplied or this particular
book at page 8 you have made a
provision  for cash compensatory
support for Rs. 15 crores apart trom
Rs. 300 crores in the original budget
and you have stated that this is
pending further review within the
rest of the year. This is one reason
why 1 say this 2,243 crores will go
up. Then at page 3 for import of
fertilisers you made a provision of Rs.
goo crores plus 325 crores and, I
say, itis going to be something more.

en cash subsidy on controlled
cdoth. You have provided Rs. 48
crores already and you want Rs. 28
crores more and you say it is going
to be more.

MR. DEPUTY-SPEAKER :
Mr. Agarwal, you may please
continue  after lunch. I have an
announcement to make before we
adjourn for lunch. A list showing
the numbers of Cut Motions to the
Demands for Supplementary Grants
(General) 1980-81 treated as moved
on the basis of the slips received
from Members concerned, has
been put up on the Notice Board
or the information of Members.

In case any Member finds any
discrepancy  in the list, he may
kindly bring it to the notice of the
Officer at the Table iminediately.
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MR. DEPUTY-SPEAKER
Tomorrow.

We now adjourn for lunch te
meet again at 2 P.M.

13.00 hrs.

The Lok Sabha adjourned for
Lunch till Fourteen of the Cleck.

The Lok Sabha re-assembled qfter
Lunch at five past Fourteen of the Cloek,

{MRr. DEPUTY-SPEAKER in the Chair

SUPPLEMENTARY DEMANDS
FOR GRANTS (GENERALY
1980-81—contd.

SHRI SATISH AGARWAL :
Sir, before lunch, 1 was making sy
observations  with regard to the
supplementary Demands for Grants
1680-81. As 1 stated carlier, this
is the first batch of Supplemeatary
Grants and this consists of
1190.63 crores out of which the
revenue expenditure is going te be
300 crores and capital expenditurce
1s going to be 870 crores. If we
deduct the amount that is recoves-
able by way of receipts, loans and
advances, then the net owtgo
will be 826 crores. Thus, our deficit
for the current year so far on ¢this
day will be, 1417 crores as originalty
shown in the general budget plus
826 crores thus making a total of
2243 crores. This is on this day
as evident from the figures given
in the supplementary budget.

But, I say that apart from this
2243 crores, this deficit is going to
be much higher and according to
me, it will be somewhere in the
vicinity of 3000 crores subject to
the oil prices remaining as they arc
today. If there is an increasc of
one dollar per barrel, then it puts an
additional burden of 100 crores on
the public exchequer. 1 have al-
ready read in the newspapers that
the price of crude oil may ecven
touch fifty dollars a barrel. If that is
the position the deficit may touch even
4,000 crores. I wish it docs not hap-
pen. Buton the available data as it is
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today, I say that this 2243 crores is
going to be 3000 crores on certain
more calculations that I have done.
On page 3 of the supplementary
budget, the hon. Finance Minister
has stated while dealing with the
demand  for fertilizers

“Pending a precise estimation of
the additional requirements,
asupplementary grant of Rs.
325 crores is sought’.

This is only pending a precise
estimation of the additional requi-
rements. I say something more will
be required. Similarlel, for cash com-

satary support of which mention
as been made on page 8, somethin
more will be required. With rcgars
to cash subsidy on control cloth,
we provided 48 crores in the ori-
ginal budget which was  cons-
‘'umed by October this year. Now
#8 crores more are required this
(au and this is also going to
»e much more by the end of the current
financial year. Similarly, today the
price rise is unprecedented despite all
assurances and promises given by
the hon. Finance  Minister that
we have reached a platcau when
prices will not further rise. But I am
sorry to say that there has been an
increase of 3.5 points per month
during the last ten months. That is
the positon today. If this is the posi-
tion and that continues, additional
dearness allowances that may fall due
within the next 3-4 months will
also be added. 1 apprehend that on
account of the non-availability of
power, transport, coal and shortages
in infrastructure facilities, there is
going to be ashortfall in tax revenue,
which we estimated something near
about Rs. 12,600 crores total tax
revenue of the Government of India.
There is going to be a short-fall of at
last Rs. 250 crorcs on this count.
So far as this investment on Maruti is
is concerned, the Hon. Minister in
charge of the Bill here stated before
you, Sir, that we arc going to invest
ncar about Rs. 100 crores. There is no
provision in the supplementary budget
80 far as the investment on the Maruti
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is concerned. The Hon. Finance
Minister will calarify the position
whether we are going to invest Rs.
100 crores, within this year, or what
is going to be our investment.

Similarly, public sector unders
takings. They are not able to mobilise
internal  resources and naturally
the budgetary support has to be
given now. In this particular case, we
are giving Rs. 195 crores for the pub-
lic sector undertakings as budgetary
support, apart from the budget,
What is going to the alumimum
plant and compensation to Bharat
Petroleum. Not only this, Sir, we are
also giving budgetary support for
liquidating provident fund, sales tax
of H. E. C. This is the position of
of public sector undertakings and
they are not functioning well and, 1
am sure, the Hon. Finance Minister
is also not very much satisfied with
the functioning of these public
sector undertakings. He is doing his
best but unless they are professiana-
lised, the management is professio-
nalised, public equity is permitted,
peoples’ participation is permitted and
the participation of the labour in the
management of these public sector
undertakings is considered by the
Government, their functioning is
not going to improve, that we are
also to consider. In view of all these
things, I say that our deficit is defini-
tely going to cross that so-called
recorded historical deficit of the
Janata-Lok Dal  Government of
of Rs. 2,700 crores and so, there is
going to be a very high inflationary
pressure this year and the years to
come are going to be critical. The
Hon. Prime Minister has recently
probably yesterday, admitted that
economy 1s in a bad state of affairs.
What she has in mind, I do not know,
and what she is going to do in that
connection, I do not know. But
1 say, Sir, that we are passing through
a very critical phase.

Now, regarding certain other
matters, Sir, I would like to know from
the Hon. Finance Minister as to what
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steps he is going to take with regard
to the improvement of the public
sector undertakings for whom bud-
getary provision is being made and
they are not able to mobilise their
internal resources. 1 would also like
to know from the Hon. Finance
Minister as to what policy the Govern-
ment has adopted with regard to
the nationalisation of certain units,
Ad hoc nationalisation is not going to
help matters as has been the case
in the case of Maruti Lud.

So, Sir, you clearly spell out as
to what is the programme, what is
the plan, for investment for this
Maruti Ltd. concern, whether we are
going to take Rs. 100 or Rs. 500 crores
and also specifically know from him—
he has been in the Flanning Commis-
sion he is well aware of these things,
industries, planning, finance as a
whole, all three combined in one
on what particular date, in what
year, I and you Sir, will be able to
have a car from Maruti Ltd. on the
road so as to enjoy its ride.

MR. DEPUTY-SPEAKER: I
do not have a car.

SHRI SATISH AGARWAL:
You have already a car from the
Government, Sir. There is no need for
it.

MR. DEPUTY-SPEAKER: I
cannot afford to have a car.

SHRI SATISH AGARWAL: I
would like to know frc m the Hon.
Finance Minister. I read many spce-
ches and statements in the press
also where he has been talking
of rationalisation of taxation struc-
ture in this country. I would hum-
bly plead that the taxation structurc
in this country is very cumbersome
and it needs rationalisation as well as
simplification. Various Public Acco-
unts Committees have alko urged
upon the Government the need in
this  particular behalf and I
would like to remind him of his
commitment on the floor of this
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House that the in comctax law will
be rationalised and simplified. Here
is a commitment on the floor of this
House that we are going to bring
forward a Bill with regard to a com-
prehensive excise law in this country,
because these are the two main
sources ofrevenue so far as the
Government of India is concerned.
What is he going to do with regard
to the excisc law, with regard to the
income-tax law and his commitment
on the fioor of this House that he is
going to set up a Tribunal probably
by November-December of  this
very year and latest by January.
I would like to remind him that the
Tribunal has not yet been set up and
I would again urge upon him that
this Tribunal should be sct up. You
have taken this decision. 'I'Eis de-
cision was taken by the previous
Government also in the background
of the fact that to inspire conhdence
amongst  the assessecs, this inde-
pendent tribunal is very much need-
ed. Now you have taken this de-
cision. I congratulate you on that,
We had initiated the proposal. But,
you have finally taken a decision,
I would like to know why the delay
is there. Why is he not sctting up
the tribunal > [ want to know
its composition. It should be so
composed as to inspire confidence
among the assessecs, and not be
headed by a departmental man.
It should be headed by nobody less
than of the status of ihe Judge of a
High Court.

With regard to sales-tax, I have
read the statements of the Finance
Minister. What is he going to do?
It is an abnoxious law. His Press
statements are there, Is he going to
abolish or susbstitute it? In regard
to 4 items, he has done something.
Is he going to undertake some study
here?

So far as income-tax law is con-
cerned, I do not know how things
are being imanaged. Here is a study
made by some important fessor
of the Institutc at Ahmedabad, and
he has sent this paper to me. I will
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pass it in to the Finance Minister
also. Here, TELCO is one company
which has been studied. It is a his-
tory from 1951 onwards. But from
1975-76 to 1979-80, for 6 years, the
total profits before tax, as per the
books of this company, come to app-
roximately Rs. 62 crores. Additio-
nal disallowancc of Rs. 378 lakhs is
there. An adjusted profit, before
tax, of Rs 66 crores is therc. How
is it that they have managed things
under the income-tax law in such a
way that in spite of this huge figure
of profit of Rs. 66 crores, their liabi-
lity to tax is only Rs, g1 lakhs in one
year?

For the year 1975-76, a provision
has been made with regard to tax
liability; but with regard to 1976-77
the profits of this company, before
tax as per the books of the company,
arc Rs. 10.55 crores; in 1977-78
the figure is Rs. 10.44 crores; in
1978-79 Rs. 15.14 crores and in
1979-80 Rs. 17.62 crores. For thesc
4 years, these are the profits, hut there
is no tax liability. It is a big zero,
because they are taking advantage
of investment allowance, deprecia-
tion and so many other, facilitics and
provisions of the income-tax law.
This is a company which is supposed
to be straight forward; I don’t say
they arc cheating Government, but
they are taking advantage of the
law’s provisions; and that is why
on a profit of Rs. 66 crores, they are
paying only Rs. o1 lakhs, and not
a single penny towards tax for the
last 4 years.

I say all these loopholes should
be plugged. The Finance Minister
should look into it, if the corporate
sector is able to manage tax in such
a way. I have not charged this
company of evading any tax; but
the framcwork of the present in-
come-tax laws, they have been able
to manage their accounts in such a
way that so much depreciation, in-
vestment allowance and so many
deductions are allowed to them.
It is for this august body and the
Government to discuss and study
whether it is justified—that on a
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profit of Rs. 66 crores, the company
pays only Rs. 91 lakhs. These figures
are based on their accounts and ba-
lance sheet. I will pass them on to
the Finance Minister.

I will now request the Finance
Minister and this Government to
consider whether there is need for
a half-yearly Economic Review
to be presented to this House. You
are presenting one Economic Re-
view at the time of the presentation
of the General Budget. I have a very
genuine feeling that a 6-monthly or
mid-year review of the econcmic
situation in  this country should
also be presented to Parliament, so
that hon. Members have an upto-
date idea of the state of economy in
the country. ’

With these observations, I wish
that in times to come, power short-
age, coal shortage, other transpor-
tation difficulties and infrastructure
shortages are looked into. I am
sorry to say that we have not been
able to do much despite the fact
that the Finance Minister is the
Chairman of the Infra-Structure Co-
mmittee. But he himself has men-
tioned in this booklet that Rs. 28
crores are to ge given to Hindustan
Zinc, because production fell. Why
it fell because there was acute shor-
tage of coal, because there was
acute shortage of power, because
there was acute shortage of railway
wagons? Now, these shortages, you
yourself are admitting in this parti-
cular document; but you are day
and night saying, there is improve-
ment in all sectors, in all core sec-
tors; industrial production is go-
ing up, but that is not the position.

The Indian cconomy today is
at a verv critical stage, passing
through a very critical phase and
it is practically in doldrums, ac-
cording to me; and we are heading
towards chaos. Before we enter
into that particular phenomenon,
I would urge the government honest-
ly to take very serious and drastic
steps to improve economy and bring
it out from the present morass.
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MR. DEPUTY SPEAKER :
There are about 10 members of the
' Ruling Party. The time allotted is
. one hour and 45 minutes. Of course,
I would give to every member five
minutes. (Interruptions) Then some
members will not be able to speak.
" No. I will not allow more than five
. minutes for every member. FEvery
member shall take only five minutes
- so that I could call every member
: to speak. Shri Virdhi Chander
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“The Rajasthan Chief Minis~
ter, Mr. Jagannath Pahadia, today
said the State Government had no
money left to meet the demands of
relief works in the wake of an un-
precedented drought in the State.
If the assistance from the Central
Government is not reccived imme-
diately, the State Government will
have 1o face a very ugly situation,
Mr. Pahadia stated. The State
Government had submitted a memo-
randum to the Centre on November
15 demanding Rs. 174 crores as
Central assistance for various relief
measures. But no information about
the allocation of any fund has been
received by the State Government,
he added. The Chief Minister said
that he had met the Union Finance
Minister Mr. R. Venkataraman in
this connection and hoped to meet
him again along with the Union
Agriculture Minister.”
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MR. DEPUTY-SPEAKER
Please stick to the demands for grants,
the supplementary budget. It is
not a general discussion. General
discussion is not allowed in a supple-
mentary budget.
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SHRI SATISH AGARWAL :
You are lucky to belong to a pros-
perous state. We are one and half
crores of population and for them
there is no provision in this budget.
What about drinking water for these
people? We are suffering most.

MR. DEPUTY-SPEAKER : [
cannot afford to change the rules.
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SHRI C. T. DHANDAPANI
(Pollachi) : Mr. Deputy-Speaker,
Sir, I do not want to go into details
of the entire structure of the eco-
nomy because the Members have
already dealt with it. The hon.
Minister has also stated that the
scope of the Demand is limited. 1
want to confine myself to the points
which he has enumerated.

As our Minister correctly stat-
ed here, it has been argued out-
side as well as inside the House
that Rs. 12,200 crores is a concealed
deficit. But as far as my little know-
ledge goes, it is not correct. Our
hon. Minister has stated that ad ha
treasury bills which are issued to
the Reserve Bank for augmenting
the Central Government’s cash
balances as and when necessary,
also have a maturity of g1 days. Not
only this, I had a little experience in
this matter while I was working in
the bank service. I know that Go-
vernment can issue any kind of bills
or debentures. Automatically the
public will come forward and deposit
their money. I must say, to some
extent, this measure will help arrest
the inflationary tendency. There-
fore, 1 welcome the move made by
the hon. Minister.

The appropriation involving an
expenditure which is going to come
following this enactment, is a liabi-
lity on the Government, no doubt,
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but at the same time, the Govern-
ment has got some commitments
in respect of some welfare measures,
in the interest of the common pub-
lic. Therefore, this sort of financial
control is necessary. That is why
the Supplementary Demands as
well as the Appropriation Bill are
being brought forward after the
Budget. Financial control was no-
thing but synonymous with the
word ‘treasury’. 1 do not want to
go into details of that.

I want to take one important sub-
ject i.e. allocation of money to steel
plants. Rs 402 crores have been
provided in the Budget. Due to
shortfall in production of saleable
steel, budgetary support to the com-
panies has been earmarked at Rs.
120 crores. The hon. Finance Mi-
nister was the architect of the Salem
Steel Plant when he was the Minis-
ter of Industry in the Tamil Nadu
Government. The need of Salem
Steel Plant was felt at that time be-
cause the Government needed more
steel for many economic activities.
That is why, Government consti-
tuted a committee. That Committee
also recommended  another steel
plant at Salem. The Dastur Com-
pany was entrusted with this work
in 1963. On 14th August, 1964,
the Dastur Company submittcgits
report. It said:

“To meet the anticipated short-
falls, in addition to the es-
tablishment of Bokaro and
the expansion of existing steel
works, the Government of
India visualises the setting up
of additional steel plants in

three regions—thc Neyveli-
Salem, Goa-Hospet and Bai-
ladila-Visakhapatnam re-
gions.”

These three regions were selected.
After that, Government had to exa-
mine whether the ore was suitable,
'IC'};is is what is stated by Dastur &

«Extensive tests were carried
out on the suitability of Kan-
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jamalai iron ore for concen-
tration by magnetic methods
and pelletising of the concen-
trate thus obtained. From the
tests it was established that
the ore could bs economically
concentrated to over 64 per
cent iron, and the concentrate
so produced could be made
into high grade pellets.”

These tests were carried out in India
at the National Metallurgical La-
boratory and abroad in Last Ger-
many, West Gcrmany, Norway,
Sweden and in the United States.
All these countries have accepted
the Kanjamalai ore as suitable for
this plant.

The estimated production from
this plant was 5 lakh tonnes. They
had 1800 hectares of land at the dis-
posal of the Government, but it
was not sufficient, and so, 10,900
hectares were carmarked to be ac-
‘quired. It was estimated that 5,000
workers would be employed in the
factory in the beginning. But what
happened after that is very inter-
esting.

It took four and a half years to
complete it, after many agitations.
Even the DMK party also raised its
voice inside and outside Parliament.
Hon. Prime Minister, Shrimati
Indira Gandhi was kind enough to
announce in this very house in 1970
that the Salem plant would be com-
parable with Bokaro, Durgapur
and Rourkela. An amount of
Rs. 340 crores was also earmarked.

When Starred Question No. 5
was raiscd in this House on 19-5-1975,
the late Mr. Kumaramangalam said
in reply :

«“It has been decided that the
uct-mix for the Salem
teel Plant should include only
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flat products. The product-mix

would be :
Tonnes
per
annum
(i) Stainless stecl 70,000
(ii; Silicon steel sheets 75,000

(iif) Other special stecls 30,000
(iv) Mild steel sheets strips 20,000

Total 195,000’
of finished steel.

Dr Subramaniam Swamy was
talking about the legacy of the
Janata Party, but the Salem steel
was ultimately turned into a mere
steel-rolling mill. It has bzen stat-
ed by SAIL :

“Salem Steel Project, January,
1979: :

“In the first stage, with purchas-
ed hot bands as input mate-
rial, Salem Steel will produce
32,000 tonnes of cold rolled
stainless steel sheets and strips.”

So, the Salem Steel Plant is
becoming a steam rolling mill. The
amount which was earmarked for
the Salem Steel Plant was diverted
to Durgapur Steel Plant. I can
quote it. I want to ask the Go-
vernment as well as my friends in the
Janata Party as to when the Durga-
pur Steel Plant was capable of uti-
lising the installed capacity. What
happened in the case of Durgapur
plant? The installed capacity was
increased. In 1977-78, the installed
capacity was 67.27 lakh tonnes
whereas in 1978-79, it was increased
to 80.84 lakh tonnes and, in 1979-80
it was increased to 87.29 lakh tonnes.
The installed capacity was increased
by 20.20 lakh tonnes in the case of
Durgapur steel plant. At the same
time, I would ask my Janata friends
to learn to see the performance
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of the Durgapur steel plant. As
against the installed capacity of
1213 lakh tonnes, its production in
1977-78 was 864 lakh tonnes, that is,

75 per cent; in 1978-79, it was
746 lakh tonnes, that is, about 60
per cent. They were not able to
achievé even the original installed
capacity. But the installed capacity
was increased by the then Janata
Government by 20.2 lakh tonnes
at the cost of Tamil Nadu, that is,
the Salem Steel Plant.

I would like to ask the hon.
Finance Minister to look into the
matter. When he was the Minister,
he made all the arrangements.
He was the architect of it. When
he was a member of the Planning
Commission, he cleared the Salem
Steel Plant ata cost of Rs. 340 crores.
My memory is very green. He was
staying in the Tamil Nadu Guest
House in Declhi and my leader, Shri
Karunanidhi, was also staying there.
When the Madam announced the
Salem Steel Plant, our leader as
well as the hon. Finance Minister
bl)th cmbraccd cach other with jov,

g iness, because both were
respons: for the Salem Stee! Plant.
The Janata Government murdered
the Salem Steel Plant.

What I submit is that this should
be immmediately taken up. The
original Salem Steel Plant should
come up. It is not at all a question
of any other problem. They may say,
7t is not viable or something like that.

What is happening ahout the
Kudtemukh project ? The Iranians
came to us; they went back. ...

MR. DEPUTY-SPEAKER: 1
onderstand that the Janata Party
was bei ported by the DMK.
In spite of that, they have dome it.

SHRI C. T. DHANDAPANTI:
That is a big story.

PROF. MADHU DANDA.-
VATE: That memoty is not green.
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SHRI C. T. DHANDAPANI:
That is politics. I can talk of all
that on the President’s Address or
gn the Home Ministry, but not

ere.

MR. DEPUTY-SPEAKER: In
spite of your friendship with the
Janata Party, they did so much
harm as you have stated.

SHRI C. T. DHANDAPANI:
You have seen what has happened
since 1977. That is why we are now
divorced.

MR. DEPUTY-SPEAKER
So, you have parted company with
them.

SHRI C. T. DHANDAPANI:
About the Kudremukh project which
is at a cost of Rs. 647 crores, the
Iranians are not ready to take up our
ore from the Kudremukh project.
Now, we are running after many
courttrics. | am very sorry to say
that. Rumania has offered to take
some iron ore; even Malaysian
Government are also ready to
take some quantity of iron ore.
What I want to say is this. This
Kudremukh iron ore, if it is readily
available, can be diverted to Salem.
The Salem Steel Plant should come
up. Before I conclude, I would
request the hon. Minister to visit
Salem; then only, the entire thing
will be known. Moreover, 10,000
people arc itating without em-
ployment. This is the right time to
review this matter and give us the
Salem Plant, as visualised by our
hon. Financc Minister and as is
demanded by the people of Tamil
Nadu.

I appreciate the manner in which
the Supplementary Demands have
been presented to the House. 1 wel-
come these and support them.

With these words, I conclude my
speech, (ends)

SHRI M. RAM GOPAL
REDDY : The DMK leader has
made a very reasonable request. I

support it.
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SHRI GIRIDHAR GOMANGO
(Koraput): Mr. Deputy-Speaker, Sir,
while supporting the Supplementary
Demands for Grants for 1980-81,
I convey my grateful thanks to the

nment of India for clearing
the Aluminium  project in my
constituency. While presenting’ the
Budget for 1980-81, the Finance
Minister had mentioned that Rs. 10
crores would be provided for this
project, and in these Supplementary
Demands he has provided Rs. 10
crores for the Orissa Aluminium
project. The new company will be
registered this year,

It hax been mentioned that Rs.
75 crores will be provided as flood
relicf.  In the month of September,
flonds occurred in - Orissa, and till
today the assistance which was to
be provided to the Orissa State
has not yet been provided. It is
high time for the Government of
India to tell the State Government
to utilise these funds before the 3ist
march, 1981. It is not known
whether the whole amount of Rs,
43 crores will be spent before the
31st March, ornot. Another thing
I want to raise is that the floods
have come in the Bainsadara and the
Mahanadhi rivers in Orissa.  Out of
these Rs. 43 crores, how much money
is being  spent on Bainsadara ? [
would like to get the answer to this
specific question, so that [ can go
and tell the people that this much
amount has been given as  plan
assistance by the Government of
India to the State.

Subsidies have been  provided
»or the backward arcas for the de-
velopment of industries.  Govern-
ment have selected to1 districte for
industrial development. T want to
know how many districts in tribal
arcas have been selected for this
purpose.  The tribal areas arc pre-
dominantly  backward. having all
‘amatural  resources.  They should
not be deprived of industrial de-
velopment. I would like to know
from the hon. Minister how much
money is heing provided as subsidy
for the development of tribal areas.

3095 LS—8.
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With your permission, Sir, 1
would like to raise one or twn
points which are not strictly rele-
vant to the Supplementary Demands
for Grants, and I would request the
hon. Minister to consider these.

The Sixth Plan is going to be
finalised. Repeatedly the Prime
Minister as well as the Home Mi-
nister have written 1 the different
Ministries to earmark funds for the
Tribal Sub-Plan and the Compo-
nent Plan, hut so far, no Ministry
from the Centre has gone in detail
to earmark the funds. I am raising
this because development concerns
Finance as well as  Planning.
Unless there is finance, no plan will
be approved. So, in this context [
put forth my demand that individual
Ministries at the Central level should
ecarmark the funds for the Tribal
Sub-Plan in the Annual Plan as
well as they should mention the
achievements and the developments
made in the tribal areas in their
annual reports for 1980-81. Why
I am putting this question is that so
far we have not interprcted Art 46
of the Constitution as well as Art
275 (1) of the Constitution properly.
In Art 4b of the word ‘State’ has
been mentioned.  But the interpre-
tation made so far is that ‘State’
means  ‘State subject” but ‘State’
means not only the State but also the
Central Government. Therefore,
the funds for the Tribal Sub Plan
should come from the State as well as
from the Centre. 1 would request
the Minister to convev our feelings
to the different  Ministries at the
Centrc that they will give full thought
about the Plan schemes which are
relevant for the Central Government
as well as the State Government.
While  they are giving the Sixth
Plan allocation to the different
States, they should pursue with the
State Governments  also and sce
how much monev they are giving
in this ycar for the Tirbal Sub
Plan. Why I am putting this before
this question is that this is the only
forum for us to express our views
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to convey our demands and teelings
to the State  govenments. [ am
raising this question because we are
not MLAs by which we can express
our feelings in the Assembly. We
are  M.Ps and we can express our
views in this House only.

While presenting the budget tor
1930-81 the hon. Minister mentioned
that all Central Ministries will ear-
mark funds for Tribal Sub Plau
and the Component Plant but [ do
not know how far the Ministries
have carmarked funds for these
arcas.  As I said, they should men-
tion the achievements and develop-
ments made by them in these arcas
in thetr annual reports.

My hon. triend troin the opposite
mentioned that this party  or that
party cannot  deliver the goods  tor
the betterment  of  the  people.
But I am asking il the political will
is necessary for development. side by
side bureaucratic will also comes with
the political will.  The  political
will  is temporary  whereas  the
bureaucratic  will is a permanent
one in democracy. My Pary,
having a strong political will power,
can yuide and control the bureau-
cratic will to implement the schemes
and plans for the hetterment of the
prople of the country.

Wit Tra famm qrmary (2rETTT )
T WEIRE, Wl 29 A1 ¥
A F gATF wn ovEr wE ¥ &
@ favm ¥ F0 A fAam
Mz g o 2 foar, 72 g7
fram  faa &1 vs T o @ frw
AT afzr . (wwaw ) L, 6d
w1 N g4 A3 # A= ow@T A
sfe 7 2, gm ¥ gf7 a7 YA 3,
A A g g A ¥ fAn fw
w1 A xar afan. gm ¥ g
TEAT 9qTEAT E )
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MR DEPUTY-SPEAKER: That
is why you are here today you
have gone many times to the jail
50 you are here now,
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7 9T A7 W Zem fw oagr A1 en
™ 2 OEY AT AR R fE AR vam
3 afra o 7% A ¥v w0 GGz
? fam A W1 oTRT WY ospyenr @
3% afz o1f ffaam a &Y 71 N w7
M ¥ ¥y 1w 3 gfuweT
TZA AT AW XA AT ¥ * PeraAw AA
A 2 Ffed F7 7 A F 107 7 F7
fofaga a7 FITr TEAM X TEe
T I A E A A A 7 fwigay
mwrHifara ¥ dwuafesy
T N1 osrE prAr 3 sTEr &
AT FEAL R W\ A A A
IAT 21 oF 7 oF sTUAT fafree A
¥ fafarzy g e 73, IR AN
A T 7 ¥E F X7 AT e 2,
1R a1 w2 fem o € awy d g
&1 399 w1 f% g ¥ AT T AT W
¥ fr v oZrn @ oTe AQrTRD 94T Aw
Len znhrziwivw‘tmmrgr
TART TN ZW AR &% 7 AFT &7 I8
%, fex rve 3 AN ¥ A ArAEre
F Arr 3, PR ATg AT ITR Ay
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fragar &, & ¥ fam @ & s
£ w9 gy 3, few am @ oA
9 faar I d—q@wr ggmA Wy
qgi A AFT AN GFA | QAT wE Al
fatg ¥ wrAta  IIAT R A1 TEE
fro wer oY &6 A1 3 FH, o Wi
ECiE i‘f"a‘ti-‘wn N arfvmua

F®W fE 9 qurT WA AT TRA A1
fri fawst & & ot 79 @27 ® qr
G O L Al i 2 s O
afer I Ay T m o7 gy 1 A7
nwm ~ea T 7 Oz TEAT
fe a7.¢ 1 BT 8 TS ATETIT F1
frzaweq fam wmr, edr oy gTgA
wuTT qgA A A Zon fro s
® n¥ vy ¥ o AT e &
WE ATHA W1 W vRAT AR
& w3 3% u ar M1 89 ™0 f¥ oy Ay
wiv fraoe w1 mTEEr Z@r 2 oo
@7 o v A4 d7 § wzz ¥ fao
o faE T g ¥ fAm A
fame fan 12 ¥7 dTmT ¥ geAng
gfyerat 2 A1 g7 7z gt fw
TR IMET OFT T TR q7
xo1 w7 7oA AT fran FrAr 4v g gafaa
& vz Az § ¥ AR W gur
¥ 219 97 AN AA AT O, A qUR
gtufar * am 77, 39%1 9 =] 990
wrt gtare 39 @ \wifE F91 71 ZraA
ECIBEC B CC CA AL T S S S
WMAgT ¥ FF 7 @1, A; T O
qA1 fAOR azA Q17 £ /7 A0 AT
I nzwwnﬁmm EES
w1 d ifrgm 2 W N a9
dquA @ TERRST 9T gRuET ¥
fam =Tw X, TWF @ATT AR AT,
e QYT g\ WYX A & ar 39wt
&0 Awr wrrdr qwdr @
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AT WA AT FI4AT A
TRET X

15.:9 hrs,

PROV, MADHU DANDAVATE:
Sir, Shri Bansl Lal issued a very
interesting statement during Emer-
gency  that the jails were resung
places for the political prisonsrs,
He said that they were spending
a lot. At that umc, we refuted him
by saying that if it was such a nice
resting place, then why did he not
ask his cabinet colleagues to go and
rest there in thejails? Thisis what we
had said, But unfortunately, there
was no reply to that.

AN T famim @A ;AT
Zq AW T AT T AT FATKIT JrIO7q
Aragt ¥ ¥mz AR wrvd e W
¥ wifefwass & m  nefafrcday
F 33%1 fezar w1 muz fe&qr, atsy
7z 711 g & f® F7 @ ':rr'a%'%q
3351 fFedy mnE g5 3 w7 I9
g FA ¥ 307 w7 afvfeafaar o qoy
z5, 39 w1 Awd A faHr, 399
g9 4&1 fady @ W feewrgET |
a1, 371 35q ¥ fAc. 7z 94 fRen
I FAgER F AW 7T G
qim 3 gmEr 3|ar Sz fE #«
g &fz;1 ¥ =3, W mm“rﬁr:
41 21 o wrd a@ A, '-.rwmwn
¥ wafa® spage Aoy A oA 'Tff
EANEF (O

7777 A7 & "It ¥ AT F
o ®FAT AT 1 WwAr & AT q4v
3™ Wi, ITAW WEIIA, WITEI AR
qrgg gim fx g ® qrer qieg
7 &2t 9 fawer Ag & #Y77 &H
qu TIEZ ®TE AL & 1 g4 qF, TN,
3AY, afgw # AT @ & gl
R AR oz arteal § oqar e
At wrqa gar f& Al ovez afeat W
w5 fAwrEr A8 &, A FF AL AT
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¢ [t uwfasre qrEanA)

AWMz meain T @ & fr gd
@A iar wfzg, M a2 1@ qmEy
few wrare o gy am ?

- gER A FwgAn A g fe A
wiw @w 27 ® gy fF P daeg
® vfward iw F a7 &y Dfag
I fet ofward G R mEg ®
T qzq ¥ I AR A @SN @
foe Wit g @ qay ¥ T AR ¢

#3 qio# forear yaTAg § HAw W
% g 987 o1 f& I ufwfer 5o
& 1 wowr fem gomrer B, o
q9g A FJIMR I T O, Tw
Gz1 g &, ¥ Haw ¥ fowr § W
of@dq F74 @R E? & 7T IR
gfs ot Awaa &, w®w I & b
oW ¥ faFq 3w T frAm
Ifgr | |1 MY O FFAT FYF AT
@ 2? uw & foear fawmr i feodsz
t—ea foar gEy qfrax—a7
qE W= A7, T s tfem
¥ & 93y & % 7 fasaran
T HEGT FT 1] FITC Ko ¥ AAZ 2
W THET &7 3 ORI FAT G
M EAT A 11 T To R AT
] & wia A9 AT9 AT AAEIA ¥
am qX &= gar 3,91 fF oo gfAery
W 8 2 A9 A WA AT FEE
¢ wrg ofromm e 2 o T
foer agfr & w1 =Fns g, TR
gV, ¥% 9 TE TN 3 Braw
& a7 F 7 gAY FTEAT F1 ATAH B,
X faqam Swa A T o= A
wwfm & yzr § f& Py fawm @
g wrfer 1 1976—81 ¥1 3w
fem w mm, x zae grafas
forer*t o 3o fawr ama7 a1, Afeq =
¥ § g fea g —ow fawrt
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efRa gt 1 gl WA fore WA
¥ W@ B, ag waEy foem qofa
gEI g FT AT F w W1 wT
W ¢, ¥ fegem # &-fagrk @
gffrs § w60 A" Im
fafer d¥1T &, I IA N S W
TR X WO W W, ¥ e
fao v & om d A ¢ fe 3a
w fer A A foer & g ofv-
qa G ¥, fem am qr——ofmar
T % AW 97 1 34 fau gErd et
o g7 AW A TAw w9 faay fem
2o it W & foty s g fE o
faA1 tqr g 72 3, W 4R w1 9
ARY w1 TAFVE X ¥ A N0 )
fomn ot @1 f& TRw wfae fafem
21 9%, I wfarm F weyw O §,
I9%1 0% g #1 fevo frard 92
Fq T qTI ATAT R KT A, AV F Fg
I g fF gue dF A A7 & favndt
A Y EW AT AR B iz §, afeq
Qa3 99 g9 gnfaea M= i
FATIT TTARTT AT ARTA ¥ TWT 9,
IR FrE 3, w1z &, i 3. ol e
qrg 79 AW £1 71 A ¥ A A
1 R 61 fawAr wifgu g &
Fg A fF Ag A4 9 9
AR FAM A I TN &
FAE 9z 2 Wy awt fAr--
TF 97 AFFIT qZA AT WA @ AV
A 21 78 9% 1 feq J w7 Y
p—afz & v ¥ R Fm A
mifrmEfrasfagiss @
%, zn i & g1 = fF 97 9T
7 7 7| A TN FOq AN fx3 Am
1 gra ™ # A1, fam nfzgi w1 g
M HE ITF A9 I@E F aw
ot
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g0 v AT Haew ¥ feqmow
¥ dag WA 1 T AW AAREIGT
¥ FE & 9@ 200 FAE AN faew
gf@ea di--38 ®1 s iwdnT g
a% guT, ¥ @y ¥ & o9 1 A"
WA E | I ZW AW qgT ¥ ¥ AT
agi 1 oI gW & FEAr % |
o 78 & f& 3w of@rsET 81 aoee
FFT T woarfrmray | ¥ fAdaa w7
wgaT g f& vw ofagsmr & 391 fagre
w fevm qwr ogwr @, wafaw
T A QI JTR AT JAT ARy )

v swHE-—tfrrm gl wmmA
WAty A qafyw 2 X w HEy
R °TT Y 97 WY forar a7 797 9y ¥ o
fomr Y a7 qITETET ¥ Wk o
Yo MHo mmmwﬁwﬁ
N graar @Y, 39 ¥ £1€ qufq @ 2@
W A T A o o gy &Y T
wifed 1 ur3 zw & A4y qrwA &, gw dav
X &Y Aqre &, Afeq ag v 9 faw
s frygw @A g, 3@ FT ITWW
SIS IE R ARG U R AU
W ¥ 7T WA Srfgw Ay agr faem
¥ I FT TEAWNIT FAT AR

A =) ¥ qrg & 3 gy F favy
FTATE |

& AT AT (AAYT) I
WY, §79 ¥ AW SEA  qATHIY
9req ¥ @9q7 § §9 ¥g7 & faqg &
azr gar g 1| it gt A fad
T & o JANTIW @ATH T F-AT
# faw ooy N F vETE A HAF QR
G| X PG NITA ¥ FW A AT
ort § 1 AT ot F oA &1 g W
g dm & 3w fet gl ¥ @
w3 qr, ot sz fagrdy aradt At ¥
e § g aran fem F@
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7| faam swiwr A &, IR
WH-TTEqT & AT K A€ AT AF FaY,
mhhgwmgfm%mfm
# dto 0o o § | Y

g TF AT A A F—OF qTH
OrEHT |7 3 AT #Y AT § F qw
& FEodr § A faesr qrE @
Afg a=7 @ AT R, 37 Afaar F A
afooms €1 &, 39 F1 T AR T9AT AT
gFAT & | A A T FETC AT @ I
g qvETT Y AfAr @ InafaF
# faeaY & | 3w Aifagy & of oy &Y
AT A TG AAT FUATE |, L

Nl AgERy gEnRw (AWR):
v A R @ I ), afsar @.
A7 W) 04T T &) .

W AW AW W AG Az AT E,
oTT Af5ar a7 @ 1 A qEt ;¥ Ay
guAY gTETT ® afvow fad, Sw o
I F AHA I & mrefewsd faEr &
srzag fear g v O, §9d mfaw
T T 9Y, afew FAAT qUEf Y A
I A AT F AY ofoorw 4, I
"7 ZH qT 9T T & A fam ¥ #roor
oA qoq a7 B § | "7y A A Ay
A Aifaq, e FN X TSI AT Q@A
qr T F¥ A= F oAy gt ¥ ¥
ST AT @ AT, qr 9 fad Sy
qz7T FT TG 49f, 39 qWT AT qEY
a91 ® AE @Y IT WA AT qUEF
a W% FT g1 A9 I FY
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[sh Fa7 aw?)

g AT ¥ ¥ AN, AR AW
s w9w 3 f& Fw feme A
W W & @Al ¥ gm M
H @t vk #7 & o ™ W
#iH & FTAA A A MW@ @
ddn @ g fe S e dmogd
PR W N IR ¥ oww gw
N gz 2 W FmER Fm
T T W ¥

oo I 9 m FE g, fasl
F# Fg Hfso faw &1 @1 qvFw
Wi, ag faé 1 @@ J FT?
¥, ag 99 A T "I, ag
faad 7 T %1 T &N " HATH
AT 3 T AF WT W SWT N
am, @1 IEF fAv fawd & ana
F g1 8F1 WY adn ag gy %
" F1 &EEr Fw @ oAt A
@A ¥9 @1 A f¥ @ A [0
NgF aa @ ¢ @ I8 GzEnw
@@ 4, 3§ ANy g AR

g ® ag @ afgs T WE
gfvo fasa, a1 WA & fAv
A AT g 1 W F™I &
W § W agh W I_W I
#3 WNF FAe@Er § ¥ qg I
I § f& awr N o S
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O 2, % FEEd ¥ Ny W
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T OW uW I ot e aw
feRt ®, gwry fagm wew oA ww-
a™ A W fogwe @ R, ag
ferme a@ g@ = § , ag AvER
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g !

15 14 hrs,
[SHRI GULSHER AHMED tn thi¢ Chiair]

a

3 Ay /] ¥ gg Al ¥
sEA1 § w9a favndy 7@ & wfaar
g fs 7 fooqame Am g, F991 &
sfafafa &, zw ® T Fv1 =EA
g wmffm @ w1 oW W 0w
aifex qauge &1 @@ JF d@
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e Wifge | W W EW ¥ gE-
Tfus §fas dgr wEm, wifaw

qAETEz ¥ AATAIN A qx FTAT
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RN g 1 A M R [IG JEA
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F2 FH WA AT A AFA 2 | TR
ax Gnfagm qmat @ mwew @,
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T 9@ Az g g, wAIRE
grefas az @ & 1 9E A &
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At A g @ g FEe faws
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3, 398 gaw fem s wfga g
oF @A § uag FAW WEAl E fF
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a3 @ af § | w@fvw  Say
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¥y w9 ) '¥w fAm oww AR
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e & fAu fa § wife g
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£l
i1

vxwFE ey f& | A A
QT MY AT AR 7|1 7 397
fanzdt | ga AFY s moEm
FWM FE T F7A ¥ fAT Agrr 2
AfF 9m 3% 91 FF AL FTowW
3@ F7 7 AG T FEA 7 fF
g & Fv @ § gwma A i
Mgz 2, 2w Fa ¥z 2 f& oom
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T wg ® wamw w@ ¢ fw
M A giem fawd gk ko0,

N wifrdn wg : O & amw
feat w3 2 gfew

W argaw fagt : qgq @ s
LB OO

¥ SR wWy WNEr AT A
[T 1 9 gE FFAT WEM ¢
f& qare™ qx IFT @ &7 fedd
a7 faasl ag Wy I AW &1 7w
WET R T@ ONGT 1 A g €
2, Aa d, afawh ¢ 1 g% un
3 & fFu FT

SHRI NIREN GHOSH (Dum
Dum) : During the course of
his speech on 11th December, 1980,
Shri Chiranji Lal Sharma read out
from what purports to be a letter
dated 8-12-1980 of Shri A, B, A,
Grhani Khan Choudhury, a Member
of the House and the Minister of
Energy and Coal, wherein it has
been alleged that *ton 27th October
1080, CPI (M) party in Malda held
Gana  Adalat  (People’s  court},
By a so-called judgement of this
purported court. ... .. ”

THE DEPUTY MINISTLR IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) ;
On a point of order  Sir,

SHRI JYOTIRMOY BOSU :

Under what rule ?

SHRI MAGANEHAI BAROT:
Under rule 216 of the House, (/n-
lerruptions)

SHRI NIREN GHOSH:«. ... ..
By a so-called judgement of this
purported  court, all these  four
persons  were  severely  tortured
and they were made blind by the usce
of long needle, and thercafter some
herbs  were put in, so that they

arc made permanently blind”.
From the records of the proceedings,
it further appears that the letter
contains the following allegations. . .”
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MR CHAIRMAN: If you speak
about ' things which are not rclevant
now, it will not be recorded.

SHRI MAGANBHAI BAROT:
- In regard to the Suppelementary
Grants, the debate is with regard to
those Ministries in respect of which
the Finance Minister has come up
with a Demand. He can reply to the
debate. Anyway, the Minister con-
cerned ishere. He canalsointervene.
So far as Coal is concerned, it comes
under Energy, for which Mr Ghani
Khan Choudhury is the Minister.
. There is no Demand for it. There is
an issue already raised by Mr
Jyotirmwy Bosu and we will meet him
during the appropriate Motion, and
under appropriate rules,

SHRI JYOTIRMOY BOSU:
You should not talk about Coal,
Mr Niren Ghosh s talking only about
blinding in Mulda district,

SHRI NIREN GHOSH: Altho-
ugh this incident took place
on 27th  October this only
came  to light  about four
days ago. It transpired that
after  the sad  purported
Court’s  Judgment and
after the four persons were
made blind, police arrested
all the {fowr  and put them
behind  the bars, They came
out on bail only four days
ago and that i how we have
come to  know about the
same, It s said that during
the time when they were in
jaal, .o

(Intersuptions

2 MR, CHAIRMAN: Are you
Speaking  on the supplementary
hudget?

SHRI MAGANBHAI BAROT :
May 1 once agan 1equest the hon.
house to sce Rule 216 7 We cannot
justdo. (Interruptions)

Y SHRI NIREN GHOSH : The
allegation made (Interrugtions)

SHRI MAGAN BHA! BAROT :
You expunge the whole thing.(Interr-
plions)
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THE MINISTER OF STATE
INTHE MINISTERY OF ENERGY
SHRI VIKRAM MAHAJAN : Mr
Chairman, the whole thing has to be
expunged. (Interruptions)

SHRI MAGAN BHAI BAROT :
‘T'he whole thing should he expunged..
(Interruptions)

MR. CHAIRMAN : May I ask
you whether you are speaking on the
supplementary budget or you are
trying to draw the attention of the
House the to some measures ? This
is not placce and time when you
can specak like this. I am sorry.

SHR1 JYOTIRMOY BOSU
‘The Sccretary is coming. He is con-
veying a message from the Speaker,

SHRI MAGANBHAl BAROT :
Rule 216 does not permit it at all,

SHRI SAMAR MUKHER]JEE
(Howrah): Various charges had been
brought against over party here in
this very House. Regarding that, he
has got an occasion to reply to-
those charges.

SHR1I MAGANBHAI BAROT:
With respect to the senior member,
Shri Samar Mukherjee, I would like
to draw your attention to Rule 216.
It just cannot be done. It is not a
question  of his replying ; it is not
a question of our replying ; it is a
question of the Minister concerned or
the Finance Minister who alone can
reply.

MR. CHAIRMAN: Mr Ghosh,
you should have sought the permis-
sion c¢f the House.

SHRI NIREN GHOSH : I am

speaking on cnergy and coal also.

(Interruptions)

MR. CHAIRMAN : You shoul
have sought the permission of the
spcaker to give clarification on
certain remarks that were made by

{ some member. Did  the speaker tell

tyou or probably you were given
to understand that while speaking on
the supplementary budget you will
explain this position? So, instead of
doing that, you are simply reading
something like that. You speak on
the supplementary budget and then
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[Mr. Chairman]
while discussion goes on on the
supplementary budget, if you want
to give some clarification you can give

some clarification. But do not read
something like in a written form
charges or this or that. Mr. Sharma
made certain charges against your
party.

- SHRI NIREN GHOSH : I was
speaking on the supplementary de-
mands. The Minister of Engery be-
haved in a way which was out of
his reach and out of his departmental
care. He indulged in all sorts of things.
(Interruptions) 1 am making out a
case.

SHRIMAGANBHAIBAROT : I
a'n raising my point of order once
again. It cannot be done: —no, no, it
cannot be done. You see Rule 216.
{Interruptions)

You cannot bring him within

Rule 216.

SHRI SAMAR MUKHER]JEFE :
The Munister is not the Chairman.
Why does he say in this way ?
(Interruptions)

SHRI MAGANBHAI BAROT :
1 have the right to say so because
the rule says. (Interruptions) 1 am
giving my opinion on Rule 216.

MR. CHAIRMAN : Certain
remarks were made against your
party by Mr. Sharma. You should
have asked for permission to give
explanation to those remarks. While
spcaking on the supplementary
budget, if you want to give any ex-

planation you give.

SHRI NIREN GHOSH : Thatis
why I am giving it.

MR. CHAIRMAN : But do not
make allegations against a parti-
cular Minister like that.

SHRI NIREN GHOSH : The
Minister of Energy is involved in
this.

MR. CHAIRMAN : No, no.

SHRI NIREN GHOSH : That
is how he manages this Department
of Coal and the Ministry of Home
Affairs is aslo concerned with this,
He is behaving in a way ..... .

(Interruptions)
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MR. CHAIRMAN : Excuse me,
you can clarify your position, but
you cannot make a counter allega-
tion. There is a differece between
clarifying a position and making a
counter allegation,

SHRI NIREN GHOSH : It is
a matter of clarification.

MR. CHAIRMAN : I am sorry,
I do not agree. No. no, you
cannot make a counter allegation,
.Plc?isc explain your position. That
is all.

SHRI NIREN GHOSH : Shri
:A. B. A. Ghani Khan Chaudhuri,
instead of managing the Department
of Coal, and coal supply for the
country, indulges in all sorts of. ..,
(juurmptim.c) e wrote a letter to Mr.

Sharm: and Mr. Sharma read out that
letter in the House.

MR. CHATRMAN : I have explaincd
to you the positio. If yousay here t ings
which you are not supposed to say, then
I will ask them not to write them, t at s
the only remedy. You clarity the
pesition do not moke allegations.

SHRI NIREN GHOSH : That is what
I am doing.

MR. CHAIRMAN : You are not
doing that.

SHRI SAMAR MUKHERJEE : That
day [ was present. A letter was read out
by Mr. Chiranjit Sharma and that letter
was written by Mr. Ghani Khan Chaudhun
to the Prime Minuster making wild allcga-
tions against our party, saying that our party
held pecple®s court and gave a verdict
and accordingly fcur men were blinded.
That iy  absolutely false. He s
only clarifying that position  because sub-
scquently actual facts came tolight.

MR. CHAIRMAN : I know what
was the allegation. If you want to give
reply to that allegation, please confine
yourself to that, do not make an allcga-
tion againstany body and speak on the
supplementary budget. You have not said
a wourd on the supplementary budger.

SHRI NIREN GHOSH : [ am giving
the statement of facts. It appears that on
October 22, 1980 four persons mentioned
in the sgced’x of Shri Sharma werc appreh-
ended by the people of village Sabara,

within Sultanpur Anchal, P.S.Harishchandra-
pur, district, Malda, as they are ailegedly
committing theft from paddy ficlds. The
said four persons do not belong o any poly-
tical party, and on the other hand, they
are known to he antisocial clements,
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THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
On a point of order. Anything
connecting with the supplementary
demands which I have placed
before the House would be relevant,
But if he wants to say something in
defence of himself or his party, he
must choose some other occasion;
he cannot choose supplementary
demands for making clarification
because no demand in respect of
coal is placed before the House.
Therefore, if he wants to give expla-
nation, he must choose another op-
portunity.

MR. CHAIRMAN : Is there
any demand under ‘Coal’ or not ?

SHRI R. VENKATARAMAN :
No.

MR. CHAIRMAN : This comes
under the demand ‘Home' and
s0o he can make a clarification.
But 1 would request Mr. Ghosh that
he should at least speak something
about the supplementary bedget and
o then give clarification. To  start
making allegation against another
is not fair.,

SHRI SAMAR MUKHERJEE :
He wanted to raise it on some other
occasion. But the House will ad-
journ tomorrow and the Speaker
agreed that he can raise it on @ this
occasion ; so he is making a statement ;
kindly allow him to make that state-
ment of facts.

MR. CHAIRMAN : Sav some-
thing at least about the supple-
mentary budget.

SHRI NIREN GHOSH : T am
saying that the Centre, and the Home
Ministry, arc encroaching upon the
rights of the states and trving to ma-
lign the state government in all possi-
ble ways in order to destabilise it and
topple it when the time suits them.
A<an examnle, to strengthen my point’
I am alv. making this clarification.
It appears from investigation made
that the angry villagers about 2000
in number heat up those four per-
sons and applied some juice of herbs
in their eyes and made over the said
four persons to the Police. The police
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authorities had those four persons
treated in the local Health Centre
and then they were treated in the
District Hospital of Malda.

On 22-10-80 a complaint was
lodged by one Shri Ibrahim of
Gangnadia village against the said
four persons as well as three others
who are not apprehended, being
G. R. Case No. 1742,82 of Harish-
chandrapur P. S. (Case No. 12 dated
22-10-80 under Sections 379, 411
IPC). The accused No. 1 Jamalud-
din was released from District Hospi-
tal on 1-11-80, accused No, 4 Sahul
Miah was released from Hospital
on 2-11-80 and accused Nos. 2 and
3 namely Yakub Ali and Abul Miah
were released from the District Hos-
pital on 5-11-80 on 12-11-80, all of
them were relcased by Court on
bail.

On 5-12-80, the said four accused
appeared belore the Court as their
casc was fixed on that day and sur-
prisingly, on 6-12-80 a procession of
Congress (1) people were taken out
at Malda with the said four persons
where from slogans were given that
the CPI (M) people had blinded
those four persons by throwing acid
in their eyes and that all the four
persons were well-known workers of
Congress ‘1).

It is significant to note that till
6-12-80, no complaint was made by
any person nor even Congress (I)
Party made any reference of the
alleged blinding by CPI (M). It
may be noted that in the Panchayat
in the area out of 19 members, only
one belongs to CPI (M) while a
majority of the members belong to
Congress (I) Party. The Pradhan
of Mahendrapur Gram Panchavat,
within whose area the concerned
village is situated, is one Yusuf Ali,.
an Independent Member who was
elected on the support of the Congress
(I) Party.  Organisationally, CPI
/M) is extremely weak in that area
and has no Party unit in that village.
There could not have been, in any
event, any possibility of CPI (M)
indulging in any of the alleged acti-
vitics falsely attributed to them.
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[Shri Niren Ghosh]

It should be further noted that
Shri Sirendra Kumar Maitra, MLA
from Harshchandrapur, who is a
member of the Janata Party, has,
in a statement, protested against
giving political and communal colour
to the incident. He has categorically
stated that no CPI (M) person s
involved in the matter. He has fur-
ther stated that the wife of one of the
accused persons has lodged a com-
plaint against 53 persons for commit-
ing assault on her hunsband and that
the first name in the list is of the local
Congress (I) leader and in the list
names of various other Congress (T)
leaders of the arca have heen men-
tioned as accused persons. Furhter,
Mohamed Kobad Khar, President
of Sultan Nagar Anchal Congress (I)
Party, in a statement dated 7-12-80,
has categorically stated that there
was no political motive in the inci-
dent that had happened on 22-10-8o,
that it was a case of theft and that
the people of the lacality having got
angry had beaten up those persons.
Similarly, statrments have been issued
by Shri  Arab Khan, Secrctary,
Sultan Nagar Anchal Congress (I,
Party wherein he has also categorically
mentioned that there was no poli-
tical motive involved in the matter.
Former President of the Panchayat
has also stated that there had been
no political motive. The Secretary.
Workers Party  of  India, Malda
District, has also issued as imilar state-
ment.

From all this it appears that the
Centre is out on a sinister campaign
in order to malign and topple the
non-Congress  (I) Governments in
the States.

W) gregay T (TIET)
QTTET, § 319 44T %7 Ny wA
g1 3 g% a9z g oWy gw fwar

Tt w1 oH5EA frard W A
2 1 WA guTe AAT F AR AT
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SHR1 JYOTIRMOY BOSU

On a point of order. If you kindly

look at_the List of Business, you
would be pleased tonot a that Item
No. 27 which stands in my name
and covers a subject which is vitally
important from the point of view of
the national economy, an area where
we are in great difficulty and where
there will be a lot of difficulty for
some time. . ..

MR. CHAIRMAN
the point of order ?

What is

SHRI JYOTIRMOY BOSU :
Let me make my submission.

It is scheduled t0 start  at 4
O’Clock. We would like to hear the
hon. Mr. Venkataraman, because
he says certain things which have
substance, though we may not agree
with him politically.

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
This is the tactic adopted by
Shri Jyotirmoy Bosu........

SHRI JYOTIRMOY BOSU
I am not going to yield. 1 am on
a point of order.

SHRI P.VENKATASUBBAIAH:
Let him quote the rule.

SHRI JYOTIRMOY BOSU
By the time my hon. friend sits
down, there will be only a tew
minutes let. The hon.  Finance
Minicter in order to  convience the
House and the country would make
a speech and that will take some time
and wc want to hcar him.

My submission is ......

MR. CHAIRMAN :
made your submission.

You have

SHRI JYOTIRMOY BOSU :
The operative part is that you kindly
keep tomorrow for Minister’s reply.
The Minister cannot reply today
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because we want to hear hiin. Please
do not take the House for a ride all
the time.. (Interruptions)

¥ 7 gefr fafgex w1 qa=
¢ % oE® @v §OANT ® oFgm
TEW dg WA TR 4l, W4 Tg
fava g 21 T W F a7 W
art A1, FAfAmr @1 ag @ o A

™ A ¥ fAm e EmEm
foemr mm 2 1+ T ® fqU W1 mw
Mo om0 W faefaa o®
qg A FE FT A IWE ) A TAM
AN C LI 11 B

T 9F EveAW €1 mATA R
(v@x1ra)

MR. CHAIRMAN : Plcase
conclude now.

SHRI1 K. P. UNNIKRISHNAN
(Badagara) : Is the Minister going
toreply now ?

Thisis very unfair. Only 7 minutes
arc left now. (Interruptions)

SHRI SATISH AGARWAL :
The hon. Member has not completed
his speech yet. (Interruptions)
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"o AR
SHRI P.VENKATASUBBAIAH:
This is not proper. This is not
befitting the opposition members,
the manner in which they behave.
They are not cooperating
* (Interruptions)
SHRI R. VENKATARAMAN :
May I just say a word ?

quamfr aga WA @ R
W oW AEA § o @y mwmw oow
fraz & fav o= gfag | o =2 4R
afrr | T g ¥ a4,
A oW ogm owER

SHRI R. VENKATARAMAN :
I will make a  submission and, if
they do not agree, we will decide
what we should do. The point
is that we have to get it through
the other House also. This is a
little urgent. I would plead with the
House to give half an hour more for
this. The other discussion they can
have from 4.30 to 6.30 P.M.

- SHRI JYOTIRMOY BOSU :
I am sorry, I cannot agree. My
Motion is to be taken up at 4 o
Clock. It is for 4 hours. There is
a Half-an-Hour discussion also. It
should be taken up at 4 o’ Clock.

MR. CHAIRMAN I will
ascertain from the House (Interrup-
tions)

SHRI SATISH AGARWAL
The Rajya Sabha is sitting on 24th
also. 1f we pass it tomorrow within
an hour, it can be sent to the other

» House. There is no problem.
Ordinances are going on in Rajya

Sabha.

MR. CHAIRMAN :
(Interruptions)

No.

SHRI JYOTIRMOY BOSU :
WOn a point of order. The business
of the House is regulated by the
Business Advisory Committce and
the Speaker is also bound by that ;
80 also is the Minister of Parliamen-
tary Affairs. It was decided there

3095 LS—5
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that the ICAR debate should be
taken up at 4.00 p.m. shaip,
positively. We eannot postpone 1t,
1t cannot be done ..,

(Interruptions)

‘ MR. CHAIRMAN : The House
is competent

SHRI JYOTIRMOY BOSU
Even if the Secretary says that it

can be postponed, 1 shall  object
to 1t.
MR. CHAIRMAN This

House is always competent to extend
the time as it likes. There is no
restriction. This is being  done
because of the difficulties pointed
out by the Minister. He has made
a request. If you do not agree, I
will take the sense of the House, the
permission of the House.

Is it the sense of the House to
extend the time for this by half
an hour ?

SEVERAL HON.
Yes .

MEMBERS :

SHRI BAPUSAHEB PARULE-
KAR (Ratnagiri) : On a point of

order. The Business Advisory Com-
mittee’s report came before this
House. The motion was moved

and the entire House approved that
particular motion. The House has
given its opinion on the Business
Advisory Committee’s report, and
that opinion cannot be revised.
There is no rule. We cannot do
that.

THE MINISTER OF STATE
IN THE MINISTRY OF SUPPLY
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : There
are instances where the Business
Advisory Committee’s report has
been revised and the time extended.

MR. CHAIRMAN Now I
ask Mr. Ram Lal Rahi to speak for
five minutes. Then, 1 will ask the
Minister to reply.
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SHRI JOYTIRMOY BOSU :
N, Sir (Interruptions) .} ¥

MR. CHAIRMAN : Mr. Ram
Lal Rahi. !

W wrwE T AT WA,
# g oo f5 gz
i W gARX T X A A fwEr
g% ¥, 396 fqad 9T 93 @R AN
v g% & 1 I AF a@w faw
I wfgm ) #REw owy WAt &
T afers R apnm @ fran
JAT WifgT) gerar QX I H AW

IO F AT AR R owEm
FT IAM, WA IAIT RWIT BR
IAN, T FF F7 15 gafeAT ArAn
TR AR AH AT R

AAZT F GOT A F IR
vfagfas ewed e @ & 0 @i
AT fReETT A 7 FTEW 11 =@
FTA N | OARIT @ 1?7
T T FTET A1 oA Jg A
fear srar wgi A ATamgA AT A=
ofeefas a1 #1 #1 @T0 I9-
faa 7 g

afagt & 2N 97 I wfuyw 7w
D alar § 139 T A
UF 1 J0fgy

d9 g ¥ dav ¥ & ow
I oFET 1 AN F fard I
R ¥ A=A I @ &1 I
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Q% WA qFew @ WA 95
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SHRI JYOTIRMOY BOSU :
Sir, Irise on a point of order.
Sir, the footnote states that item
No. 28 on the Agenda to he taken
up at 4 P.M. or as soon as the pre-
ceding items of business arc dis-
posed of, whichever is earlier, It
does not say whichever is later.
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So, the Chair is duty-bound to
take up this item. If you do not
take it up at 4 P.M. then it would
amount to this thing that House
has agreed to a motion brought
forward by the Minister of Parlia-
mentary Affairs and the House
has to und» that motion in the same
Session and the same House. Parlia-
mentary system will not function
if such an attitude is taken by some
ruling party members that as they
hav got brut- majority it cannot
be allowed. You being the Chair-
man—I am sorry to say you belong
to that party—we except that you
will look after the interests of the
Opposition and what  is provided
in the Rules. There is no rule by
which you can postpone the debate,

SHRI MAGAN BHAI BAROT :
Sir in this connection 1 would
like to invite the attention of the
House to Rule 292 which says :

“No variation in the Allocation
of Time Order shall be made
cxcept dh a motion made with
the consent of the Speaker, and
accepted by the House :

Provided that the Speaker may,
after taking the sense of the House,
increase the time, not cxceed-
ing one  hour, without any
motion being moved.”

Sir, you have alrcady taken the
sense of the House and extended
the time by half-an-hour and. that
goes on,

SHRI JYOTIRMQOY BOSU
Sir, this gentleman claims to be
a lawyer but he has quoted a rule,
which does not fit in. Time could
be extended, for example, Maruti
debate was originally scheduled for
four and half hours, then it was
made to seven hours and then fifteen
hours. That is one thing and shift-
ing of business which is finally
agreed to by the House on the
recommendation  of the Business
Advisory Committee is another
thing. You don’t have power o3
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do it. If you do it you will be
setting a bad precedent.

MR. CHAIRMAN Never
mind. ’

SHRI JYOTIRMOY BOSU :

Where do you come from ?
Y FET A RNTT § ?

MR. CHAIRMAN : I have
come from  Madhya Pradesh

and I have been Speaker of that
House for 5 years. I am proud
of the way I have run that House.
No other Speaker in India has
done that. I have covered more
than 45 questions in 60 minutes,
What do you mean by asking me :
“Where do you come from ?”

SHRI JYOTIRMOY BOSU :

You said, never mind. Sir, you
are a creature of the rules.
MR. CHAIRMAN : I know

that. I know rules and you know
it. T also know it.

SHRI JYOTIRMOY BOSU :
Please see the rule in the rule
book.

MR . CHAIRMAN : I have
given my ruling. You may accuse
me ; that isa different matter,
But I have given my ruling.

SHRI JYOTIRMOY BOSU :
I don’t accuse you.

MR. CHAIRMAN : Mr. Rahi,
please try to conclude.

o TR g & 7 W@ oav
f& arem g It & aw w7
foad Ao @ €
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THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
Mr. Chairman, Sir, normally I
try to accommodate the Oppo-
sition, but for the compelling circumn-
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stances in which we have to get
through the Appropriation Bill in
the other House, before it adjourns,
I would not have pressed for this
extension of time. I am tahankful
to the Hous ¢ for agreeing to the
extension of time. Sir, at the outset,
I would like to explain what this
additional expenditure amounts to.
My esteemed friend, Mr. Satish
Agarwal calculated correctly and
said that  though the Suple-
mentary Grants are for an amount
of Rs. 1170 crores, the actual figures
arc only Rs. 826 crores as there will
be receipts and recoveries of the
order of Rs. 345 crores. If  you
further analyse this amount of Rs.
826 crores, you will find that nearly
Rs. 400 crores go to the States by
way of additional plan assistance.
I do not think anybody either on
this side or on the other side of the
House would object to the additional
assistance being given to the States,
Most of the speeches made were
for asking more assistance to the
States either on account of drought
or on account of flood or for further
ecconomic development. We have
tried out best to accomunodate the
increasing demand of the States
and we have provided nearly Rs.
400 crores within this Rs. 800 and
odd crores bv way of additional
assistance to the States. The only
item at which they can have and do
have a legitimate cause for comp-
laint or criticism is the allocation
of Rs. 190 crores to meet the losses
in the public sector units. I will come
to this when I deal with that subject.
Thercfore, if you look at the Addi-
tional Supplementary Grants, you
will find that the bulk of it goes
only for the purpose of assisting the
States in having bigger plans and in
doing better services to the States,
A number of points were made by
my esteemed friend, Shri Agarwal.
I would better deal with those in
which constructive criticisms have

been made in the beginning and
deal with the rest of the things

in one sweep.

Shri Agarwal pointed out that
the deficit is bound to be more than
gooo crores and he almost cursed
me that I will exceed the dcficit
recrod set by  his Government,
i.c. 2700 crores. I still hope to end
up for less than the record which
the Janata Government had set
and 1 stand by it. After all, we
have only two more months and 1
would come forward with revised
estimates by February last week
and you will find that the deficit
is not anything which exceeds the
record which 1 want to preserve
for the Janata Government.

Shri Agarwal pointed out that the
deficit is likely to arise 1'nder various
heads. Some of the points raised
are true, but then there are other
items of shortfall in expenditure in
various other things. We are also
hoping that with the slight improve-
ment that we find in the economy,
it will be possible to recover the lost
ground and by the time 1 really
present the budget, I would be in
a position to show a more encourag-
ing picture than what has been
there in the first six months. Hon.
Members are a ware that we had
a full debate on the increasc in
prices. I pointed out that in the
mid-term appraisal, the first first half
had shown certain improvements
in certain sectors and a certain
declaration in certain sectors. 1
have said that in the field of agri-
culture, it has shown a very great
improvement ; over ten percent will
be the increase in the food produc-
tion. In the field of power, in the
field of coal and other industrial
products, we arc likely to reach a
bigger and better figure than was
achicved in the last year. At
the same time 1 pointed out that 1
had set out a target of six to eight
percent growth in the industrial
sector when 1 presented the budget,
I am afraid, we shall not be able
to achieve that 6.89, growth, but
I hope, we will be able to achicve
5.6% growth in G.N.P. and a 49,
growth in industry, as against a
3% decline which happened in
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the last year. That is what I was
trying to show. I have got all the

figures.

DR. SUBRAMANIAM SWAMY:
Last year was also your Government.
'

SHRI. R. VENKATARAMAN :
This is a matter on which Mr.
Swamy may have some grouse
against his colleagues, but I cannot
have any grouse against him.

DR.SUBRAMANIAM SWAMY:
You cannot blame the Janata Govern-
ment.

SHRI R. VENKATARAMAN :
The next point which Shri Agarwal
made is that the public sector units
have not improved their performnce
during the current year. I am sorry
to say that the public sector units
have not shown the improvement
which 1 had anticipated in the
budget. 1T had provided in the
budget an expectation of growth
in the public sector units which
will go to wipe out to a very large
extent the deficit, but as it stands
now, I amsorry I will find it very
difficult  to fulfil what I stated
during the budget, but nevertheless,
I am quite positive that with the
improvement in the powcr situation,
the coal situation and trends that
it is now showing, the things will
improve very much. For instance,
in the last two months stecl is showing
an improvement every month—in
October and November ; in coal,
we have increcased by about 6 to
200 over the last year. In power,
I will give the exact fizures which
show on improvement. With these
improvements, 1 hope, the public
sector will give a better account of
itself before 1 present the regular
budget for the next year.

Then, Sir, Shri Agarwal referred
to onc or two points, that is, I have
promised that I shall bring a, measure
to simplify and strcamline the
income-tax law. I had also promised
to bring forward a measure to sim-
» fv .1e customs administration.
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I am happy to inform him that
the steps taken to codify and simplify
the customs has reached an advanced
stage and actually a draft has been
prepared. Itis now being considered
at the official level. So far as income-
tax is concerned, we are referring
it to a drafting committee. It 1s
going to be appointed very soon and
the drafting committce will take
into account all the necessary changes
that should be made to make the
law  simple, comprehensive and
also easy to administer.

AN HON MEMBER : Come
prehensive. Any Members of Parlia-
ment in that ?

SHRI R. VENKATARAMAN :
My view is that all laws like that
should be referred to Select Commi-
ttee and that would be the appropriate
stage at which the Members of
Parliament from all sides whould
participate in the framing of the
law. I hope it will satisfy the Mem-
bers.

DR. SUBRAMANIAM SWAMY:
If we are included, we shall be
satisfied.

SHRI R. VENKATARAMAN :
The next point which again Shri
Agarwal  pointed out was about
the customs tribunal. Sir, the Customs
Tribunal has had a chequered
history. There has been a long debate
whether we should have a Tribunal
or not and Shri Agarwal knows
about it. I am hapy to say that
that we have ultimately decided to
have the Customs Tribunal. The
question of appointing the Tribunal
is still under consideration. I take
note of the the suggestion made
by Shri Agarwal that it should be
presided over by a judicial officer
of the rank of a high court judge,
Though I am not able to commit
myself at this stage. I wish to inform
the House that I shall give the ut-
most consideration to this suggestion-
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Sir, it is certainly one which
deserves the utmost, serious and
weighty consideration by Govern-
ment. Beyond that, I cannot Com-
mit myself at this stage.

Now the other point which Shri
Agarwal pointed out is that we
should have a mid-term appraisal.
Whether it should be done by way
of a half-yearly economic survey or
whether it should be by way of
a note circulated to the members of
Parliament is a matter on which
I will give some thought and consi-
deration. I myself stated, Mr.
Agarwal will rem=mber and the
House  will remember, when
the debate on prices took place,
I said I welcom~ the debate on
prices  because it gives me an oppo-
rtunity to make a mid-term app-
risal of the economy and I, therefore,
welcome  the debate. Therefore,
I shall try to see whether in some
form, a mid-term appraisal during
the year can be made, whether it
cannot be circulated to Members,
whether it cannot be debated in
the House. This is a matter which
1 will consider, The suggestion is
well taken.

So far as the i.fra-structure
is concerned, Sir, [ am very happy
to say that the infra-structure commi-
ttec has performed very well during
the period it has been in existence.
I will give a few figures now to show
how well it has done.

As regards power generation,
The power generation between
April  and October, 1979, I will
take it up to December 18, 1979,
it was 75,663 million units.

And this year, it is 71, 238
milliop units.
DR. SUBRAMANIAM SWAMY':
When compared to 1978, it will be
less.

SHRI R. VENKATARANMAN :
Dr. Swamy is an economist. He
should compare only the last year’s
perforr ancee with this year’s. If he
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says : “‘Go back to another previous
year.”” we can also say : ‘Go back
by still another year. This is absurd,
because I compared my performance
with his performance. (Interruptions)
I make no distinction between Dr.
Swamy and his friends. They are
all of the same stock.

Again, if you take coal, upto
October, 1979 it was 568 lakh
tonnes : and upto October 1980, it
is 614 lakh tonnes.

SHRI JYOTIRMOY BOSU :
Don’t rely on the figures given by
the Coal Minister. I have got authen-
tic figures given by coal-men.

SHRI R. VENKATARAMAN :
If you look at coal, power and stecl,
there has been a definite improve-
ment 3 and so, 1 feel confident that
the economy has turned for the
better. 1 have stated elsewhere also
that though these are all very en-
couraging signs, I would still say
that the economy is not out of
the woods. I would still sav that
there is a lot more improvement to
be done. It is still below our needs
andour regirements. Butone cannot
make a lecap from a very poor base
to a very high base. The base which
was left last year, and the improve-
ment I have made are placed before
the House, for it to judge whether
progress has been made.

Now about prices. I had
expected somcthing better  from
an eminent economist like Dr. Swamy
who had obtained a Doctorate from
the Harvard School of Economics.

DR. SUBRAMANIAM SWAMY:

I am in Parliament now.

SHRI R. VENKATARAMAN :
Yes, he cou.d not have spoken in
the way he had, but for the fact
that he wanted to act as a politician.
He said : the prices have increased.
I am giving month-by-month figures.
After all, one must go by Government’s
ublished wholesale price index.
gou cannot quote from Times of
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India or some other newspapers.
If you are referring to the condi-
tions about cither wholesale or
retail price indexes or ahout money
supply, you must go by accepted
documents. The accepted docu-
ments  are the wholesale price
index published by the Government
of India and the Reserve Bank
in respect of money supply.

DR. SUBRAMANIAM
SWAMY : You yourself said that
there is a difference between whole-
sale and consumer price indexes.
The wholsale index may be falling
but the consumer index is nnt catch-
ing up.

SHRI R. VENKATARAMAN :
1 say that even now, because I am
an economist, and not a politician.
I stick to truth. Look at the figures
in the wholesale price index which
are the figures which we compare.
I said that after the prices of oil
had worked out, it would reach a
plateau, and then it will remain
more or less at that level.

There were only 2 or 3 spceches
in which they had made some
points. I will finish within 5 minutes.

About the wholecale price in-
dex, from July I would <av this is
what it is. The August price rise
was 1Y% in September 1.4, In
October, it was 0 619, ard in Nove-
mber, minus 2.3%,. For the last
2 wecks the prices have bcen
stationary, without any increase
or decrcase. So, the price level
ever since August has been more
or less stationary, which is a record
if you comparc with auy other
country, whether developed or deve-
loping.

DR. SUBRAMANIAM SWAMY:
Did you take into account the sea-
sonal factor ?

SHRI R. VENKATARAMAN
Now, the second thing which I
want to say is respect of the
consumer price index. There is ume
lag between the wholesale and the
consumer price index. But once the
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tendency  in the wholesale price
index is noticed, then the consumer
price index never goes against or
contrary to the wholesale price :
it only comes down later by
a month or two or three but never
goes against. Therefore, the consu-
mer price index also is bound to
come down or at least remains
stationary at the level. The figures
that Dr. Subramaniam Swamy quo-
ted are not from the published official
figures but are largely, I am afraid
out of his imagination. He said,
money supply had increased,

DR.SUBRAMANIAM SWAMY:
15 per cent.

SHRI R. VENKATARAMAN :
So far as money sup)ly is concerned,
he understands  this  language :
M-1 has decreased during this per-
iod whereas even M-3 which in-
cludes the time deposit has increased
slowly. 1 do not know from where
he got the figure that it has increased
by 15 per cent ; on the contrary,
it has decrcased by 14 per cent.
if you look at the latest figures
of the Reserve Bank you will find
that M-1 "as decrcased by 14 per
cent, and in quantitative terms up to
October 24, 1980, it was Rs. 1017
crores less than what it was in the
corresponding period last year ;
and still Dr. Subramaniam Swamy
says that the money supply has
increcased. Therefore, I want to
submit to the House that the House
has been fed with wrong statistics
am1 statistics politically used and
not used in the economic sense.

DR. SUBRAMANIAM SWAMY:
You go to the market and sec it.

SHRI R. VENKATARAMAN:
Now, 1 will explain only one other
factor. When the wholesale price
index has shown a tendency to
reduce, therc are certain frictional
adjustments which take place parti-
cularly when there are some supply
constraints in respect of some of the
wnolesale commodities. Well, I am
able to face any international eco-
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nomists on the question of prices,
but I am afraid to face a house-
hold wife unfortunatelv in the things
which are used in day-to-day life,
for instance, in sugar, in gur, in
khandsari, in edible oil, in pulses ;
in these things which are used in
day-to-day life. Owing to drought
which occurred last ycar the prices
have not come down ; on the con-
trary, the pressure of increase persists
in those things. That is why when
the wholesale index shows a certain
measure of stability, still the house-
hold is not able to feel the impact
of the stability, because in respect
of some commoditics which are
used by household, the supply con-
straint still persists ; and that is
why the prices of those commodities
are higher and we are still trying to
tackle the problem. One of the ways
is to distribute whatever we have
in a better and more equitable way
through proper public distribution
system. The other thing is what we
have done in the case of edible oil.
We have imported it to the tune of
Rs. 600 crores. Wherever it is
possible we import. Unfortunately,
puls's cannot be imported becaure
no other country in the world
produces pulses. ( Interriptiors’. There-
fore, we have to live with a certain
me asure  ¢f shertages in pulses.

€o far as other memberthout
concerned, they have staied a will
their respective States and weem.
have to get a little more for thing
The Planning Commission is takent
care of those things. At the presthe
moment, the discussion betweon on
States and the Planning Commissi is
is going on. So far as Rajasthaned
concerned, we have already provid d
for relief in respect of flood any
drought. The  team has alreadr
gone there. The: matter is unde.
discussion and I am sure the hon
members will agree. . . (Interruptions)

DR. SUBRAMANIAM SWAMY
What about the point made by
Mr. Lakkappa regarding stock of
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foodgrains, stock of foreign exchange

anld gtock of gold during Janata

rule ?

SHRI R. VENKATARAMAN:
I thank you for reminding me.
Dr. Subramaniam Swamy compares
certain things which have no re-
levance.

SHRI JYOTIRMOY BOSU
After thanking him, you say this.

DR.SUBRAMANIAM SWAMY:
What a gratitude ?

SHRI R. VENKATARAMAN :
This is the position. What 1 stated
when 1 presented the budget was :
Rs. 2700 crores deficit, 21 per cent
price spiral, a savage taxation of
nearly Rs. oo crores ; all these
things were staring in my face when
I came to the House with the budget.
Now, these are the things which have
adverse impact on the eccnomy.
The fact that you have food in
the storage or that you have gold
in the mint does not in any way
affect the price level, so far as these
commodities are concerned.  What
has really ruined the economy during
the previous regime—I repeat—is
the huge deficit of Rs. 2300 croares —
that is why I am sull saving that I
shall keep deficit financing below
what the previous Government had
done—coupled with 21 percent in-
crease in prices and savage taxation
of goo crorcs. That was the legacy
which I have got and that is the thing
which has put economy in bad shape.
I never said that there was not
enough  foreign exchange, there
was not enough foodgrains, ectc.
Somebndy else may have said so,
butit is T who represent the go-
vernment. .. (Interruptions) 1 ask
hor. Members to go through my
speech, I had mentioned only—those
three things which really cast a ve
heavy burden. Supposc I leave this
economy with another 3000 crores
deficit, 30 or 25 per cent price spiral
and huge taxation of over a thousand



crores, anybody who comes after me
will never be able to keep his head
above water; he will be submerged.

DR SUBRAMANIAM SWAMY :
Why don’t you leave it to us and
see?

!

SHRI R. VENKATARAMAN :
Mr. Swamy, the country had left
it to you and has seen for itself what
it is. Only one more point. Mr.
Swamy said that we were taking too
long to present the plan. People who
live in glass houses should not throw
stones at others. The Fifth Plan
was terminated one year ahead of
time and from 1977 onwards the
plan went on rolling and rolling
and it rolled on tll 1980; even at
that time when the previous govern-
ment, left, they had not finalised the
plan. It lies ill in the mouth of any
one of the previous government
to say that we have not yet presented
the Plan. The plan will be presented
before March 1981... {Interruptions)

SHRI SATISH AGARWAL
Onc descrepancy is there at page
58. It says here : it is expected to
enhance budgetary support to the
company by Rs. 25 crores and of
this the additional requirement of
Rs. 20 crores is expected to be,met from
saving from other grants ; a supple-
mentary grant of Rs. 8 crores is
being sought.

If you deduct 20 out of 25, 1t
is only 5 ; you are asking for 8.
Please  see into  this.

SHRI R. VENKATARAMAN :
I will send a reply to you after looking
at it

MR. CHAIRMAN : I now put
all cut motions to the vote of the
House.

All  the cut motions were put and
negatived,

Y T TR Y ST T IO T, X ROT T AT A PPTOPTITI O

(No. 4) Bill, 1980

MR. CHAIRMAN : The ques-
tion is

“That the respective Supplf:-
mentary Sums not excceding
the amounts on Revenue Ac-
count and Capital Account shown
in the third column of the order
paper be granted to the President
out of the Consolidated Fund
of India to defray the charges
that will come in course of pay-
ment during the year cnding
the 31st day of March, 1981 in
respect of the following demands
entered in the Second Column
thereof :

Demands Nos.1, 2, 8, 10, 12, 13,
171 19’ 20, 27: 30 ’35’ 36’ 4‘" 4’2’
43, 48, 52, 59, b2, b9, 70, 79, 80,
81, 84, 88, g2, 93 and 98.”

The motion was adopted.

16.40 hrs.

APPROPRIATION (NO. 4) BILL*
1980

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
I beg to move for leave to introduce
a Bill to authorise payment and
appropriations of certain further sums
from and out of the Consolidated
Fund of India for the services of the
financial year 1980-81.

MR. CHAIRMAN : The ques-
tions: *‘That leave be granted to
introduce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolida-
ted Fund of India for the services of
the financial year 1980-81.”

The Motion was adopled.

SHRI R. VENKATARAMAN :
I introduce { the Bill.

- —

*Published in Gazctte of India Extraordinary Part II, section

2, dated 22-12-80.

tIntroduced/moved with the recommendation of the President.
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I beg to movet:

“That the Bill to authorise
payment and appropriation of
certain  further sums from and
out of the Consolidated Fund

of India for the scrvices of the finan-

cial year 1980-81 be taken mto consi-
.deration.”

MR. CHAIRMAN : Mr. Jyotir-

moy

SHRI JYOTIRMOY BOSU -
(Diamond Harbour): I have given a
notice that I will speak tomorrow
because I have a Motion scheduled
at 400 p.m. The ruling party said
that they would take ir up at 3.30
p-m. So, I would speak tomorrow.
(Interruptions) You must have some
decency and courtesy to the opposi-
tion. How are you handling the
Motions from the Opposition? How
are you taking the Business Advisory
Committee for a ride? When we
have such a senior Member as \r.
Venkataraman, he does not even
stop his junior Minister who comes
here and takes the oppasition for
granted [ am most distressed.
(Interruptions) This is most unfortu-
nate.,

SHRI R. VENKATARAMAN:
I would make an appeal to the
Oﬁposition. As this has to go to the
other House, this may be passed.

SHRI JYOTIRMOY BOSU:
Mr. Venkatasubbaiah was in the
Business  Advisory  Committee.
Then why was it put at 4 O clock?
You are taking undue advantage
of the opposition.

SHRI R. VENKATARAMAN:
If you want, I will apologise.

SHRI JYOTIRMOY BOSU:
Let us cry a halt to it.

SHRI R. VENKATARAMAN:
I would suggest that let the House
pass this Bill and then you take two

hours on your Motion.
N\
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SHRI JYOTIRMOY BOSU:
It is not a question of two hours;
it is a substantive motion where I
have got the right to reply. It is
an area which is very vital and impor-
tant. Therefore, the Appropriation
Bill has to wait till tomorrow. I
would expect of you not to run it
too far. The Rajya Sabha will be
in session till 27th. There is no
courtesy shown to the opposition.

(Interruptions). What does the List of
Business say?

MR. CHAIRMAN : L:t us pass
the Appropriation Bill now. (Inter-
uptions).

SHRI JYOTIRMOY BOSU :
This is utter non-scnse. [ have never
scen such a sort of thing.

THE DEPUTY MINISTER IN
THE MINISTRY OF FINAN-
CE : (SHRI MAGANBHATL BA-
ROT} : Please read Rule 292, The
Housc  can extend th: time ¢pro-
vided that the Speaker mav, after
taking the scnse of the House, in-
crease the time, nou exceeding one
hour, without any motion being mov-
cd.” We are getting one hour and
within one hour, we can pass it,

MR. CHAIRMAN : If you want
to speak, well and good. Otherwise,

I will call Mr. Niren Ghosh to
speak.
SHRI JYOTIRMOY BOSU :

You kindly read the foot-note in
the List of Busineas which says that
my motion is to be taken up at 4 O’
Clock or carlier if the preceding
business collapscs. Mr. Venkatara-
man appealed to the House. Consi-
dering that he is a senior and elder
colleague, we agreed, after a ccrtain
amount of consultation, If you want
to kill the motion, tell us, we will
go home.

MR. CHAIRMAN : It is due
to lack of time.

. Hntroduced/moved with the recommenciation of the President,
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SHRI JYOTIRMOY BOSU:
Are you trying to tell ys that the
Chair has to superscde what the
Business Advisory Committee has
decided ?  Mr. Venkataraman
said half an hour. We waited for 45
minutes.

MR. CHAIRMAN : Ifyou want
to speak on the Appropriation Bill,
you may for five or ten minutes,

SHRI JYOTIRMOY BOSU :
I want to speak on my motion which
was scheduled to bz taken up at
4 O’clock. How arc you conducting
the affairs of the Housc?

MR. CHAIRMAN : That is over,
there is no paint. Mr. Nirea Gh »h,

SHRI NIREN GHOSH (Dun
Dum) : The detence budget has gone
up by at least 50 per cent. | do not
know why so much enormous qnan-
tity of weapons is being amassed by
our country. As far as | can sce,
there is no danger of attack on our
country. No neighbouring country
has the military capability or the
capacity to attack us. It is not 7ood
to create a war psychosis even for
our country,

By its entire policy of taxation,
of inflation, of vyielding to big busi-
ness, this Government is creating
black money. This Government is
controlled, guided and run by black
money. The lcast they can do is to
accept the recommendations of the
Wanchoo Committee on  demone-
tisation, We know that you spend
on clections hundreds of crores of
black money. You get it in various
ways, [t is known to all, it is known
to the country at large.

In 1957, an Act was passed tak-
ing away the right of levying sales
tax on sugar, textiles, etc., from
the States. A most ftlexible source
of revenue was snached away from
the States. The States have been
made into glorified municipalities,
and their rights have becn taken
away. You are a poacher, an en-

croacher, that is what you are. I
plead that this statute be repealed
and the States be Fivcn back their

full right to levy sales tax on those
items,

In this connection, I would say
that the States should have the right
to go to financial institutions and
banks. Why should all the banks be
under your control? Why cannot
the States of India have their own
banking institutions? Why cannot
different States have State banks
of their own? You want the States
to take over closed industrial units.
How can they take over without
money? Wherefrom will they get
money? They do not have the re-
sources. Why are you sitting tight
ever it? Why are you not allowing
the States to create financial insti-
tutions of their own?

Tomorrow there is going to be a
debate on fertiliser plants. I would
not say much now. I would make
only this point on Thal-Vaishet and
Hajira fertiliser complex to be set
up that despitc there beinga note
from the Secrctary of the Depart-
ment that it should be given to C.F,
Braun Company, it has not been
done. Unless it is done, Rs. 16 crores
per annum on account of cnergy and
Rs. 45 crores per annum on account
of urea will be the loss to the country.
That means, over a period of 20 years,
more than a thousand crores of rupees
will be the loss. What underhand
dealings are there? What fishy deals
arc there? What money considera-
tions are therc? Tomorrow we will
place the docunient on the Table
of the House. We have got this do-
cument. You are not producing it.
We will produce it on the floor of the
House.

Lastly, T would plead for rapid
normalisation of Sino-Indian re-
lations. Why are you dilly-dallying
in that? Why not start a dialogue
now? The normalisation of rela-
tions is in the interest of India. I feel
it is India which is standing in the
way. There must be some give and
take in any normalisation. Only
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talking about it will not do. The
normalising of Sino-Indian rela-
tions should be done imunediately.

N quEdaR weR. (TE) oo
gwafs S, @ & § WX AEId
AT AT 41, Afew wF FH

12 fmmT 1 B9 &9 3 SR
feamm amgar ¢ S | SET 8

“New Dclhi, December 11—
Over 35 lakh Central Govern-
ment employees would become
cligible for the fifth instalment
of D.A. in course of this year with
12-monthly average of the con-
sumer price index crossing 384
in November.”

16.55 hrs.

[MR. DEePU1Y SPEAKER in
the Chair)d

:
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® aww wfge f& @ FAw
TRaE WET WY I W FH-
aifwi B wEaws W §E fHg
x, frufas =< qv, 7 &, SR Fw
AGT TNAT | &I FT O|EAT gT
f& 3= gww & sEafa #®
R TV A EEl A awd O
war Y 9@ 1§ Wgm fe
Hd) WERW T Wl AT &7
A 2 f& ag wEmE wd A1 @
fed ¥9 2 @ & O w1 aE ¥9-
Fifmt @y fagfea 2w o Tom
@ AT 9EA § av Ty ?

Ig % AW ITIW FT AT
¢, fArea aerdt Wl aF e S
T AT WATE FT FRIE] MUl AT
A T AR g@R 7 I A
1 frmA & g IR g T
T F4x {7, Afyw @ @
ATETT FIAT AR B IR ATE AT
G qz ¥ fazen § w7 A7 Ta-
T ZAT 2 THI OATH 10 TR
11 %7 &1 773t ¥ A zfear g%
Tz ToHETIA AT &1 FRY
g @ TR W am w oA
Y f& fgpera weam T T FT—
F N—agmFw fEwmr wwo
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FH TF 128 FA¥ TR A
aE Y § | ™ oaEA ¥ gw ¥ §¢

9% & f& woem R gry

§ gFe o gy a9 9w
faafaat a3 7 19z ¥ 3% 200
T wWq #Y wez famar =few,
safs e 7 F¥77 128 FOT 7
W g oag @ IT ¥ A NI
LIS 1 S

# wrgm g & gwE gA @A
N @ oW sat #Y A agmEr
2, oifs & w93 agr 3 Qfedr £
WET FT HE | AT4 EY FUA &T
g7FT IM TUE F1 TEANTA FIL A
N AHH FTET &, IAFT AFAT AT
T gTER ¥ ww g, AfE
Iq T AT IF TEANTA  @l, 78
TWET as 939 117 378 a7 75047
o | gE Aarg ) qTIT AR B AR
®1 ®ATUY go 1 faer

3

& anar § f& qvam e Agn
97 9UAT WA WHE F7 |

SHRI . R. SHAMANNA
(Bangalorc—South) : Mr, Deputy-
Speaker, Sir, our Finance Minister
is not only a clever Minister but
also a good lawyer. This jugglery
of figures, and giving excuses will
not help the poor people. People
are already floored for want of essential
commodities at reasonable prices ;
they are very much worried about
it. I appeal to the hon. Minister,
instead of giving excuses, to give
some relief to the poor people who
are put to great suffering on account
of the unprecedented rise in the prices
of essential commodities. Sir, go-
vernment  should take immediatc
st-ps to increase power production
and also launch long range plans
for checking floods. It is better that
pre-planned and well-planned mea-
sures are taken beforchand so that
crores of rupees do not get wasted
and also the great harm done to the
peoplc gets checked.
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Then, Sir, government is takin
over a large number of industria
concerns. Instead of taking over
one here and one there they should
prepare guidelines for taking-over
private managed  industrial and
commercial undertakings. The Binny
Mills, Buckingam and Karnataka
mills and Bangalore Woolen and
Cotton Mills which are one of the
oldest mills are likely to be closed.
They arc the oldest an  well-manag-
ed concerns. So, it is very nccessary
that government must take some
concrete  steps and lay down guide-
lines as to how they have to take over
these private manged companies.
Government should pay their utmost
thought to these things,

w

MR, DEPUTY-SPEAKER @

Please conclude.

SHRI T. R. SHAMANNA
Sir, only one more point regarding
Gandhiji. Gandhiji  always advo-
cated Swadeshi.  Are there not
people in India who could produce
and direct a film on Gandhiji ?
Now, crores of rupees are to be given
to the foreigners. Wec will not be
showing respect to this great man if
some outsider is to make a film on
him. There av¢ many good produ-
cers in India. It could have been
given to any one of them, The people
who ar: acting in the film, many of
them have not sccn Gandhiji and
they have got no ideas about
Gandhian philosophy., 1 strongly
protest at the way in which large
sums are granted to the foreigners.

Lastly, Sir, it is high time that
government instead of trying to lay
blame on others actually tries to
find out measures, It is already
one year since they are in power.
They must find out ways and means
to bring happiness to the masses.
If it is not done, we will
be doing great injustice to the
people of this country. So, I
strongly urge that government
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should take well-planned mcasures to
sec that our country is not put to
great hardship. Thank You.

SHRI R. VENKATARAMAN :
Sir, my hon, friend has said that we
are creating a war psychosis. 1
wish to inforin the House that so far
as the defence are concerned we rely
on the Chief of Staff and we are
guided by them. It is a matter
of national security and, as such, we
cannot take any risk. If we are
advised so that we have got to be
prepared in a  particular manner
and if that is the advice of the
tt'ixmp':rts, generally government accepts

t.

The second point which the hon.
Member made was that there is lot
of black-money and we are using it.
The general impression in the public
is that every politician i< wusing
black-money. If we kecp en blaming
cach other so far as the puabiic
opinion is coree ned they do not
make distinction when they find
the different political parties are
accusing each other with this kind
of baseless and unfounded charges,
then it will only giverise to denigra-
tion of the politicians. If this is what
they want then thev can indulge
in it to therr heart’s content.

DR.SUBRAMANTIAM SWAMY':
Why don’t you lift the ban on
company donations ?

SHRI R. VENKATARAMAN :
The other point which the hon.
Member made was that some of the
items in sales-tax have been snatched
away. Probably the hon. Member
does not know that when these three
items, sugar, tobacco and textiles
were taken into additional excise
duty, it was done with the consent
of the States and the then Chief
Minister of Bengal agreed to it.

SHRI NIREN GHOSH : All the
States then were Congress-run
Sta.es. (Interruptions)

DECEMBER 22, 1980
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MR. DEPUTY-SPEAKER" :

Order, order. He is replying. ¢~

SHRI R. VENKATARAMAN:
‘We call our fathers fools ; so we
wisely ggrow ; our wiser sons will
call us s0’. The successor Govern-
ment will call the pr.vious Govern-
ment the same thing. So, merely
by saying the previous Guvernment
was a powerless Government and
50 on, you cannot escape the realities.
The successor Government will call
you so, with rcdoubled vigour,
that it was a powerless Government
and all that. Therefore it is no use
brandishing such kinds of charges.

The next point  which Mr.
Shastri made was about the need to
help the Governmnent servants and
the Railway staff in particular. We
always take great care o”the Govern-
ment scrvants  under our charge
than the opposition.

SHRI RAMAVATAR SHAS T RI:
Two instalments of D.A. arc duc..

SHRI R. VENKATARAMAN :
We take care of the Government
servants and they also knov: it
The next point that was made
was that essential commoditi s
should be distributed to them; You
know from your experience what
happened during war-time when
essential commodities were distributed
to the Railway people and Govern-
ment servants. There was so much
abuse that it was felt necessary to
remove it and then this decarness
allowance system was introduced.
I don’t think it will do us any good
to go back to that system once
again.

Then the next point made was
about nationlisation of some com-
panies ; there arc a number of
suggestions made. If a company
should be nationalised, it depends
upon the circumstances of the case.
Government  cannot  nationalise
companies merely because some
people have some anger against
them. It depends upon the circums-
tances of the case. -

b
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SHRI RAMAVATAR SHASTRI:
We should not allow companies to
take lakhs and lakhs of rupees outside
the country.

SHRI R. VENKATARAMAN :
Then I come to the point made
by Mr. Shamanna.  (Interruptions)

MR. DEPUTY- SPEAKER
Order, order.

SHRI R. VENKATARAMAN :
I am going to answer all the points.
Mr. Shastri seems to be in a great
hurry, Sir. The policy with regard
to nationalisation of sick unit is
that it should be considered to be
viable. Even if Government pumps
in investment, if the unit is so sick
that it cannot be made viable, 1
cannot throw good money over the
bad. Therefore the policy on which
we do nationalisation is this, If
they are sick but they can be made
viable with proper injection of
facilities and so on, no doubt, Govern-
ment will consider the question. So,
it is on this basis that sick units are
taken over,

Sir, I think, I have answered aii
the important points raised by hon.
Members and I request the House
to pass the Bill.

MR. DEPUTY-SPEAKER : The
question is :

“That the Bill to authorise pay-
ment and appropriation of
certain further sums from and
out of the Consolidated Fund
of India for the services of the
financial year 1980-81, be taken
into consideration.”

The motion was adopled.

MR. DEPUTY-SPEAKER : We
take up clause-by-clause. The ques-
tion is :

“That Clauses 2 and 3, and the
Schedule stand part of the Bill.”

The motion was adopled.
200¢ L.. S.—6
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Clauses 2 and 3 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI R. VENKATARMAN :
I beg to move :

“That the Bill be passed.”
MR.DEPUTY-SPEAKER : The

question is :

““That the Bill be passed”.
The motion was adopled.

17.10 hrs.

MOTION RE: PERFORMANCE
OF INDIAN COUNCIL OF
AGRICULTURAL RESEARCH

MR. DEPUTY-SPEAKER
Now, let us go to the next item
Mr. Jyotirmoy Bosu’s motion.

SHRI JYOTIRMOY BOSU
(Diamond Harbour) : Sir, if I re-
member, the Business Advisory Com-
mittec has allotted 4 hours for dis-
cussion on this Motion.

MR. DEPUTY-SPEAKER: Time
is not allotted. I would very much
like the House to decide how much
time is to be allotted for this dis-
cussion.

SOME HON. MEMBERS

4 hours.

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AF-
FAIRS (SHRI P. VENKATASU-
BBAIAH) : We have no objection in
allotting more time for discussion of
this Motion. It is now 5.15 P.M.
and if by 6.15 P.M. discussion on
Mr. Jyotirmoy Bosu’s Motion is
over, we can take up the next item,
that is, Half-An-Hour discussion.
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MR. DEPUTY-SPEAKER
I think the House agrees to this.

SHRI JYOTIRMOY BOSU :
* No, no. It is a substantive motion.
You please see the List of Business
and you will find that no time is set
for Half-An-Hour discussion. If I
remember, the Business Advisory
Committee had decided to allot 4
hours for this substantive motion.
For Short-Duration discussion, 2
hours are allotted. This is a very
important subject; at least 4 hours
should be allotted for this subject.

MR. DEPUTY-SPEAKER :
What is the pleasure of the House,
I would like to know. He has asked
for 4 hours. But the Minister has
allowed onc hour only. My sugges-
tion is that we can allow 2 hours for
this.

SHRI JYOTIRMOY BOSU :
Sir, it is a substantive motion and
Substantive Motions are given 4
hours for discussion.

MR. DEPUTY-SPEAKER :
It is only a convention. Please show
me the rule.

SHRI JYOTIRMOY BOSU :
Sir, if you send a word to the hon.
Speaker he will tell you as to how
much time is to be allotted for this
Motion.

MR. DEPUTY-SPEAKER
1 have said that only two hours can
be given for this discussion. Now,
you can start.

SHRI JYOTIRMOY BOSU :
I beg to move :

‘““That this House do recommend
that an all party Parliamentary
Committee be constituted to en-
quire thoroughly into the target
and performance of the Indian
Council of Agricultural Research
and also ascertain as to why in the
last 33 ycars, there had been no
plan for agricultural production
matching our needs fully.”

DECEMBER 22, 1980
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Sir, I assure Rao Sahib that
there is no politics involved ir this. I
am trying to apprise you of the actual
position, so that you may take re-
medial measures and improve the
functioning of 1.C.A.R. Sir, this
organisation is doing more of drum
beating and the proof of the pudding
is in the eating. Even after g3 years
of independence, about 759, of our
country’s population is below the
poverty line. According to I.C.A.R.
survey, which is a gross understatc-
ment, about 25%, to 30%, of the po-
pulation are highly under-nourished.
Our Nation spends an average of
about Rs. 80 crores to Rs. 100 crores
annually for Agricultural rescarch,
which is the basic institution for
scientific growth of agriculture and
allied areas. I.C.A.R. - has been
entrusted with the task of making
some contribution to the growth
of agriculture, but rescarch ‘has
not all along been conducted, and
whatever litde was conducted, has
not been in tune with the objective
conditions of India, and not relevant
to the present scientific and techno-
logical growth. Most of the persons
were trained abroad but they are
following the policies of perpctual
dependence upon import.

The Planning and execution is
designed to cater to the advantage of
those, who belicve in dependence on
imports, as I have stated. There is
an alarming news that after a gap of
ten ycars, the Indo-US collaboration
on rescarch has again been activised.
Their claims are hollow. For examplc
they claims potatoes with discasc-
free sceds for production in the
plains, Baisakhi Moong, Sabarbati-
sonara  wheat, yellow opeque
Maize —described as miracle maize,
production of 82 quintals per hectarc
of bajra, buffallows lymphosarcoma—
these and some other are their spurious

ICAR is a hotbed of politics. It
is, more or less, an all mutual pro-
tection and admiration society.
ICAR although paid for by the Go-
vernment of India still remains a

#
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socicty, not a statutory body be-
cause it gives advantage to a limited
few, so that they can have absolute
control. This is a rich pasture for
interested  foreign  lobby, parti.
«<ularly th: United States of America;
they are ensuring that the lobby of
dependence on imports can function
smoothly. Thereis abig commu-
nication gap. The reason is that
the lab to land slogan is a hoax.

ICAR is a different world al-
together. Ithasa selective approach
for transfer of technology.

The Council consists of Minis-
ters of Agriculture, Animal Hus-
bandary and Fisheries from States,
Members of Parliament and some
other sclected persons. But it is
nothing but a show piece. It remains
dormant throughout the year. Oace
a year they used to have a picnic
party ; they uszd to m=et. Now the
«demand is thet they should meet
once a quarter. Prof. Ranga has
taken the middle coursc that they
should meet once in four months and
that we accepted in deference to
him. We request the Minister
also to do that.

The primary duty of ICAR is
to formulate policy, oversee execu-
tion and decide the course of action.
Now, it has turned out to be some-
thing different, as I told you. There
arc demands from the States and
from us that its meetings should be
more {requent.

The governing body, the exe-
cutive body are totally dominated
by the Director General. They
create  extra-constitutional  body
under thc President, Rao Sahch.
‘Constantly they take shelter under
his presidentship. This way they
accupy dominant position in the final
decision  making power. ICAR
is full of numerous clicks and factions.
Many have got political God-
fathers and do not want to move out
of Dethi. ICAR has to go out of
Dethi if it has to function cffectively.
Each faculty, cach discipline must
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be under independent charge.
If you go into the details, you will
be one with me. You are a right
thinking person.

Let us go into some details.
Let us take rice cultivation. The
sabarmati variety is said to possess
scented grain and is non-sticky.
What happened to those who started
cultivating this ? They incurred
heavy losses because they took se-
riously what the ICAR had re-
commended. China through gene-
tic control and without using addi-
tional fertilizer has increased their
production upto 30%, and we are
struggling here to remain what is there.

Let us take the Central Potato
Research  Institute, Simla; against
the Director, therz were serious
complaints which  have not h:en
looked into properly. They high-
lighted late Blight and Wart  afflic-
tion=20 years research. That simi-
larly caused suffering to potato
producers.

The National Commission for
Agriculture has said that some of the
ICAR institutes inherited glory in
the scientific field, but now they are
failing to maintain it. The Cuttack
Rice Research Institute is 35 yearsold,
but the rice yield in the neighbouring
areas is declining. Between 1g60-
61 and 1972-73, the per hectare
yield of rice has declined by 15%, in
Cuttack. The Sugarcane Breeding
Institute at Coimbatore was started
in 1912. The vyield has fallen by
10%. [Samething applies to tobacco,
potato and many other items. Al-
though increased arcas ar¢ under
coverage of high yielding varieties,
thanks to the world fertilizer lobby,
paddy, jawar, and bajra have not
shown incrcased production and
productivity in many areas have
reversed.

Dr. Arakeri, Chairman, ASRB,
in his letter dt. 6th March, 1980,
blatantly pointed out :—

(1) Scientific achievements are
rare ;
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2) Work carrjed out js unrelated
to the objective of the Institute ;

?
(3) No continuity in programme
achievements.

(4) Not tangible.

Specialised scientists made to
work in different disciplines alto-
gether. Now, Rao Sahib, you can
ask a list from your Secretariat to
get all these lists,

With food, moral fibre was
seriously damaged because those
who gave the food could change our
political attitude to other countries
also. Even today, there are serious
imbalances and lack of assessment
and planning in the sphere of agri-
cultural production. No national
plan for food production and supply
is there. A glaring example has
been the Soyabeans, the maost
precious vegetable food known so
far. Import of Soyabeen and Soya-
been oil is as under :—

1970-71 2. 78,056 MT

1978-79 3,50,617 MT

1980 (upto
July (3 months) 58,179 MT

The edible oil import is over
Rs. 740 crores in December, Sir,
international market price of edible
oil is Rs. 450 per quintal, and here
poisonous mixture is Rs. 1,550
per quintal. We can easily do it.
But we are not doing it. During
1971-72 area under cultivation of
Soyabeen was 32,000 hectares.
Production is 22,400 MT.  During
1979-80 the area has gone up to
4,19,000 hectares. The production
was 3 lakhs MT. The imports
mostly profited the Americans.
Their paid lobbyists/agents ensure
their market. As regards wheat,
imlport apprehension cannot be
ruled out this year. Mr. Minister,
you do not know our wheat revolu-
tion. It happened only after the
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arrival of the Mexican wheat seeds.
The ICAR can hardly claim any
credit for this. The tall claim
of green revolution and self-suffi-
ciency and break-through is nothing
but a hoax. There is sabotaging of
oil seceds growth. There are irres-
ponsible and corrupt officials, After
years of struggle, about Rs. 74,400
was granted to Calcutta University
for research on quick maturing oil
seeds in West ngal. In West
Bengal which consume alot of edible
oil, I[.C.A.R. granted money to
Calcutta University for doing re-
scarch on quick maturing of oil
seeds in the University. For this
the Governing Body and the Stand-
ing Finance Committee sanctioned
money in June, 79, and the money
was not given till Jyotirmoy Bosu
came back elected and bamboozle
them. Nothing goes till then. In the
latter part of March , 1980, the sowing
scason was over and the financial
vear was almost coming to a close.
Now, they will say that Calcutta
University did not send the proforma.
My reply is, has the Calcutta Uni-
versity  given the proforma before
the release of the money ? Answer
is ‘no’. Because it was sabotaging
a Project. That is why they are
forced to give it up.

Sir, about coconuts. Coconut
is a big source of oil. The whole of
South India livesonit. In Kerala,
the coconut industry is under serious
trouble. The coconut trees have
some infectious discasc. Plants are
dying very fast. Coconut is a main
source of incomc for rural people.
The per capita  production per
hectare  has comc down. Pulses,
poor man’s only source of protein.
per capila production in 1956-61
was 495kg.per hectare, not per capita
average. Thanks to I.C.AR,, in
1974-79 production came down to
493 per hectare, Between 1974
and 1979, the net per capita avail-
ability is 43.9 grams per day. Itis
indeed a glorious thing for the ICAR
that cven the cheapest vegetable-
protein in the world is not available
to an Indian. s
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There is acute scarcity of animal
protein. Price rise here is 5009, to
700% in 10 years. And about milk,
there is a great dependence on fo-
reign countries for its supply. It is
making us insolvent, and there is
blackmail. Rumours are there that
soyabean powder and soyabean milk
are being adulterated, with imported
skimmed milk, by spray-drying me-
method. The country has been
bluffed. The claim that there is an
increase of 8 million tonnes in milk
production is all fictitious. The White
Revolution is another bluff to which
the country has been subjected.
The price of imported skimmed
milk in 1970 was Rs. 1200 per M.T.
Now it is around Rs. 11,000 per
metric tonne.

The figures of imported skim-
med milk  powder between 196qg
and 1980 was Rs. 27,375.16 per
M.T. In 1976-77, it was Rs. 27,767.
I will correct these figures. That is
the commercial import, although
they have kept it stagnant. 1 would
request the Minister not to confuse
me by talking of gifts and commer-
cial imports. There are hidden
channcls to the extent of 19634 MT.
It came as gift; it proves our de-
pendence on others in the sphere of
milk is colossal. In 1974-75, the
quantity imported was 27,527.71
MT, including 15,000 MT of com-
mercial import. In 1979-80, the
total entry from abroad is 32,028
MT. Our dependence is increas-
ing alarmingly. There are fictitious
claims which baffle us. The Minis-
try claims a production of milk,
for 1975-76 of 25 million MT,
whereas according to the Central
Statistical Organization (3oth round)
cstimated production is 20 million
MT for 1975-76.

Will the Minister kindly enlighten
the Housc on this? Thisis how ICAR
is meceting the essential necds of the
poor people. They are helping multi-
nationals.
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Coming to mutton, its supply is
in doldrums. In the matter of per
capila availability matching with
production, there is an alarming
situation. Compared to other count-
ries, our per capita animal protein
consumption is one of the lowest.
The key national institution is the
Central Sheep and Wool Research
Institute, with the examination of
which I was entrusted. Its exami-
nation has really shocked me. 1
want to lay** its report on the
Table of the Lok Sabha, since I owe
it to this House, as whose represen-
tative I was there. 1 pray that it be
multigraphed and given to all the
Members.

MR. DEPUTY-SPEAKER :
Mr. Bosu, this report has got to be
examined.

SHRI JYOTIRMOY BOSU:
I have complied with all the rules.

MR. DEPUTY-SPEAKER

We will have to examine it.

SHR1 JYOTIRMOY BOSU :
After kindly
orders that it should be multigraph-

examination, issue
ed and given to the Members—after
cxamination. Say, ‘Yes’, Sir. Instead
of a research CFWRI
could be called as the Institute for
Butchery and Robbery. Thatis my
own rcading. Uneducated, ignorant
farmers have done much better in

institute,

sheep rearing. It is a deliberate act.
Also callousness, corruption and total
mismanagement.

Mr. Minister, 1 saw a question
the other day, asking: Whether the
Dircctor is ‘qualified’. They made a
mistake in regard to the tense and
composition of the question. I would

was no! treated as laid on the 1able.

';t’rhc Spc‘ie—r. not havings 1 bsequently accorded the necessary permission the d scument
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have asked: ‘“Whether the Director
‘was’ qualified when he was recruit-
ed”. And my answer is ‘No’. But
there are godfathers and you can buy
a job in this country. There is no
problem. This under-qualified man
was made later, ‘Professor of Emi-
nence’ at a special salary of Rs.
3,000/- a month. Rao Saheb, why
1s he still not suspended? Enough
charges have been levelled by a
committee which had gone in great
depth into the matter and which
had no malice and never known him
carlier. Itis a real case where serious
mismanagement and corruption has
come to light. Coming back to..

SHRI BIRENDRA  SINGH
RAO : You have not been able to
give even your full report so far.

SHRI JYOTIRMOY BOSU :
It is because, mind you, I do work
in depth; I do not go about just on
the surface.

SHRI BIRENDRA  SINGH
RAO : You have given only one
part.

SHRI JYOTIRMOY BOSU :

But one part is enough for you.

MR. DEPUTY-SPEAKER
The hon. Member was coming back

SHRI JYOTIRMOY BOSU
Coming back to oilseeds, in 1974-
75, their import was negligible. In
1978-79, it has gone up to 1,42,636
MT. As far as fixed vetegable oil
fats are concerned, in 1974-75, it
was 30268 metric tonnes; in 1977-
78, it was 12,88,125 metric tonnes.

As far as horticulture is concern-
ed, it is also showing an equally dis-
mal picture. The research in horti-
culture is not matching the require-
ments. The importance of horti-
culture is great and there is no
break-thirough whatsoever, ICAR
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has not got any major research sta-
tion on fruits and vegetables in
north India and in many other
areas; only a sub-station at Bangla-
lore is there. They are mainly work-
ing on mangoes. In north India
and other areas, they must have a
horticulture research centre and we
must be able to compare ourselves
with world standards. Gross re-
venue in horticulture earning is not
attractive. There is low quality, no
planting material, and poor manage-
ment of orchards. There are no ins-
tructions of post-harvest handling
and marketing. There are no guide-
lines on maturity standards and
grade standards and suitable packing
materials are not available. There-
fore, horticulture is another area,
which has been neglected and it
has got a very bright future in this
country. ICAR must take up inten-
sive research work in this discipline
to cnsure future of plantations of
outstanding merits. The quality of
production per hectare has to be
improved and thoroughly organis-
ed on scientific lines including
post-harvest handling to make the
horticulture production attractive.

The tale of poultry is a fairy tale.
The figures given for public have no
lcgs to stand upon. The Ministry of
Agriculture and the ICAR are full
of friends of multinationals. The
eggs production in 1971 was
5340 million; in  1978-79, the
growth was only 12,000 million
eg.s. At this spred, the per capita
supply would be less than 20 eggs
per  year. To increase 7000 mi-
llion eggs about 35000 million
birds would perhaps be required.
Poultry  industry has never had
that many. I would like to ask
Raosahib, is there ra'n fall of eggs
in this country to match the figures
that are coming out ? We are
still depending on imported stocks
and yet ICAR/Ministry of Agri-
culture  claim glory. There is a
poultry myth—IVRI's claim—Bro-
iler 77 to weigh 1300 gms in 8
weeks. here is it 2 Mr.

Deputy-Sepaker, you give us this
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Broiler. In 1977, the import value
of stock was Rs. 4 lakhs only. In
1979-80  (only three months) it
went upto Rs. 11.09 lakhs. I
would suggest most humbly that
the Minister should recommend
for all concerned officials an award
of ‘Bharat Ratna’!

As far as the cost of poultry
feed is concerned, it is out of the
reach  of the common man. It
is  bringing rich dividend mainly
to multinationals. If we come to
Pisciculture, supply and demand/
meteoric rise in price in the last
decade, fish famine in fish eating
States  speaks for itself. I do not
wish to elaborate it.

Therc are instances of super
performance of institute. IVRI after
spending  Rs. 6-8 crores in Banga-
lore project has not yet been able
to produce foot and mouth vaccine
which is  very much required in
the country ; and vet Hoechst, a
multi national ~ with their modest
investment, is sclling the same
vaccine  regularly.

Now, I come to the achieve-
ment audit which is very important.
Achievement  audit is  essential
to judge periodical performance
of the institutes. They are in
arrears miscarably. When the
report  came,  no follow-up
action was teken. That is why I
call  ICAR  Mutual Protection
Admiration  Society. Achievement
auditors are always carefully sel-
cted and only pliable ones arc
taken. There are instances where
the scientists are doing achicvement
audit of their own work. I will
give you the name of Dr. Ava,
ex-DDG  (ICAR). There was har-
dly any achievement audit com-
leted after 1973-74—seven years
have been  passed. Therc are
four leading national institutes.
One of them is IVRI, It should be
run by C.B.I. Their audit has
not been done at all.
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No achievement audit was done
for IARI after 1971 ; NDRI—1g71/
CSWRI—only 1965/70.

The position is worse in GATRI,
CPCRI, SBI, CTRI, JRI, CIFT,
CPRI, ILRI and so many places.
ICAR isa paradise; “do what you
like but keep the godfathers pleased.”
Central Institute’s functions are
by and large very dismal. I request
Rao Sahib to have some confidence
in some of his colleagues in Parlia-
ment. You need out not come to
the Opposition; we will assist you
in the stupendous task of rescuing
the nation from this Dbottomless
pit of ICAR.

Coming to performance, in the
co-ordinated research projects, the
performance is dismal. The National
Commission on Agriculture said :
“Somec of the research projects have
turned out to be mere data collect-
ing units in a routine manner to
the detrjment of research activities.”
Lab to Land programme was
publicised as a major landmark.
I would say in my language that
the mountain has produced a
mouse. 650 million people are
there ; 85 per cent of our people
are the peasantry. You touch the
fringe, the number is 50,000 people
altogether.

How does ICAR function?
That is also interesting. Expenditure
summary of plan programme of
ICAR shows that in 1975-76, 28
per cent of the total budget money
was spent during the first six months;
that lcaves 72 per cent for the
rest of the 6 months. 1979-80 was
the worst ; they could not spend
more than 18 per cent in the first
six months ; in that year in March
alone 50 per cent was spent. Should
not your budget be need-oriented
and spread over the entire year ?
In March, charitable saints be-
come furiously active and in the
last week of March they have no
time to sleep ; they spend sixty
per cent of the left over 50 per cent.
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ICAR is a money spinning gadget
for a fortunate few. Honestly, they
cannot spend more than 60 per
cent of the budget.

The National Commission on
Agriculture has stated that ad hoc
schemes sould ordinarily be covered
by plan and non-plan allocation of
funds for research. It is not done.
National priority schemes—that is
another ecmpty vessel with a big
title but means nothing. They cover
production of oil-seeds and pulses.
What is happening ? You go to
the market. I do not want to men-
tion the names of wealthy MM.Ps.
But those who bother about money,
they know where the shoe is pinching.

Manpower resources exercise—
It started in January 1979 for
manpower resources, optimum uti-
lisation per unit. Rao Sahib should
enlighten the House on  what has
been done so far. Is it not a fact
that ours is the third largest country
in scientist populatior: ?

RAO BIRENDRA
: Because of ICAR.

SHRI
SINGH

SHRI JYOTIRMOY BOSU :
That is why the condition of ICAR
is so miserable. The top people are
not able to make use of them hones-
tly. There is very little coordi-
nation with the state governments.
Regional stations are ignored and
neglected;  instead of improving
they suggest closure. Regional
committees are nothing but show
pieces—Sikcndies. To every other
organisation like ICAR Parliament
elects M.Ps. to the Board. Here
only to the general body. Whose
brilliant idea was it > Who played
into the hands of bureaucracy ?
In a democracy, Legislature, exe-
cutive, the judiciary work together.
They work in a combined manner
and do not let down your colleagues.
You may have some day to sit on
this side. One should know. I would
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like to go anywhere, where it can
work ; I am not ashamed of it ;
I am not tired of it. But it is a ques-
tion of being guided by corrupt
and selfish bureaucracy and not
to choose people’s representatives
has got into your blood. That is
the whole trouble. How can insti-
tutes function ? Your directors are
very busy doing Bharat/Duniva
Darsan. Week after week, month
after month if they are touring 20
to 29 days a month ? I have got
some figures and at this rate we
need five directors for each institute
if we want to have a director to
remain present throughout the
month. Kindly make provision for
five directors for that. The Director,
IVRI in 1976-77 toured in one
year 230 days. In 1977-78, it was
153 days and in 1979, it was 152
days. Directors CAZRI, CPCRI and
CSSRI did not lag much behind.
Besides, you have to be kind enough
to consider the week-ends, the holi-
days, the casual and ecarned leaves.
Of course, they are human beings.
Therefore, the sum and substance of
the balance-sheet is the bottom
figure. That means, the Director
need not attend the work at all.
Rao Saheb, why don’t you depute
onec of your junior colleagues as
Minister for Absence in ICAR ?

About  motor vehicles, I am
horrified to see their misuse-—liberal
use, misuse for private purposes
and no pooling system. They do
not  believe in pooling system.
The Public Undertakings Committee
had  strongly recommended, in
order to stop misusc of public
vehicles, to have a distinguishing
paint for Government vehicles so
that these cars are not scen near the
cinema houses, night clubs, schools,
etc. But this Government has done
nothing.

Regarding treatment with scien-
tists, there are a recrod number of
suicides. There  are  widespread
complaints  of plagiarism  and
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preventing scientists from working
freely. Sycophancy is a must in
ICAR if you want to survive and do
not want to prosper. Otherwise, you
commit suicide or get out.

\

Mr. Rao has said in the last
mecting that our  scientists are
going abroad for better chances.
All  of us are looking for better
pastures. Do not isolate the scientists
but see that they should be retained
by treating them well ; and give
them just enough to live with the
children. It is not being done.

There are minimum work facili-
ties, minimum amenities for scien-
tsts  specially in  remote and
inaccessible  areas. And the bosses
bchave not like scientists but like
burcaucrats. That is  what pains
me  most,

Even the Estimates Committee
of Parliament, the highest body in
the country, had made a specific
recommendation. And who sat on
the judgement > The Director-
Genceral who is nothing but  a Joint
Secretary. The  Director-Gencral
headed a petty sub-committee and
sat on the judgement and rejected
it. It is better that this Estimates
Committee is wound up. Do not
waste the country’s rare money.
The Committec said :

“*The Committee felt that if the
large number of memoranda
received from the scientists is
any indication, the Agricultural
Scientists Recruitment Board
has not been able to win the
confidence of the scientists of the
ICAR and the dissatisfaction
among scientists in regard to the
system of recruitment, as men-
tioned in the Report of the Enqui-
ry Committee, is still persist-
ing.”

1 will give you the recent interest-
ing instance. There was an ad-
vertisement No. 3/80 dated 11th
December, 1980 in which it was
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mentioned that for the job of
Assistant  Director-General of
Fisheries, experience of 12 years in
agricultural engineering is required.
I would ask for whom the tailor
is working ? The advertisement
has been tailored to suit the condi-
tions of whose nephew or whose
son-in-law? Will he kindly find
out.

Ultimately I would like to make
certain suggestions.

Shift the ICAR’s hecadquarter
from the political God father of
Dethi. ICAR  should not remain
in Delhi under any circumstances
because Delhi has a peculiar whether
condition as no healthy work,

scientific work can be done in
Delhi.

Dec-centralise  faculties  and
disciplines. You cannot put animal
husbandry  or fisheries under a
Director-General who is basically
a plant genetics man. He cannot
sit on judgement regarding that,
It should be independent.

Crcate  Central Reviewing
Board with genuinely eminent
scientists to oversee the functioning
of your institutions,

Fully cooridnate with State
Governments,

Locate faculties and discipline
headquarters in areas of major
activity, If you want Tobacco Re-
scarch  Institute, it has to be in
Andhra. If you want Jute Research
Institute, it has to be in Bengal.

The Recruitment Board should
be a multi-member Board and it
should be a wing of the UPSC.
If there is a Board interviewing or
considering  something, it should
be 50:50—50% coming from
the UPSC and 50% from the
ICAR. Itshould not be under the
control of ICAR or for that matter,
Agriculture Ministry,
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Improve relations with all grades
of employces which are at the
present moment, at a very very
low ebb. There is serious dis-
satisfaction among them. They have
genuine grievances in many places.
If I bring all that, I will have to
speak for three hours for that.

TIARI should be treated as a
deemed University and it should
not come under the purview of the
Recruitment Board. Its staffing pa-
ttern, staff conditions should be
like other deemed universities.

Achievement Audit. I requested
the Director-General  through a
most immediate letter sent by
special messenger to readily pro-
vide—(i) total money spent by ICAR
for rescarch on cach group.
and each animal species during the
last ten Years ; (2) the percentage
area under improved varieties and

ractices during the last ten years.
'?'hc reply is, “‘not available™. 121131 is
the ICAR, and thet is the state of
affairs,

I would request that a parlia-
mentary committee should go into
the whole thing, as I have indicated
in my motion, so that the nation
can know and the Goverment and
the Minister can know—because
I cannot hold him responsible for
this state of affairs—what the ills are
and the remedies may be found
readily, promptly and as soon as
possible, because if we do not produce
cnough to eat and when you will
realise it too late, the country will
be in for serious trouble.

MR. DEPUTY SPEAKER
Motion moved :

“That this House do recommend
that an All Party Parliamentary
Committee be constituted to en-
quire thoroughly into the target
and performance of the Indian
Council of Agricultural Research
and nlso ascertain as to why in
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the last g3 years there had been
no plan for agricultural produc-
tion matching our needs fully,”

SHRI CHANDRA SHEKHAR
SINGH (Banka) : I am thankful
to Mr. Jyotirmoy Bosu for having
initiated the debate on the function-
ing of the ICAR which is a primier
institution for co-ordinating aricultu-
ral research in this country, but I am
constrained to say that the way he
has painted every facetof the ICAR’s
activity in black is not going to lead
the debate here in the right direction.
His mis-directed energy has made him
to take a very lopsided view of the
situation.

To say that the ICAR is responsible
for everything wrong in the economy
so far as agricultural production is
concerned, 1s laying too much em-
phasis on the role of a single body.

The ICAR is performing a very
useful function. It hasitsdrawbacks,
itslapses, there are quite a good number
of reasons for making tangible im-
provements in its working, but to say
that there is nothing right with the
ICAR is a travesty of truth and far
from reality.

He hasstated that 't is also respon-
sible for the country’s dependence on
imports of foodgrains. This country is
in the happy situation that it has been
able to eliminate the import of food-
grains altogether. Last year, when
there was a drought, it was able to
absorb the shortfall, and no situation
arose when imporisbecame necessary.,

Mr. Jyotirmoy Bosu has asked for
more frequent meetings of the Gene-
ral Council; in fact, he said there
should be a meeting of the General
Council every four months. We have
discussed this matter in the General
Council. Since the Governing Body
is meeting every three months, is
it possible for the General Council
to meet every four months ? We
are all agreed that there should be
more frequent meetings, more in-
depth  discussions on the important
aspects of the working of the ICAR.
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I am fully confident that the entire
body and she Minister have taken

not of the suggestions made on that
occasion,

I am happy to say that the ICAR
has created one of the largest net-
works of agricultural research in-
stitutionsinthiscountry and develop
a number of high-yielding varie-
ties of important crops. The
associated  production technologies
developed by the ICAR in the
important food crops, like, wheat,
rice, millets, are second to none
in the world. It has taken the latest
technology from the laboratories to
the farmer, Although this important
activity is the responsibility of the
State Agricultural Departments, yet
the ICAR has ably fulfilled its,
obligation by carrying out demonst-
rations and farm testing to verify the
soundnes of these new technology
and its acceptability by them.

A number of schemes have been
taken up. The most outstanding is the
land to lab. programmme which has
created an impact on the farmers
and agricultural production in
our country. It is because of this
that we have been able to
raisc not only our total quantity
of foodgrains but also achieve
higher levels of productivity. Every-
body knows—Mr. Jyotirmoy Bosu
conveniently forgot to mention—
that wheat production alone in the
last 15 years has increased three
times while the production of rice
has been ncarly doubled. Potato,
cotton, sugarcane are some of the
other examples where production
break-thrcughs have been achieved.
That itself indicates that the ICAR
is undertaking activity in every major
field of foodgrains production.

As regards rice, the All India
Coordinated Rice Improvement pro-
ject of ICAR with full participation
of the Central Rice Kescarch In-
stitute has brought out a publication
“Improved rice varieti; for diffe-
rent regions of India.” These varicties
and technologies, is properly put to
use, can hold India to achieve not
only selfsufficiency but also to meet
its export goals. It has been demonst-
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rated on cultivators’ own fields that
there is a potential for increasing
rice yields two to three times by using

the latest technologies developed b
the ICAR. 8 pec >y

It has introduced nearly 22 high
yielding varieties of rice and we find,
in contrast to 1965-66, base year,
when the production of rice was
30- 58 million tonnes, it has increased
to 53 82 millioa tonnes in 1978-79.
Similarly, the productivity also in-
crcased correspondingly from 862
kg./ha. to 1340 kg./ha.

So far as wheat research program
me is concerned, it has been possible
to develop nearly 40 high-yielding
dwarfvarieties resistant to rust disease.
In this important sphere of foodgrain
production, taking the base year
1965-66 when production was just
a 19°59 million tonnes, the wheat
production has increased to 34°98
million tonnes and the groductivity
has also increased from 827 kg, per
hectare to 1570 kg. per hectare.

So also in the field of maize,
sorghum and bajra, the ICAR has
been able to develop new varieties
which have been able to raise the
production of each one of them.

I would like to mention in this
debate one important achievement
which the ICAR has been able to
make—in the field of pulses produc-
tion where they have been able
to develop quick-maturing short
duration variety which could be
introduced on irrigated non-
traditional areas in intensive crop ro-
tations and inter-cropping systems,
We hope that the farmers would be
able to adopt this new variety and
the production of pulses, which has
been lagging far behind, will be able
to reach the required goal.

So also in the important field of
oilsceds, a number of important
varieties have been developed in both
edible and non-edible oils, and the
production of oilseeds has increased
from 522 million tonnes in 1949-50
to 9.55 million tonnes in 1978-79.
Dr.P .N.Tiwari’s restarch work in this



»S_-:83 Performance
(Shri Chandra Shekhar S'nghl

field is a major development which
may achicve a real break through

1 would not like to refer teach
one of the crops on which the ICAR has
made major contributions. Important
among them are potato. In the field
of potato production, the ICAR has
been able to help the neighbouring
countries, particularly Nepal, Bhutan,
Bangladesh, Sri Lanka, Pakistan,
Afghanistan, Philippines and the Gulf
countries by supplying improved
varieties and improved technology.

In the context of crop improvement,
to which Mr. Bosu made a reference,
plant genetic resources have assumed
greater significance during the past
years, and the ICAR has organised
collection and conservation of the
germplasm bank. One could say with
confidence that this Bureau, in its
relatively short span of existence, has
done a commendable job.

So also in the field of livestock
productivity, dryland agricultural
rescarch project, pisciculture, in all
these fields, the ICAR has made
notable contributions which, I hope
this House will take note of.

All these have led to the rise in
food production in the country which
has gone up from 50. 82 million tonnes
in 1950-51 to 13137 million tonnes
in 1978-79. Thisincrease in production
has been mainly duc to the increase
in per hectare yield, not merely be-
causc of the increase in acreage and
even not merely due to the increase in
irrigated arcas, but notably because
of the rise in productivity because of
the adoption of new technologies,
new variceties, especially the high-
yielding varieties, and the increased
use by the farmers of the latest tech-
nologies developed through research.
As a result, in 1978-79 the overall
productivity of food crops has in-
creased from 522 kg/ha. (1950-51) to
1025 kg/ha. and this increase is m the
two major crops on which the country’s
dependance is very much there, viz.,
wheat and rice.
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Sir, Mr, Bosu has made refernece
to the Gajendragadkar committee
report and the Estimates committee
report. All the recommendations of
the Estimates Committee have been
adopted except with regard to its
organisational set-up entrusting the
task of recruitment to the UPSC.
Even in these matters new policies
have been adopted and the result
has been very much beneficial to the
working of ICAR especially with
regard to the personnel policies.
The council has made a major over-
haul ofits personnel policy and they
have replaced the ‘post-centred’
system by ‘scientist-centre’ system
so that the scientists can getlot of
incentive to pursuc their research
projects.

1 would like to say that all this
does not mean that eveything is well
and bright with the ICAR. There
have been some cases of suicide by
scientists and several scientists have
told that they are stifled and their
rescarch work is being suppressed
and  working conditions  are
lacking proper there. We are all
very conscious of this fact and
I have full confidence that the
Agriculture  Ministry, particularly
the able Agriculture Minister, has
taken note of the feelings of the
scientists and has iniliatcgsstcps to
create a proper environment where
rescarch can flourish. I would only
say that we should take an objective
assessment  of the entire situation
there.

I would, therfore, plead with this
Housc that while taking note of the
lapses of the ICAR and the sugges-
tions made toimporve its working we
should also take note of and express
our appreciation of the work
ofthe scientists so that their morale is
not run down and this important
activity of our national a economy,
i8 not under-mined.
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I hope that this House will take
Mr. Bosu's speech as only one
side of the picture and that too,
an exaggerated one. :(Interruption)
I cannot say it is biassed but cer-
tainly it is not a balanced one.
I hope that this House, while making
all efforts to plead with the Govern-
ment and all persons concerned
for better working conditions for
the scientists, will also take note of
the efforts put in by our scientists
and science managers as well who
have been able to guide and coor-
dinate  research activities of the
various institutions and universi-
ties in an efficient manner.

With these words, I hope that
Mr. Bosu, while making a good
point while presenting one side of
the picture, will not press his Motion
for adoption by this House, but
would lecave it to the Government
to initiate proper steps in the right
direction,

) T wAY (AR © KEAw
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SHRI M. RAM GOPAL
REDDY /Nizamabad) : I have
been under the impression that Mr.
Jyotirmoy Bosu is a  knowledgeable

n. Now, today, Sir, if you
listen what he is saying in his
:bpfcth, you will see that he has shown

at his knowledge is two decades
old. Now, he says that in 1970,
P1.-480 is ten years old. That again
proves that his knowledge is  ten
yecars old. That was a time when
out of three breads consumed by
us, onc bread was being imported
from America. Today, the position
has reversed. We are eating food-
grains and we are exporting out of
three breads, one bread to Russia
and other friendly countries. That
he does not know and he thought
that thesc scientists arc  Congress-1
members.  Sir, just like hc attacks
Members of Parliament, of Congress
I or Ruling Party, he has attack-
ed the scientists in the same tone. Sir,
scientists are doing very good work
in this country. They are  not
only equal to the other scientists of
the world but superior to other
scientists of the world, and special-
ly brilliant cadres are there, and
specially during last ten years, they
have covered the whole country-
side with their research. The food
production in 1450 was only 5 crores

Dxczunﬁm

tonnes. But it is 14 crores of
tonnes today and how it has hap-
pened ? It has happened only on
account of the efforts of our scientists
and they have done wonderful
work. They must be appreciated.
I appreciate very much our scien-
tists. They are the pride of the country
and they are producing wealth in
this country, They must be treated
very honourably and our Mr. Rao
Birendra Singh is giving full frcedom
to the scientists and they have got
full freedom. If therc are any grie-
vances of any of these scientists, they
can immediately bring to the notice
of Mr. Bosu himself. Why it is not
brought to the notice of Mr. Jyotirmoy
Bosu?  Whenever such things are
brought to our notice, immediately
we bring them it to the notice of the
Government and get them redressed.
Mr. Bosu said that scientists have got
a god-father. Here Mr.  Jyvotirmoy
Bosu has got neither God nor god-
father. If at all he has got, they are
in other countrics, not in India.

Sir, ICAR has to go out of Delhi.
This is the demand persistently being
made by the Opposition. Sir, if this
sort of demand is entertained, the
Opposition  will demand that the
Parliament, the whole Government
of India, should move out of Delhi.
What is this ? That is the point. Shri
Ranga said that it is correct. The
Parliament should meet in Delhi and
also in Hyderabad. There is ademand
for that also.

Sir, now they said there are teams
of Directors and Officers going to
forcign countries. Why should not
our scientists and specially our Direc-
tors go to foreign countries ? There
should be no ban and there should
be full freedom so that they may
learn and teach other countries what
is being done in our country.

Sir, as a matter of fact, I request
the Minister to encourage as many
scientists to go out of India as possible.

SHRIRAOBIRENDRASINGH:
There will be none left in India then.
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SHRIM.RAM GOPAL REDDY:
If some scientists go, we have got
many to replacc them. Sir, now our
scientists are bringing out general
bulletins, periodicals, reports and most
of them, are without any price and
they are doing wonderful work. It
must be appreciated.

I don’t want to go into details about
all the improved varieties of seeds.
They have done research on 29 varie-
tics of foodgrains. Now the produce is
being improved. They have proved
that our land is capable of producing
3 times more than what it is producing.
We have to take advantage of all
these things. They are now developing
secds which will resist all the diseases.
We have o take advantage of them
also.

It was said that there is shortage
of foodgrains in our country. The
other day I happened to be in Cal-
cutta. In the Calcutta shops, there
is plenty of rice which is available at
controlled price. If Mr. Jyotirmoy Bosu
wants to contradict it, let him go to
Calcutta and do it. There is so
much of foodgrains. \We are ex-
porting foodgrains to Russia and neigh-
bouring countries. A day will come when
we will be able to export a lot of food-
grains.

Now about pulses and oilseeds.
There are many rescarch stations,
located not only in  Delhi but also
in Hyderabad and other places. There
arc 21 agricultural universities and
several agricultural colleges.  They
are all research centres. We should
not think that the Pusa Institute is the
only rescarch centre. There arc so
many scicntists working in other
centres, and doing very good work,

ICAR has made this country very
prosperous. The milk yield has gone
up. Fishcries have been developed-
well, Our Bengali friends can take
as much fish as they like, not only
from the sea, but also from inland
waters.

About groundnut and other things
also, I can speak. But I don’t want
to takc the time of thc House. I
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congratulate every scientist working
in this country, and also congratulate
our Minister Mr. Birendra Singh Rao
and other Ministers. In the end, I
request him to give all facilities to the
scientists. The Minister should call
the scicentists and ask them how much
money they want and what facilities
they want; and as per their require-
ments, these things should be sanction-
ed. Scientists should not be equated
with IAS and similarofficers. Scientists
work for 24 hours a day, and are all
the time thinking about research.
They should be trcated nicely. We
appreciate the good work done in the
ICAR.
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e wfa @ T W
tuary fem 7w o @A
2, Ty fer wfn fafar g
e g fe @ @ R, oo
ferft A & I ot wq feAA D
N P AT AT 9T 9gw "EA
fe M FaEA AR IS fFAA AR
as anfez fawmr § o7 e
% 3areA A & fAg faer,
W g g 97 Az F fram oo awn

2

g 7 QY @ f§ FEmE qw
10,12 fraza wfr gemT @ "%l
§ 1w om fe wEE ¥ w7 AT
T ¢ ol gu & wE IEN A6
¢ w7 3@ REET R FIH OH AW
aram &y g 3 ) vravaEa @ ¢
Wt A A T &6 & WY

PAUSA 1, 1902 (SAKA)
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amfas Faa g9d = & fow W%
AU S FATE T F &
frn @ @1 2w & fau @8 q@
aa R

799 T g adanag g & 9
areferz §, 39 Y Am H wy A
R W fava & qfasi & qwmay ®
i et a 9w 7 §, Ffew quim
ag & 3 dmfasy &Y gear &
feam @1 o\ 3% AEAR T S @A
F1 oA qE frmr 9T @ 1 ek
g WA g A 9% 9 mfuwrd d9-
fesn & wrare o7 TAEYy AT A A
@ wifan sremgar @ wrAe
wgi "fgw ZdY &1 Oy gTAE mod
oY § UF EE A aAeT @ g f
q1 wgarz 3 g @At faAre wg A
fama wrvgrr ®&  qifqarde &Y
@ & fSHF weeawg ot wae-
TERTFHA A AT gE o) ged A
Y 3w e =w=igd

W 3z § f& o o oeEw
arEfren § ag " wfa@E {F%
gt FEE 797 gu &, afew fageran
7 2 fE sasmar wifFdfe
qg UF AEE R, TE WL AT
gk owers F1 et AR sk
NFT F 7w § zafAu AW FRE
g ATV TE } FFI FI TF TIATHE
g9z #1 W & | zAfAq SAwr fe
FRAH A A & g Fw
s A 57 T AT & a1 1w |
Ig 9T gRalw @, mm’
gt &1 owr STwr A Ecerr g A
W@ 8, g AT AT GHH FE § I9H0
W 7 fawar §  wafaw ¥ @
2, oRdmfe s aWage e
a1 A R wegged I qEmr am

|
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[ & goor w31 tr‘nm ]

w8 a0 frAAamife 3 A%
¥ JEr e aatan i
N NI FEAT TG AT
g M @ 7 Iafe o g
® aadaw A ® g A F FA
g1 Aafas gy sraTEe FoT @ I
aw & ¥ oA g fe R o
T g WA FE a7 gFEfeaT
war  fERT ¥ arfe gz =
- SO U

! AT fag
ggfa  #zrmg, A oo

FFN ¥E "V A A AR I,
¥ @t T T 9T 7 g
VT FF oI fa7 A1 a7 w7
¢ o7 aw =% a9 7 AW A
g wA ¥ AWM wrEga ! X
g I g f& ag &= w7, afew
& gt gg T e E & oAw

DECEMBER 22, 1980 *

T T TR T

of ICAR (M) 212

ue 9 fagei s¥ ar @ wod 1™ oO%
AR 1 qF feqr 1 qg wow
TEEEQ IS W@ g owe
I FUEH A AAT A A W
AR FT FEET 97, WIE qrH g
ﬁmmSOﬁﬁWt@e|
R FTHI TWETA IH qWG &7 WY R
J9 IAH GUT TUTHE WY 9 | WA
oI Wimm&mg--
“as to why in the last 33 years

there L.ad beenno plan for agri-
cuhural producttion m.mhvng our

needs fully.” &A= & ¥ &
f T uOw! AvE ¥rer frarg
¥ A%, AR Y Gw o Awn § fe
ez A7 IS 3% 91 )

TN fremr g I g
*Y & 2 we were moving with
the begging bowl. ¥ # ®1
TG A ¥ 9T 1 WX FT
garr dmfas Fuw & g d@x-
T & ATY AIVE A ¥ AT GITE]
TR AT ¥ vy frard o &
(samgi ) gz 1 T W AW
2 fe aam &g w7 A9 ® oEmry
THTRATY W N g IW 97 IAE
& w7 mTA # gz w1 9ver A R,
g T Y ox Wi & ey Ao
W, 37 A o o v B, e
¥=7 prm ¢} f& gm 9= W
AEA § W7 oAy fx e wwA
2

Wy qpA fe & @ e q
£Q &¢, 71 A GE aqafa & sy
wIZT g ) EETI XYW ARG &1 AW
1929 ¥ ZW1 91, TFI3A  1965-66
g fear man W17 ax 1 o wifm
i & @1 Qi *q & wRETE Arf
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@t I afE fad ¥ A9 frerdy
T W ANT LT AR | 1972 ® f
AXZ TIET N AN afafr 7N, I
W af v —

There should be a greater autono-
my and flexibility in its operation.

WA UETE qAT AE 3Z 1T FH
w ot fr e ag @ INEy =
frar o, 3Iww fawri H, Auzw "
wrr‘fmr!t qa ¥7 o A1Y,
g W "I H owoyOw ¥ W
i ogg wEd W g fEogw gt w
@ frrmgfa & e # A & 30
Wiz #f oz AT " o7 F A
B TA qE FFGT TAF AATIIA A
w0 ¥7 T &, AT AR 7 A7 wr e
I A fra a7 A TR g w7
o A€ Az N T 97 favEam A
Lz O

FAE A 7 ox ATz A
oA ¥ fx ymaz ™ mEqr ® o mAAAT
Nrem g frAmm AR 2 =]

gz fY = axA7 & f v wEEYy Ao

o Ffr @1 ogFAY g T WA
AT IFA THE TV 7 T 77
wd T graT A1 oA AT wman
g g fafaezs o 8 7 i,
frra gy 3w fmm 2 0 -
zEY, 9", 9Y, IEIT T A9 g AT
IR GrETt 7 g &7 g A
I&  ATA gy TEAT WA g fE
W #vq § A & fAu  faAAy
fafwdes 7t af & v Az fe
v ®eq & fAmoq o oag g

st Wz TEET 1972 H QU
1978 & »ff OHo THo Tymal THH

- PAUSA'], 1902 (SAKAY

of ICAR (M) 214

feg =@ &, for offrdiz ) oA)-
weH  FAE 1978-79 ¥ TEAT g
FEH ) T @At g fw
Tvg Ffa 5t ¥ a9 &1 |Eg 1@ AQ
N TEE FW A TEE A | ORI
FTHE FEY AIfgT, a@ T 5T *
qTZ TAF FTH KT AAFAT § 5 FI HGE
aHq gt fogE At § 0 me
fravZ At gEt F ATHA qw A oy
¢ AR IR I w FEd
y

Do you want more than this ?

mamfr A, 7@ oF FPA e
LU SN e B B U S
9, AP TF TTWIX qIEgH AT &
fae 7w 1 F=aEt 7 foraa Y fF
a3t HF AL FAT E 1 TR AT
T ITMT G, qg S i wfA F @
g, I ¥ fx A% a7 @ g
M7 AT &, JA FFFT AT FL N
fez wraw g0 f 5@ w18 7 T 0
ag 3w Afafa & o9 sz=m s fay
T3 qT IG A FTH /AT, aql
g T ¥ ey i1 99 3@ W
& Iz [YIFLT ATEE AR F @A
a1 AT F=9i § o1 ¥ #9 feafa
F@ &, A1 F=A A Fg F oww oW
9 @ad W7 @eeR § | U9 gH
qed 1 JEW G 8, Mifw ¥T ¥
am afafs & gl & 9@ & IWI I
¥ oqrg & | & smAar g fE oswT s
g & yEATa F MA@, a1«
dmfas @ear FY o I a@ I W
gt 1 gT uF afaw afafa & 93
§ awr w@m, fra o fawiT oy
a7y AgY A R WX L AAT AR
gl gmr

Y a‘gmﬂfaﬁﬁaﬁ%rﬁu
ag whaFAa ¥ o g1 o ared
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[ s iz fag )

Faq g @ 97 v oA1q
¥er wfa g A1 I
ferh wfar Y & ? 3 e
@ vy fe o W w w7 AN
T Wk T owwm P —
TF WIgE FAIN | IAE AT IEA
wafrs wf ft aw &, e

U9 AFAFTT & ¥ § % F
T ¥ IAE R FT IX AQ AN
wiftia ¥ & uw, d= dAE

¥ st S a9 A ST TR E
=W N J aad @ & 37 wfa
a1 Afew v sofr a@ fat
2 IR I F oww N oS
et T @ g ) AT FT I
£9% SIFA gAM § 1 (vrwarq)

# = soifasg @ ®1 arz fzamn
wgm g f& @0 tA-480 % wrw
S fazwi & srw F g fag gw

faid 1 W ww ? @ gawi A
& AN AR O WMEaw 93
I3 Fasaifarar e fem g fe

%srfw @mmwaﬁtm
TEAE | T AEAA ¥ AgA I8 T
T gy § oot I owfgm . waw
W I ST WY 9T A ¥ 7§,
NEH U FHa AfmA g

TATY Q| % W7 gl a1,
dmfas fom a &t 1 W fAg
AT Tw i qui| wHETEA T g A
o gH fa2wii & s e 99
T Fom & v &t Ffa AT AR
ford ses T W & 21 o-

DECEMDBER 22, 1900 oy ITCAR Ymy—"o1d’'

Feuw gfaafede w@d wada §
gft =t 79 & FLATF WY AT H
FTE-FIG 9 wFW Ja7 faqr omy, A
IFT wd 3T W el w i
FTAT EOT, M WA TE T qEqT &
g oRfaa L @ &1 guTa Am
R g gvw faan fawm & shfaa
T AFATE | N I F gEATT WY
e v & fams & a9 ¥ gady
JR g & v g f ot oA
N ®¥k TN W AT F A qgAg
E e

wiaz oft I F AR T g fw
T F 0F TATH FEE of gy &
fom A wrzfagi 1 8@ anfa gy
2 I ag qhi A N YA wfa
g famag e e & dafe
ST 8 qE AT EUSA AF AW FA §,
I AT =0T gAML § T anfa N
ng i fre amn w7 A, gafe & ag
g Fg fv e faa W I @
wTe &1 guTe dwifawi ¥ oF orY
anfa # 7 FUT A, A AT FATHT *
g7 & A N gH @ w7 qare
AT T FT WEFEAT FIT F AWA T |

¥ o agFIAGT A H A A9, A
g 2w fF g 9727 A onma v §
UF THT FTAT 41, agi gEre dwmfawy
I I wafg #1971 ¥ B AR
77 frm @ o g F ame A
|19 F FATEE At o @ o 3
qradm Azeg g &1 mieet § #Y
T IAA @, IEF I AT ¥ AN BN
ft 29 fasga & garo gmTE
1949-50 # 5, 22 fafagazs ar
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1978-79 X AT ®T AF 9,55 §Y IqAT
¥ O gt i T A A R
wRAF R maeay ? = AN
#rarr &1 g9 A faweT 1 TR
WY AT, A T KT YT II07 FY
oA s A wfaeere J@ g
ot dnfat & wfaa gare 9
OO R g g A
(vxTvw)..... ...

Tty wge : IfEw, gy aria
wrdfmadi A =maaegfe
g fry w1 w7 T T Y
N age | § qifamie & w7 S99
®@rg. ... (waam). .. afr w€x
T & § NN 7w fag w1 oam
A w7 ) w7 fedy g & a1 H 39
g I A Az T A== ) WA
flgdaa I IET AR FTTAFT ...
(somar=). ... @fw 2 Fx s
amw ¥ @ & A Afzw Afam ) w1€ Afew
aff frar mmr & 1 T w0 eI R
oy \ifs Afrm s st gm s Ao
o 6T FTA F AT

Prior notice is required for re-
ferring to the name of any member.

OIS & D ogamne Sady ot

I

S, ol 2 uw éU é L-‘{.J'
P B8 e Uy et
v ~Sd y op JE b o8 8
o U ailer ol £ edehly
o (b))

Wk - 2 UyS  Led Kol
=S Pl = U8 S
Jo WS @S o ot £
ol -2 e Sy Y
- Sala Ul WS adskd o

PAUSA 1, 1902 (SAKA)

of ICAR (M) 218

Py oS U & K gy b0y
(o) 00 = e S el
22 5 - LS e iy
oy S = dpes g3y
M’ S ol =& LS L e
Ut S ey &KaS iy LS
¥ oo I yioy Sl - A Sl e
Prior notice is required for referr-
ing to the name of my member.
awrfa wgza : IO FAT FET AT ?

WY Tty wEy A 9w fag
1 A A § @ Afeq ¥ wfen 5
A I fag & ary ¥ ¥ o

\'\'

Wl R L N

P oors XU K S gy
o 8 Dty W Iy
giefel & yre o)L S e o
- S el

SHRIBIRENDRA SINGH RAO:

He is a member of the House. He
can deny it.

gwrefa agtag . SO T fag
sfgesgraradi g

Wi T REIT: FG R, WA WIS
faeray < 3@ Afrg 1 .. (swaw™). .
e A sy W s @
f& strd w007 fag & i A o,
¥ I fored €

& 2l 1 ogams Sady (od

e Zemad K00 S WG Sy o
oW o 3y - (Rl )
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[Oynsnn o8y (5r2]
O 202 & 2 WS d el
I - IC T T I B R
-éws)l-d)u;:és)ﬂs
aanfa gy - w9 dfsv ) @
tfegmman ) Ftaw R aw i
w1 &g TN § N AEa ®
feers &1 37 w1 TwEw  few
g |
st TwaiT fag : awefT Ay,
uTe g3 ¥7T FFT 7w P X ag ¥
fegmrdmfArE amA aar Q@
gfmemamg® Tz wr i wg
fFg A @AW AW, AW
ot wefa &G f&e @ 7T & faars
FH QA

DECEMBER 22, 1980

of ILAr (M) 220

avafa agha : daq 0w frAz )

W At fay : e, AN
T o § W T g @),
W FT AT §, INTEA agA FA QN
AGT | AHEC FAT ATHA AF AL & AY
T ATgE w7 @ & 1 AWET g AT
7z 2 % T ¥ Grrane o S g
f& 3 & 37z g1 T, Wi # T
T gE & e =T 8y T ug
THA I FY AF @ WAT WY FFAAAA
T T AE | IR INTIA AT |
uTy 3 21 f w7 a7 97 AuTy
¥ 3T A9 fem AT 2 1 we
o9 F1 AT § AV 99 9 A9 F
arI T ¥, 9T & T &1 W, IAR
w7 & 7¥ r, w1 7 a0 gt ofaai
oY ¥ AT €74 & A7 Aure faAqy ?
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gk &g A ¥ N I W fowr
o qgfy AT 11 W1, 1979 A IR
TH AR H 9ET FQ EO w97 |
“The ICAR is a playground for
foreign lobby.”
AR qFA Y A9 0% A ag 77 A
Digi

*This has just become a vicious
den of corruption and sabotage. . . .”

& ®ZN § 9T T A qAET w7 ArE
fear o @ oAy A @ R e
TR N AT A A T T AT R
q WA STEW gEre TN FArd f
¥ & AT @ famay awe &
*This has become a vicious den.”

SHRI JYOTIRMOY BOSU :
American lobby.

o oY fag ;o wmw faa s
T R & 7E § T T Y F g
TA § ITTW G ZAT, A wfagt w@
T AL FPAT 1 IFI TH ATATF AT
¥ T FFT B, U WIGFT IATAT ATEAT
§ 1 o TR T W & Afe s
arn ® f& @ 89 am #1497 0 30
I, 1976 &1 F2T 14T

“The ICAR is a thing of pride.

30 faAm™, 1978 *1 F=HTA
oA fafaees, e w727 7 F71 ¢

*The training that the ICAR has
imparted to the students with a care-
ful blend of theory and practice is
a thing of wonder.”

e Az 4 frAvT, 1979 N
gare ety #, A 79HE 7 owed
1 FUF FgA H MG FT HANH FQ
§ IR W ETAT F AT H F@ .

«The ICAR has to be praised for
its 30 years of service. We have
made spectacular progress in recent
years, thanks to the work of the
ICAR scientists.”

PAUSA 1, 1902 (SAKA)

of ICAR (M) 222

T § WITRT AT A R g
2or § ot fazeft s &

What they feel about it, what they
say, I will quote.

Mr. Crawford of the Australian
National University has said :

“The ICAR has a big prestige
outside India....” This is very
important,

‘. ..Which is too little recognised
within India.”

This is true of Mr., Jyotirmoy
Bosu.

“The Indian research has a key
place in the international research
system.”

The Chairman of the International
Agricultural Research, Dr. Ralph
Cummings has said:

“India has emerged as a real
leader in the world arena of agricul-
tural research and agricultural im-
provement. Its scientists and re-
search institutions are playing an
increasingly strategic and scientfic
rolec in the developing countries
around the world.”

g @ T9AT F IO § TEA AH
gA I ST FT B OHT TN P
SR I T AE T T FE @ T AY
g | & o 9T O FE AP 5 3%
Tid I q< A A § AR I
& 2 gm afc g 3 faqe & ¥
I

1 FoFEEE
Land admits change, but very
slowly.
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[sfr <orfiz fag)
o wfw § My oETgEE g gt
¢, W g T8 gwr & ¥ dfas
&t Fral o @ af A g
Sife W w1 faaer wifge 4
¥ gare amfaw & & fagiv Fov ®
T § e &S § o w9 g A
gaTT e Afew g S ) 7 awAa
g TR a7 |y F¥7 o=z frar

o ZEd A & fF oo
far @1 @ &1 A 37 o fa3sy
# am wgw W, faEw s
¢ f& a3 Wi guNw ® 9gw a9
TET @ AT AWIF I/E OF AT
awa § faas 3@ @ wfewrr w
IEE FT FF3W | AfEw gm ffy
a7 7t &, w3 TF S e g
I WE AT Z AE AT & AT
IR o9 g wrEw A9ar g fe dnfaw
1 AFATH I9H ZT7ATA 97 °7 AE R,
faoma o F39 ot ¥ wWO ¥ AT
72 & ) fawm 3% & A% qgw
¢ v yfe &1 9 g=w } T dwifw
WaEET W@

W= FF FgA AW 5 g
0 w7 fx fred frn 0w
o ¥ 8 o% 77 0% 41, ¥y g AN
3 39 N0 N g F Ao oaa fan
o1 f& #7 97 ot Afex § TR F
g W W af Fhf ARt W Ay
36 @x Wy a7 fa= gl 1 e
aa™ § ag 0 ¥ZA7 S 5 oA
FFAMA gz FT N v a7
g, I Afen olv awy A sy
), f& ga7 51 am7 ¢ A v 7 At
wgel fody 7 fal avg 3 w7 A

2

DECEMBER 22, 1980

of ICAR (M) 224
19.00 hrs.

AR dmfawl & Gy oF Agw
wF s ¢ 1 A favam v g fw
I AT AL @ | F W F
g f& g% wafeq wgmaw @ F
qg T oft @ g e oars oo
T & 94 g M, IR A =
s a1 7 w7 A, O a9 gwd e
wTEA ¥ gATY AN waeafy & s e
WETIAATE €Y TAT 9T, FATT IA FT BI2-
& fa2vit 71 @ ¥, ¥ 3| wfawr
fox & w1 o gwTo qur favaw R
fE gt gimz, o sfg T aEw
T a1 & wgaT g g 3w vy
£ Uy W § T ¥ fAv, 7% fa=my
ION ¥ & A0 0% AT o e
IEATITY &7 FTAT § ) W FH IN
FF N awT oFH g famn
land using device § We have to

develop another device whercby we
have to protcet the land also.

N I HEE X AN R 1 I OF AU
e ¥ AT 7 AM § O T 07
a7 g el & A A 97 %
swfag w7 @t gt ¢ o ™
dmfaer £ oy A E fs aw
WA ARETET B 9E ¥ W W
IR ARZ AR TA ¥ QO
qvaA W & Afer aw @@ m
AT g @ g e famim o
m #1 aft wAnm wfgu fw

Every thing can wait but agricul-
ture cannot,

19.02 brs.

[MR DErpPUTY-SPEAKER in the
Chair)

ot W fag (§R7 ) : SeTemw
wgrzg, N wfed [ X B gew
@1 §—3F 9T miyoen § fawe e
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wr wifgn | EER wIr wETT
“d17" w73 & fA0 Fgr ¥ 1 wIg ATAA
% fw arfo fro wo w0 0F qITARTA
" ¢, w9 % geaa fafws gGoqm
% W afeeqg & sT R E I X
W K YT ¥R g1 IART AAAG H
AR 1w A A w7F ® fAg
gg s=ag g 3, 1few 33 gemT W
I ¥ Iw e g (7 39 % AT
% 37 % sw wy Anfeaz s ¥ fao,
37 % 9T A1 Araaqr sAqr g€ E—
T E A & fAu 9T §oag
T g ) W fgepere ¥ arsfeet aw g
™ oA % gy @ fgEm ®
giefz=t & gfror & am wwEn B,
Ho do M ¥ AW a1 £ AL FA
Prgart zm ¥ afeai 4 @ ww
fem . 38 %1 gogA A gfaar w
%, T arfay s fzar & f® g4 2o
& gFIAT IT ¥ 92T A9A7 A1 77
7 & T oATET W wfE R
Afwx arx fzee7 93 & fx 39 & A0
w1 74 q ;A 8z A7 fuw WA
qx gqrfo Uo Uﬂoﬂ"a{ﬁi‘ﬁ' T
garr gigfzezi & A7 7 AU 2 1 7
WT3o Wo MHo IA 1 WY AFN 4FA ZAT
wTEA 3 | T ATZ B IT & T § +HAZ
T ¥ wifow & & wrw fggEna
& anfsr) &1 47 g X ¥W F7A N
anaifi@ fzn I & wer 3

| T2 ¥ ¥ &% Ay § fargw woAw
MFA—-ANE fggETA ® W oHa W
w151 ®719 gt &, AfeR gurd Ty ARA
83 qrer R Ffee & T grm fE fm
fiTh & qga ®adA N FTEET FT]A
o7, A WAT 40 AT FT T FA7 fzav
wqr A I T 9EKW T AFA AA QT
2, Afsq 40 a2 ¥ xoW { AT AL
Y wifge, gw WY A D der afge
mwﬁﬁm&wmqﬁmgu

3095 LS—8

PAUSA 1, 1802 (SAKA)

of ICAR (AD 2261

g fegra ¥ A qv  fai sow
Trim fe arw fam #F ot qaw ¥
T ¥ AT FF 75 - Iq ¥ Frw
¥ g4 Tio MAT FTN F IgT AW
g, 3 Aiiaet ¥ @, afrsw ginafady
T w9 F74 ¥, IBA qfFEAT ok
fegerm & fao ¥ ¥ 39 497 dwx
FT % f29, f7a & a9 227 M7 308
an & fA3z3 #3310 gw 5 § g1 0w
FEART F—FF 227 & T grar g3
7z 32 fAz7 9fa oFe & Sreewry 3q
7 faar 1 33 AAfzaT qT—T ¥ fa
I wz f1 Aatefafad & fao a7 39
T A% FAT AN AZ FEATT AAT F oA™Y
7 g, AfFA 39 F19TINT 32 fraza
79z %7 16 f/a73 78 @0 ) 0% gy
fast, afea T Fom WA AArq
fer 797 fadi ¥ 3z 3507 9 oy
vvr‘rrrirﬁzﬁmg‘rwahm
gfraror Y7 a9 % I A greEAE
FTEgE TN

ury ¥ 37 07 51 990 § w5 aw arg
a1 FFz A, §F & SreAwA F, qmaw
& OrePE ¥, w3 39 § Sufeg @
T 8, w7 AN N oF feE ar @y
feTa FTE &% 93 @1 Y, 39 ¥ surew
LARIRCE SRELE CR L
STTEET T zar ¥ |

m%maﬁugw’rﬁf&gw
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DECEMBER 22, 1980

of ICAR (M) 228

U X1 0% AWAA H{IT ®GIR0H

uTs 0 #1o ro M0 W gy
66 WA A N fasH
sfvega qrefan mw sfowga pfrwswe
fAAm of 1w af foafr §-
WM A7 © T o= g R
pare afzvem A, favw &7 amro
mo a0 wrfo, N 3 AT AN
Lick B AR B B2 gR oL A0
vgR A fre” W s Y
Ttz @ fmin fean o sdrefe
w1 merfanz cgfoegm wfawr e
e’ R fem om0 ww
FTEA®TT IHET AT AEAT R, AtwA
F 1 i ¥ fA fag T R el
a3\ e ) W oo
2 9 ¥ oE s SO
s T 3 ? wafAm amo9m
7 gy framm 3 f& A wkag@
¥ ¥TM ™ X yAw fifew -
¥z £, M %1 SER T W 3w
¥ MARY §OC 1 Gx M He
N dAifqn o o1 o ¢ wlv wR
% gfaz § W T%-0%¥ FRT 60, 60
P w3 w1 g g, fam &1 s
w17 afr At qwm o w1 gifedw
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O e A ag N FAET S
g fe o 1 5w 7 anfemm &
I Witz &7 gw R, 37 &1 9 foew w
T P wWifs 37 O A gTwEA AN

a7 A% ¥ ¥ A F AN oA, F
% ¥ fm¥ @ T a%d

They are to go to the lab and not
to the Secretary and Secretariat,

PAUSA 1, 1902 (SAKA)

of ICAR (M) 230

a9 3 anfeel 1§ gw aRefae
# #c W fewr qEAr B,
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“The ICAR Enquiry Committee
pointed out in their report that the
working conditions for  scien-
tists were not conducive to research,
Some of the major complaints re-
garding the working conditions
in the Divisions mentioned in the
Report of the Enquiry Committee
were @

(i) The Head of the Division
does not give facilities for work.
He favours those who work
for him.
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[+ siw fag)
(i)) There is no academic at-
mosphere as there is no free dis-

cussion on research projects
and results obtained.

(iii) Senior scientists insert their-
names in rescarch papers even
though they do not the actual
work.

(iv) Purchase of chemicals, glas-
sware ctc. take inordinate
delay.

(v) Scientists are not allowed
to use certain equipment which
are available in the Divisions or
in the Institute. For example
the equipment available in the
Division of Biochemistry of
IARI are not shared by all
the colleagues of the Divisions.
or in the Institute. The
Nuclear Research Loboratory
has several equipments which
scientists of other Division nor-
mally cannot use.

I'he Enquiry Committee had telt
that ‘most of these complaints are
genuine and these should be re-
medied. The working conditions for
scientists should be made attractive
so that a scientist would be encoura-
ged to engage himself in research
rather than engage himself in unaca-
demic activities.’ The Enquiry Com-
mittee had made several recommen-
dations to improve the working con-
ditians.”
3T ¥ THAINT FTA K g57 A&
2 I fAarza w1¢ & v fArza
@ wga f& sarma @ JrmA
¥ 2 8P s  n@eswT 7o
{1 m § av gaTo A gfa
FIF *w R W S wfrag g
¥ I TAT X 34 W ATT AW
w7aT30 A W94 Oifeqd 9T A€
g oz Dfaw | = 3 % faw g9
gremt T 9 ¥1 stEiER w.
g2 7% g Zgw fs 59 a9 &
s N X
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MR. DEPUTY-SPEAKER : At
5.15 this discussion started. The
House was pleased to allot 2 hours.
It is now 7.15. Two hours are over.
Still, for your information, there are
five hon. Members to speak. The
Minister has got to reply MR.
Jyotirmoy Bosu has to wind up the
discussion. What is the time that
you want it to be extended?

SHRI HARIKESH BAHADUR
(Gorakhpur) : When the debate
started, at that time you should have
done it.

MR. DEPUTY-SPEAKER : For
vour inforamation Half-an-hour dis-
cussion is aslo there.

SHRI JYOTIRMOY BOSU
Half-an-hour discussion has nothing
to do with this discussion.

SHRI HARIKESH BAHADUR:
Each Member should not have taken
more than § or 5 minutes. You
should have announced it carlier
when the debate was taken up. You
were giving 10 minutes and 20 minu-
tes.

MR. DEPUTY-SPEAKER : The
Minister will take 45 minutes. 2
hours arc alrecady over.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION AND IRRIGATION
(SHRI BIRENDRA SINGH RAQ):
At the most you can give them two or
three minutes cach.

SHRI JYOTIRMOY BOSU
5 hours,

SHRI BIRENDRA SINGH
RAO : You cannot go on for § hours.
The House has already fixed the time.
The discussion should clnse now,

MR. DEPUTY-SPEAKER : 2
hours were allotted. Both from the
ruling party and the opposition many
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hon. Members have participated.
Now 1 consider that the Minister
should reply. Mr. Jyotirmoy Bosu
will have to wind up. Therefore,
I will now ask the Minister to reply.
(I nterruptions) ¥

SHRI RAMAVATAR SHASTRI
(Patna) : You must give chance to
everybody here.

MR DEPUTY-SPEAKER : We
have fixed only 2 hours. Now it
is over. (Interruption) You please
go through the proceedings. House.
gave 2 hours. You wanted 4 hours,
But consensus was taken and 2 hours
were given, Now the Minister will
have to reply. (Interruptions)

PROF. N.G. RANGA (Guntur) :
Why not you allow them ? Let them
make their choice, so that we can
accommodate two more spcakers,
M. Unikrishnan and another Member
may spcak. Let them make their
choice.

MR DEPUTY-SPEAKER: I Will
allow only the hon. Members from
the opposition.  They are only three,
Each one should not take more than
five minutes. That is all. Now I
call Mr. K. A, Rajan. 1 am not
going to call anybody from this side.
(I nterruptions).

SHRI K. A. RAJAN (Trichur) :
Sir, 1 stand to support the Motion
brought forward by Com. Jyotirmoy
Bosu. Unfortunately, while  the
discussion was going on,. ... (Interrup-
tons).

MR DEPUTY-SPEAKER : Only
15  minutcs. They  will all
spcak only for 15 minutes not more.
Then I will call the hon. Minister,
Order please. Shri Rajan to con-
tinue.

SHRI K.A. RAJAN Unfor-
tunately, Sir, while discussion was
oing on on this particular Motion,
fot of heat and political overtones
were brought in unnecessarily. What
is meant by this Motion ? It
is not an attempt to belittle what-
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ever achievements have been made
by ICAR. Com. Jyotirmoy Bosu has
very-well worded his Motion.

The Motion says—

**....and performance of the In-
dian Council of Agricultural
Rescarch and also ascertain as
to why in the last 33 years there
had been no plan for agricul-
tural production matchingour
needs fully.”

This point should be well understood
that our country is based on agri-
cultural economy. No serious effort
has been made by this Organisation
and Mr. Bosu has requested for
a  Parliamentary Committee to
probe into all these matters. This
is not Mr. Bosu’s contention alone
because if you go through the various
reports and Commissions of Enquiries
you would know the working of this
Institution. There are so many ins-
titutions working under this Organi-
sation; like the Indian Agricultural
Research Institute, the Indian Vete-
rinary Research Institute, National
Dairy Research Institute, etc. There
are so many competent bodies like
the ICAR Enquiry Committee,
National Commission on Agri-
culture, Gajendragadkar Commit-
tec, P.A.C,, the Estimates Commit-
tee, etc. which have gone into the
problem of the research section,
laboratory section and other aspects
of the working of the ICAR. We
are proud of so many scientists who
can compete with the international
scientists. But if you go through
the employer-comployee relationship
of this Institution, it is giving a pic-
ture of dismay and sad. Since
the time at my disposal is very short,
1 would only quote the following
from ’What Ails The ICAR”,

?Everything is not well with the
ICAR research institutes, and a
thorough and deep probe is
called for.”—Report of the
National  Commission on
Agriculture (NCA).
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[{Shri K. A. Rajan]

*“The overall performance of IARI
scientists in terms of high level
scientific contributions is not
commensurate with the quality
and quantity of the scientific
input as well as of the tfinancial
outlay.” —Report of the Achie-
vement Audit  Committee
(IARI).

“*What often passes as fundamen-
tal research in  agriculture
is but a variation of a similar
study done clsewhere having
little or no relevance to our
conditions. Sometimes resear-
ch workers having no comnec-
tion whatsoever with the field
of specialisation conduct work
in sheer oblivion of the actual
problem.” —Interim Report
of the National Commission
on Agriculture.

One more point I would like to
uote to show what is the relation-
ip between employers and the em-

ployees of the Institution.

“I think that a time has come
again when a scientist will
have to sacrifice his life in dis-
gust so that other scientists
may get proper trcatment, May
I bid you good-bye and mauy
more years of dedicated life.
I have only one request to make
—you may kindly guard the
interest of the persons dedicated
to work with intelligence.”

Sir, this will bear testimony to show
what the conditions of the scientists
arc. The above quotation is from
the last letter written by Dr.
Vinod Shah, who committed suicide
in 1972, This will be a standing
testimony as to what is going in the
so called institution.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir, the Indian
Council of ~Agricultural Research
is an organisation which is having
very able scientists, but I + say
with many corrupt admi, 4 ‘ors
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also, That is why this Organisation
is today facing a lot of problems.
Many things have been said about
this Organisation and I must say
that this Body is a very good body
and it has really promoted agricul-
tural production and other things
in this country. But at the same
time, what has happened in this
Organisation should also be brought
to the notice of this House. The
Select Committee has recommended
that it should be converted into a
Statutory Commission or body. But
the Government does not want to
accept that recommendation. The
Government should give reason’ for
not  accepting this  particular
recommendation. Why should it not
be made as a Statutory Body or
Commission?> This is my one
question which I would like to be
answered by the hon. Minister,

In the appointment of scientists,
we have observed that therc had
been a lot of favouritism. In other
things also, we have found that this
department is not being run properly
so far as administrative side is con-
cerned. In the appointments, there
had been corruptions,  Therefore,
it was suggested by the Estimates
Committee that recruitment of
agricultural  scientists  should be
handed over to UPSC, but the Govern-
ment does not want to accept this
suggestion also. The Government
should clearly state the reasons for
not accepting this suggestion. The
scientists have been continuously
harassed, have been  humiliated
and insulted and some of them have
committed suicide. All these things
arc known to the entire nation, but
no substantial reform was introduced
in the functioning of this organisation,
That is why the bgstima!cs mmittee
had continuously and  repeatedly
asked the Governmenttodosomething
and they had madc some concrete
suggestions, but the Government is
not going to accept them.

Further, in this organisation some
scientists are sent for outside assign-
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ments. There have been some alle-
gations that while some people are
sent there directly, some of the
scientists are asked to resign their
posts first and then go. It is a dis-
crimination and should be properly
looked into, And if there is anything
wrong, action should be taken by the
Government,

Further, there have been alle-
gations and perhaps the Minister
will be aware of it that important
equipments and instruments are sto-
len away from the laboratories of
ICAR. Somcbhody might have in-
formed the hon. Minister otherwise
I am now informing him. It must
be found who are responsible for
that and how this equipment is being
stolenaway. Allthese mattersshould
be properly investigated and the
persons  responsible for it must be
taken to task. It is said that some
people at the helm of affairs are also
involved in this.

A committee headed by Shri
Jyotirmoy Bosu had submitted the
first partof its report about the Cent-
ral Sheep and Wool Research Institute,
Avikanagar. That report, isalready
with the Government. Governrnent
must take action on that without
any delay. It is also said that the
Director of this Institute is involved
in some sort of corruption. If it
had been stated by that Committee,
the whole matter should be properly
cxamined. Before examining that,
the Director, CSWRI, should be
suspended. Scveral malpractices
and irregularities had been pointed
out by the Committee.

: How
without

PROF. N. G. RANGA
can you suspend anybody
any cnquiry ?

SHRI HARIKESH BAHADUR
This can be done if there is a Prima
,ari0 casc. This Committee has .al-
ready said something. Otherwise,
the Government should hand over
the case to the vigilance Depart-
ment of the Home Ministry so that
the matter should be properly
investigated.
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The ICAR is suffering for lack of
housing facilities. There are several
scientists of grade two and three,
who are without houses. Proper
housing facilities must be provided ~
to these people.

With these words, I support the
motion and I must say that a parlia-
mentary committee should be ins-
tituted to enquire into the whole
working of this Institute,

N @Yo AN (FETE) : guTIfT
wgrem, & off ey g A R
fary & a7 F far @z gar g
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THE MINISTER OF AGRI.
CULTURE AND RURAL RE.-
CONSTRUCTION AND IRRIGA-
TION (SHRT BIRENDRA SINGH
RAQO)): I must express my thanks
to Mr. Jyotirmoy Bosu for  provi-
ding an opportunity to this Housc to
discuss, for a considerably long time,
the working and the achievements
of the Indian Council of Agricul-
tural Rescarch, which is one of the
most important  research organiza.
tions in the country. Mr. Bos,
knows it better than many otherg
because he himself is a member
the general body of that Socie
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and he has been a member of the
governing body atso.

SHR1 JYOTIRMOY BOSU :
And the Standing Finance Commi-
ttee also.

SHRI BIRENDRA SINGH
RAOQO : Yes; he has, in fact, been
more closely connected with it for a
longer period than I have been.  And
I am sure Mr. Bosu knows in his
heart of hearts that the work
done by this organization, and the
various Institutes under it, are re-
marksble. This is a wvery vast
organization which has spread all
over the country during the past
few years—with 39 Institutes and
coordinated projects, and servicing
about 21 agricultural universities in
the conntry, with hundreds of centres,
sub-centres and research stations.
Almost every agroclimatic region of
the counuy—and in the interior-
most places—all sciences in the held
of agriculture and animal husbhan-
dry, ‘isheries, plants etc.—every-
thing is covered in the work that is
being done by 1CAR and its Insti-
tutes.

Soine points that have been raised
by Mi. Bosu give me the impression
that he, being such an old and ex-
perienced  politician, has  perhaps
been misled and misinformed by
some disgruntled persons among the
scientists.  Otherwise  he  would
not ha /¢ made such sweeping remarks
against our agricultural scientists,
knowing very well that the honour
that India has gaincd in the world
community for its contribution to
agricultural sciences, would certainly
be looked at with an eve of suspicion,
from various quarters. It remains
a fact that even the most advanced
countrics have highly appreciated
the work that has been donc in India,
and this has been proved from the
simple fact that hundreds of agri-
cultural scientists from India are
abroad now, on various assignments
in diflerent countries, working under
the Food & Agriculture Organi-
zatior, World Food Cquncnl and
even cn many research projects spread
all over the world.
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Hundreds and perhaps thousands
of scientists are now manning our
various institutes, universities and
other stations. About 4000 scien-
tists working under ICAR, as I said,
have mostly been trained either by
the IARI which is an older body,
now an institute under the ICAR

or in some other institutes now under
the ICAR.

I would first like to mention a
few points which have been raised
by several hon. members to save
perhaps the time of the House,
because, later on, if time permits,
I will go into the details of the pro-
gress made in agriculture and the
increase in production. I am thank-
ful to my fricnds, Mr. Chandra
Shekhar Singh, Mr. Ran Vir Singh
and Mr. Namgyal for having lighte-
ned my work, because they have in
they have in reality given almost the
entire real picture, a true picture of
the work of ICAR to the House and
to Mr. Jyotirmoy Bosu to take advan-
tage of it if he so likes.

One point that has been repeated-
ly made is why ICAR should stay as
a scciety ? Why its status should not
be changed to that of a body which is
independent,  autonomous  also.
It has been stated that the work of
recruitment should be handed over
to the UPSC. ICAR was a govern-
ing body carlier. A society was set
up some years back. It is nothing
new.  This is to provide for better
flexibility and autonomy, in fact,
that this status has been given to
ICAR. Governmenthave considcred
the matter on more than one occa-
sion after the Gajendragadkar Commi-
ttee Report, and after the Estimates
Committee Report was taken into
consideration recently by the govern-
ment, the government came to the
conclusion that this arrangement was
perhaps the best that could be for
a scientific research body like this.
We also thought of asking the U.P.
S.C. to undertake the work of rec-
ruitment. But again we thought
that generally it was felt that U.P,
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S.C. was burdened with so much
work already that recruitment of
scientists might be delayed. There

¢ has to be again a certain amount

of fleaibility in searching for scientists
anid appointing them immediately
it was to reduce the delay and to be
able to find the best scientists
that twere available from anywhere,
also t» give them certain flexibility
in the matter of fixing pay, according
to the experience of a particular
scientists; even when people with
requisite experience were nct  avail-
able, to see that people without the
proper experience could also be tem-
porarily appointed on an ad hoc
basis to man some of vur stations in
the interior areas where experienced
and highly qualified scientists do
not want to go. These were the rea-
sons why we did not accept
these two recommendations  of the
Estimates Committee  after the
fullest consideration at the Cabinet

level. (Interruptions)

PROF. N.G. RANGA : Finance
itself is the reason.  (Interruption,)
That is the trouble.

SHRI BIRENDRA SINGH
RAO : No, no, finance does not
come in the matter of recruitment.

We have, after looking into the
report of the Estimates Committee,
taken certain steps to  remedy the
problems that had been arising from
time to time to see that scicntists no
longer feel dissatisfied. Even this
one-member commission has been
working in a different manner; some
more experts arc associated with the
one man commission and they have
been asked to prepare a panel in order
of seniority or in order of preference
sothat if one person is not available,
the first man does not join, the second
one would be available.

SHRI JYOTIRMOY BOSU:
Agricultural engineer for fisheries.

BIRENDRA SINGH
I do not know what you

SHRI
RAO :

have in mind bt that only confirms
my belief that you have been wrongly
informed by some interested per-
sons.

SHRI JYOTIRMOY BOSU :
It has come in the papers.

SHRI BIRENDRA  SINGH
RAO : Instructions have alrcady
been issued that if a particular
scientist feels dissatisfied and dis-
contented, he can always write to
the president who happens to be the
Minister in charge of Agriculture.
It has been said that the Director
General who happens to be a very
senior scicntist should not preside
over the meetings of the ICAR
governing body.

SHRI JYOTIRMOY BOSU

Propricty demands that. See the
warrcnt of precedence.
PROF. N.G. RANGA :  Mem-

bers of Parliament are made to sit

there. What objection is there if
the Minister presides ?
SHRI BIRENDRA  SINGH

RAQO : The constitution will have
to be looked into it is a high level
decision which we have to take.
One thing is clear. There is a policy
decision that on these boards or bor-
dies; Ministers themselves do not sit;
the Prime Minister or the Minister
should not preside over these boards
because ultimately they have to take
final decision; they have to look
into appeals.

PROF. N. G. RANGA : Do
not have Parliament Members
there.

SHRI BIRENDRA SINGH

RAO : If they fecllike this, ccrtainly
their views will be taken into consider-
ation. This has been in the Consti-
tution of the ICAR; it must be in
other bodies also where Members
of Parliament may be sitting. I do
not know ; the matter will be looked

into.



Another sore point of the Oppo-
sition Members seems to be the claim
of Dr. Swaminathan about develop-
ing a particular variety of wheat.
This question has been discussed time
and again in the Lok Sabha and the
Rajya Sabha.

SHRI JYOTIRMOY BOSU :
1did not take any names.

SHRI BIRENDRA SINGH
RAO : I would not like to go into
details because this again is a matter
where opinions might differ. After
all, scientists who were believed
wrong hundredsolyearsago are to day
proved to be right; scientists who
are considered great scientists today
may be proved wrong after soms time.
This s a continuous process and
one can never be sure which claim
is proper and  whicn claim has Haws
in it

SHRI HARIKESH BAHADUR:
That was a deliberate attempt to
mislead.

SHRI BIRENDRA SINGH
RAO : There was n) deliberate
attempt ; [ make it quite clear.
It has bsen stated that there can be
variations in the lyine content and
other things on account of nitrogen
fertility; there can be various reasons.
Anyway this is for other experts
to go into and committees of experts
went into this quzstidas. [ should
request the hon. Members not to
raise this issue again and again.
We should not try to be little what
we have achieved in the field of
agriculture.

SHRI JYOTIRMOY BOSU
I had no such intention.

SHRI BIRENDRA SINGH
RAO : Scientists need all the en-
couragement and I hope hon.
Memnbers do appereciate that a lot
has already been donc and I hope
India will achicve further glory in
this matter.

There are general complaints that

scientists do not have enough acco-

mmodation, [ agree that conditions

are not ideal, But we have provided

substantial amounts of money in

the next Five Year Plan to provide

enough accommodation not only¢
for working but also for residences.

I hope, thingswill improve in due
course of time. There are certain

constraints, But scientists also, to
my mind, should not be very fussy.

Generally, the complaint, which some-
how I do not think should come form

scientists, is that two scientists are

sitting in a room or three scientists
arc sitting in a room. If there are

two or three scientists sitting in a
room, it is only for paper work and

not for laboratory work. Room is
a large place and there is no harm
if they sit there. Till such time as
we can provide them better acco-

mmodation they should try to feel
satisfied. What is needed more is
the laboratory facilities of a very
high order, library facilities, equip-
ment and other things.

SHRI HARIKESH BAHADUR :
Sometimes, some people feel disturbed
when there are several people working
together. In the case of scientists,
sometimes, there is a kind of distur-
bance.

SHRI BIRENDRA SINGH
RAO : Weare aware of thatand we
are trying to remove that,

There is another suggestion—I
do not know whether it has been se-
riously made —that the ICAR hcad-
quarter should be shifted from Delhi.
What will youdo with all the buildings
here ? Where would you find all
the farm land ? If politics can creep
in Delhi—that may be the purpose
of the hon. Member’s suggestion —
I think, the hon. Member also may
be partly responsible for it.

SHRI SATYASADHAN CHA-
KARBORTY (Calcutta South) :
Is he so powerful ?
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SHR1 BIRENDRA SINGH
RAO : 1 think, he is quite forceful
and for such activities, perhaps,
he is better than many persons in
his own party. Of course, we do
not have such people.

My friends, Mr. Goyal, Harikesh
Bahadur, Rasheed Masood and
many others spoke about suicides
among scientists, There have been
frve cases of suicides from 1g60 todate
in a period of 20 years, Twoofthem,
it has been cstab} ished, were on acco-
unt of personal and family problems
and circumstances.
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SHR1 BIRENDRA SINGH
RAO : It may be due to frustra-
tion out of failure. [ do not have
full information.

That way I read in the newspapers
that somebody from outside related
to a scientist came here and commi-
tied suicide. He was also, probably,
an ex-employee of the ICAR.

Three cases of suicides are attri-
butable to working conditions and
certain difficulties in the service
matters that the scientists might have
experienced. About one of them,
we cannot be sure because his body
was found in a well. It could not be
‘established whether it was in reality
a suicide or a foulplay.
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The cases of two scientists have be-
come very well known. They have
been discussed in this House and in
the other House and among the pub-
lic. 1would not like to go into them.
Hon. Members would appreciate
that after these cases, Government
has been more conscious of the work-
ing conditions and the grievances of
scientists.  We have tried to improve
matters, but there can still be scope
for further improvement, I do not
deny that, but I can assure you that
we are doing everything we can to
sce that scientists are fully satisfied,
that they have good working condi-
tions, that they get every opportunity
to appruach the Government. This
is an opportunity that I have not
been able to provide to other de-
Eartmcms and corporations, but 1

ave ordered that at least half an
hour before I have my lunch must be
set aside for any scientists to come
and meet me if he has anything to
say. That has been done. [ have
certainly received some complaints
which were genuine. Things were
being delaved. I have asked that
those matters should be expedited,
but in an organisation which has been
there tor such a long time and the
staff is so large, it takes time to im-
prove things. | hope I shall be able
to improve things to such an extent
within the next few months or years,
1 1 have the opportunity, that hon,
M ‘mbers themselves will  probably
appreciate that something good has
been done and the scientists would
be fully satisfied.

If I mav request hon, Members,
they should also excrcise some caution,
because there are a few scientists who
give a bad name to the entire orga-
nisation and to the whole commu-
nity.

SHRI JYOTIRMOY BOSU :
At the higher level mainly.

SHRI BIRENDRA SINGH
RAO : I do not differ with Mr,
Bosu v.hcn he says that some scientists
go here and there and try to advance
their cause and their service matters,
but if I am careful and you expect
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me to be careful about that, I would
also request hon, Members to be
careful to sce thar such people
are not able to give wrong information
to an hon. Member just to have an
opportunity of having a fling at the
Government, that that wrong infor-
mation is not utilised in this House.
Otherwise, other scicntists also sutfer,
I shall always be happy to discuss in
detail any individual case which the
hon. M=mbers like. If they feel that
the scientists are not being properly
treated, | will satisfy them that things
are not such as have been presented
to them, or I shall get satisfied
myself after the hon. Members have
convinced me, and then action will
be taken.

1 do not know how some hon.
Members have raised the question
of ...,

SHRI JYOTIRMOY BOSU :
Decentralisation,

SHRI1 BIRFENDRA SINGH
RAO : Decentralisation and other
things arc alrcady there. All the
instituvions under the ICAR are more
or less autonomouns hodies.

SHRI JYOTIRMOY BOsU :
No.

SHRI BIRENDRA SINGH
RAO : The Dircctor is fully in
charge of the work under him.
He is empowered to order postings,
transfers and appointments of scien-
tists up to a certain level, and he also
asscsses their work just as five-yearly
asessments are done by the Board.

SHRI JYOTIRMOY BOSU :
Hardly ever done.

SHRI  BIRENDRA SINGH
RAO : They arc done, scientists
are being recruited, they are being
given advance increments, they are
heing given promotions at the higher
tevel, all that work is continuing.
I myself had been worried in the past
when [ saw that certain delays had
taken place. Assessment work which
should have be:n completed in 1976 or
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1977 has been done now, but in future
we shall make it certain that these
delays generally do not take place.

Everybody is fully aware of what
has been achieved in Indian agri-
culture, Our wheat production
within the last 15 years or so has
jumped from mere 19 million tonnes

to 35 million tonnes,

20 hrs.

SHRI JYOTIRMOY BOSU :
Thanks to Mexico. You got the
Mecxican dwarf red variety seed, .

SHRIBIRENDRA SINGH RAO:
It he wants to see everything through
coloured glasses. if he wants either
to look this way across the Hima-
layas or that way across the Indian
ocean, I cannot stop him. But I
will only request him also to take
note of what our young Indian
scientists have been doing, With
most of the top-most research institu-
tions in the world we have exchange
programmes, They feel previleged
and happy to have these arrangements
with Indian scientists, How can he
say that we have only learnt from
others and others have not learnt
anything from us ? If there is
something good being done outside.
certainly we want to take advantage
of that. But we always keep
improving upon it, We do not fed
satisfied with what others have been
able to do, In many fields, we have
improved upon it, I hope. our
scientists shall show to the world
that they are second to none,

About rice also, the production
has gone up from 30 million tonnes
in 1965-66 to about 54  million
tonnes, These arc our achieve-
ments. Potato was mentioned, We
had a production of only 3.6
million tonnes of potato only 10
years back, At present. within 10
years. we have exceeded 10 million
tonnes, Why ? It is because our
scientists have been able to evolve
disease-free potatoseed, They have
even been able to develop resistent
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varieties, It is only because of
that India has doue well not only in
foodgrains but also in sourgham, that
is, jowar. From 7 million tonnes,
we have achieved a target already
within the last 12 years of 11.5
million tonnes, In bajra  hybrid
also. we have made good progress,
that is, from 3- 7 million tonnes, we
have achieved the production of
7°s million tonnes. But this crop
was taken over by a pest.
discasc and we started going down
in bajra  production, Again, we
are picking up, We have already
achieved a  target of 355 million
tonnes. In regard to groundnut,
the position is the same, So also
in the casc of rapeseed and mustard.

In cotton also, they have done
wonderfull  work, Hybrid cotton
is produced by  hand-pollination
which has generated emplovment
for millions of people in the country.
It has given the world one of the
best developed varieties of hybrid
ootton called H.4. The yield per
hactare is very high. My colleague
reminds me that only a few vear
back, we were importing cotton.
But now we have reached a level
of production of 80 lakh hales and
we are in a position. fortunately, due
to these developments, due to this
scentific work and achicvement to
export ootton.  We are thinking of
long-term arrangements of  export,
About 5 lakh bales we have been
exporting this year and we might be
even exceeding that. We are also
exporting  groundnut, Whereas
other countries have suffered in
groundnut  production, India is
doing very well, We have achieved
a production potcnnal of about 25
to 30 quntal per hactare.
The same i1s the case of potato.
These are not insignificant achieve-
ments by our scientists,

Another  breakthrough is this.
I shall call it a breakthrough because
many friends have said that there
has not been much progress in the
ficld of oilsceds and pulses. This is
because these  crops are mostly
grown in India in rainfed areas,
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Any area that gets irrigation is
utiised for cxlhcr wheat or rice
production. So, these crops get the
worst of land for themselv But
due to better sceds dcvcloped and
short duration varieties. there has
been a significant achievement ;
the short duration moong has been
evolved

SHRI JYOTIRMOY BOSU
Baisakhi,

SHRI BIRENDRA  SINGH
RAQ : Baisakhi, That can ¢nable
farmers to have two crops even in
rain-fed areas, This crop can be
combined with  another  crop;
it is good lor intercropping alsce=
between wheat and rice. This <an
be sown in only 60 days' period,
Similarly. Arhar has been developed.
which has a much shorter pericd fus
ripening  than the conventicnal
arhar that India has had, taking
eleven months to ripe,

These and other  figures will
convince the hon. Mombers that
thete  have been  achicvements,
though they are partly on account of
the adaptability, hardihood, ocom-
monscnse and the spirit of enterprise
of our farmers. But there has been a
considerable contiibution on account
of these hvbrid varicties ard high
vielding vaneties of sced 3 for
instance. the dwarf varnitties of
wheat.

From 1950-51, the progicss that
we have achieved in the pruduction
of certain crops—I would mention
the principal crops—is as follows : in
rice from 20.6 million tonnes in
1950-51, we have alrcady achicved
53.8 million tonnes in 1978-70; in
wheat from 6.4 million tonnes in
195061 to 35.65 million tonncs
coarse grains from 15. 3 million tonnex
to 30.4 million tonnes; pulses from
8.4 million tonnes to 12.2 million
tonnes, thatis, 50 per cent incrcase
in pulses also. The total produc-
tion of foodgrains which was §0.8
million tonnes in 1950-51  when
our plan started, has come to the
level of 131.8 million tonnes in the
year 1978-79. We are sure that
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we will exceed the target this year
and will produce about 134 or 135
million tonnes. We have our targets
alsc fixed for the Sixth Five-Year
Plan, but I would not go into that.
In groundnut also, from 34 lakh
tonnes, we have come to the produc-
tion level of 63.8 lakh tonnes. In
oilseeds, the five major crops gave us
atotalof 51.6 lakh tonnesin 1950-51;
we have now achieved a production
figure of 94.8 lakh tonnes. In co-
tton we only had a production of 30
lakh bales in 1950-51; now we are
producing about 8o lakh bales. In
Jute also, from 33 lakh bales in 1950-51;
we are now producing nearly 65
lakh bales. In sugarcane also, from
57 million tonnes, we have produced
in 1978-79 160 million tonnes. In
1977-78 it was 177 million tonnes.
Sir, these are some of the figures.
Potato—1 have given the figures.
There has been an increase alround
and we feel that this useful work of
the scientists was important for the
advancement of the country  because
ours it an agricultural country and
whatever can be achieved to attain
Jareatness can be achieved  within
the shortest time in the farmer’s
field. I am sure about that and 1
am convinced and I hope the hon.
Memben witl agree with me and wi-
thin the shortest period  results will
be achieved and with these words,
Sir, I do not think 1 should take
much of the time of the House. We
have made considerable progress and
it is not only in the total production
but also in the yicld per hectare. 1
would not like to quote the figures for
want of time but if the hon. Members
are interested, I can provide them.

‘There was another criticisin that
enough funds are not being allotted
for rescarch  work in certain  fields
like Sorghum, maize, pulses and oil
sceds. That is also not true. Mr.
Bosu, i Lave to say that. ...

SHRI JYOTIRMOY BOSU :
Let us have a longer debate one day.

SHRI BIRENDRA SINGH RAO:
In the Fourth Plan period for pulses
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there was an allocation of Rs. 181
lakhs, in the Fifth Plan, it was raised
to Rs. 588 lakhs and then in the
Sixth Plan there is a proposal to
allocate Rs. 970 lakhs. This is a
considerably high figure, This shows
an increase of 2249, over the last
Plan period for pulses. For oil
sceds, similarly, in the Fourth Plan
the allocation was Rs. 253 lakhs,
in the Fifth Plan it was raised to
Rs. 732 lakhs and in the Sixth Plan
itis getting nearly Rs. 1231 lakhs—
an increase of 189.339%, in the alloca-
tion for this research work in oil
seeds.  Sir, monev is no constraint
and I hope this government will be
able to find the funds for this “im-
portant work. Idonot know. Mr.
Bosu generally agrees with me out-
side the House but here he may
find it difficult but still, as dictated
by propriety, I will ask Mr. Bosu not
to press this motion and to have a
few words of praise for the scientific
work and the achievements of Indian
scientists and to co-operate with this
government on improving things
instead of taking a wrong course.

SHRI XAVIER ARAKAL
‘ERNAKULAM) : The hon.
Minister made a very remarkable
report saying that many improve-
ments have been made. What I
would like to know is whether there
1s any method by which we can make
a trouble-free  Bosu in this House.

SHRI JYOTIRMOY BOSU :
I forget to mention one thing on
which Mr. Rao Sahib would agree
with me for a change that the Fi-
nance Ministry pokes its nose too
often and too much in unwarranted
areas. For once they must under-
stand the national priorities. They
must  understand  that what the
thinkers the world over are worried
about is the food problem for the
next 2-3 decades.

This is a very important thing. I
only wish that my old friend Shri
Rao, takes this to the cabinet. This
is one point where the House, I sup-
pose, is not divided that agriculture
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must have the topmost priority in
the country and agriculture without
research-base can never sustain. Sir,
I have said.:..

MR. DEPUTY-SPEAKER : The
entire House has clapped for the
first time.

SHRI JYOTIRMOY BOSU :
I am most grateful for this. Although
it is not the first time that I have
the honour of being so applauded.

MR. DEPUTY-SPEAKER : I

have seen it now.

SHRI JYOTIRMOY BOSU : I
am sorry to say that in the I.C.A.R.
during my 2 1/2 years’ stay roughly
in the Governing Body and in the
Standing Finance Committee and
also in the Council I could see too
much of foreign orientation to our
scientists. Well meaning scientists
have been made to forget the condi-
tions in my country, the conditions
of people who are tilling the lands
and their attainments in life, I
am very sorry that the dependence
on import lobby is extremely power-
tul still, as a result we have remained
dépendent on very vital items, all
imports, The country, T would say,
is without hesitation the U.S.A. be-
cause they have the best educational
facilities in the sphere of agriculture
and training. Our scientists naturally
went there and many of them were
lured to go there with fat stipends and
scholarships and they came back
with brainwashing. They feel what
the Americans ask them to do is fair
and right. Unfortunately it is so
(Interruptions) Not all but there is
a sizable section I may tell you one
instance. For example, after
Comrade Brezhnev’s visit in 1974,
the Soviet Union if I member offered
to give us three hundred karocool
sheep. that is the sheep which they
never allowed to go out of their
country. This is a very rare breed;
in every respect, it was a special
breed ; this gives a skin which
is called pellet and is made into
topy which costs Rs. 300 each.

{t
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They said expressly that these sheep
should be carried in a pressurised
aircraft and these are the do’s and
dont’s—elaborated. What happe-
ned ? The then Deputy Director
General who is now on an U.N. as-
sigment in Bangkok, the day I raised
the whole issue in the Govering
Body, fai-ited on the table, I won’t
mention his name. He immediately
got a job under a chair of the
American umbrella in Bangkok
basking in the sunshine. The sheep
were loaded in a Chartered nonpre-
ssuriscd plane which was taken by
a private American who was of ill-
repute. The shecp were airlifted
from Samarkhand. The Russians
forgave a Chartered route for some
strategic purposes. They devia-
ted from the chartered route and
flew some what at a low.r altitude,
I suspect for photographing
their areas, Immediately  the
Russians chased them and they went
up and, in that process the sheep
were stempeded inside the aircraft
and the poor sheep, many of them
dicd there, For want of fuel —fuel
got exhausted—they had to do
forcelanding in Lahore, Why ? Be-
cause of this exercise, becausc of this
deviation in Lahore at that time our
rclations with Pakistan unfortunate-
ly —I say unfortunately—was very
bad. They would not allow the air-
craft door to be opened and it was
there for several hours—more than
one day or so—and the shecp had
to stay inside without water and food.
You could understand the condition
of the sheep. By the time they
brought the aircraft to Delhi, many
of the sheep were dead. You Rao
Sahcb, I would beseech you that you
take a team of 20 M.P.s. where the
Karakool sheep are and in what con-
dition they are now (Interruptions)
I have seen.  You will kindly orga-
nise a visit, I passionately feel that
unless we allow agriculture to grow
at the speed that is  required we
have no chance of survival. T
am particularly extremely critical
where there is a point for criticism
and I am not anxious to please
anybody.
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RAO : If any M.P. wants to pay a
visit to any of the institutions, kindly
give your name and you can go
there.

SHRI JYOTIRMOY BOSU:
I shall give you the dossier, I shall
give you the questionnaire. You
will allow me to prepare the ques-
tionnaire and you give to it them
before they go. I call I.C.AR. a
mutual admiration sogiety. I-won’t
mention any namc. Mr. Bourlaug,
a nobel laureate was given the Nobel
prize. How many letters went from
the Govt. of India requesting the
Swedish authorities to confer on him
the rare honour. My information is—
two or three. In return he recommen-
ded for the grant of Magsaysay Award
to another scientist. I would not
mention the name. It is a mutual
give and take, I need not go much
into the matter.

Rao Sahib, do you or do you not
agree that if you remain dependent
on foreign, particularly capitalist,
countries for your vitald requirements
without the supply of which there
could be revol in the cities or a
rebellion in the country or they will
regulate your political decisions or
they will dictate your political deci-
sions as you had to undergo till 1971
under PL 480 programme. . (Interrup-
tions)

AN HON. MEMBER : It is over.
SHRI JYOTIRMOY BOSU

Pulses, you can not import, except in
Morocco and Egypt pulses are not
available so you cannot import.
{Interruptions) Now what are they
doing ? They are dependent for
import of edible oil to a very big ex-
tent, They are dependent for
skimmed milk powder. If skimmed
milk powder is stopped for political
reasons you will have revolt in many
cities.

SHRI BIRENDRA
RAO : Sir, I forgot to mention about
skimmed milk powder. There were
so many things mentioned. At least
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about skimmed milk powder, I would
like to give information to Mr,
Jyotirmoy Bosu. About fifteen
years ago, the production of skimmed
milk powder was only 5,000 tonnes,
Today we are producing 70,000
tonnes and there is no import of
milk powder on commercial basis,

SHRI JYOTIRMOY BOSU: .

You receive it as a gift.

SHRI BIRENDRA
RAO : We are not purchasing any
skimmed milk powder. If it is a gift
for certain purposes and some count-

ries are sending it, then that is grate-

fully accepted for our nutrition pro-
grammes and other things and pulses
and certain shortages to be made
up. There"is nothing wrong in ac-
cepting if same friends want to give
us some of their surplus skimmed
milk powder and we utilise it in the
country. But the production figures
themselves will impress Mr. Jyotir-
moy Bosu. -

. SHRI JYOTIRMOY: BOSU :
I have talked about milk powder.,
What about poultry stock? Has the
amount gone up this year ? (Interrup-
tions) Rao Sahib, I am not' talkin
about your balance of trade. M
debate is not covering balance of
trade. My debate is not on as to
whether or not to accept alms from
persons who are much more rich
than we are. I am talking about
dependence on imports. So, kindly
accept it gracefully. I am very
sorry to say that young friend
of mine talked as if I was listening
to a jester and in a very light-hearted
manner on a serious matter like Cen-

tral Sheep and Wool Research
Institute.

SHRI BIRENDRA SINGH
RAO : We are awaiting your second
report,

SHRI JYOTIRMOY BOSU
I believe in doing a thorough Jjob. y
am not a prisoner of bureaucrats,

SINGH

'_ 258 7



259 Performance

'SHRI BIRENDRA SINGH
RAO : How long will you take ?

SHRI JYOTIRMOY BOSU
Another few days. There were elec-
tions and then the Government was
phut .They quarrelled and all these

things (Interruptions)

SHRI BIRENDRA SINGH
RAO : I am .told you spent only
four hours in that Institute.

o
SHRI JYOTIRMOY BOSU : It -

is not necessary to visit formally and
‘be entertained lavishly, That is
one thing which I have always
avoided. I have bcen telling the
Chairman of the Railway Conven-
tion Committee, for instance that all
Parliamentary Committees should
not accept hospitalities from these
organisations whom they are exami-
ning,

Rao Sahib said that good scientists

are leaving Rao Sahib also sermonned.

I would only say, “Treat the men and
not the disease.” That is the motto of
homeopathy. If you cure the man
his diseases will automatically get
cured. If you go on curing one dis-
disease after another it will become
an endless exercise. That was why
I wrote to your Director-General,

What did I write ? I asked for the .

total money spend by ICAR for re-
search on each crop and each animal
species during the last ten years,
I wanted percentage of area under
improved variety for 10 years that
they did not give. If they gave the
cat will be out the bag. (Interrup-
tions) So, it is not  available.

This is the position, I got a letter
yesterday where this gentleman
said, he cannot give . About ‘Achie-
vement Audit’ I have elaborately
stated that practically there is no
achievement audit at all in recent
years. What is he claiming ? He
should understand it. I request
Mr. Birendra Singh Rao to ask for
the papers. Mr. Rao Saheb, please
see why no achievement audit was
made. Then you have said nothing
about what Dr. Arkare hds said;
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he is an eminent scientist of the one-
man commission of the Scientists’ Re
cruitment Board. He has condemned
certain things in clear langugage in a
scientific body. Mr, Rao Saheb you
are in your usual smooth manner and
you said many things. But you have
not touched the main point ~ where I
have clearly stated that in 33 years
there has been no plan for agricultural
production matching our needs
fully. Do you dispute that ? You do.
Then why this import of Rs. 700
crores of edible oil ? I said there is no
plan for matching our nceds fully.
Sir, we are sitting on the top of a
valcano because of our dependence
on others. There is no planning in
the sphere of agriculture. There is
no assessment of the demand, present
future and all that.

PROF. N.G. RANGA -: What
did the Agriculture Commission do?

SHRI JYOTIRMOY BOSU: Ask
Mr. Rao Birendra Singh. He has
not explained . That is my charge.
I would like Mr. Rao Birendra Singh
to write to me specifying what re-
markable work they have done.
You examine the minutes of the
meeting when I was member of the
governing body and the Standing
Finance Committee; you will notice
that at every stage when I
have been a member of the
governing Body and the standing
Finance Committee I have been
pointing my fingers at certain things,
putting my fingers saying here you
are failing, here you have done
nothing; here you ought to do this,
and so on, Sir, why don’t you spare
a little time for this massive organisa-
tion so that you can know exactly
what the members want to be done?
This is a massive organisation but lot
of money and enough scope is there.
The misled scientists cannot mislead
me because my thinking is not that
of a prisoner of anybody and there
is ample testimony in this matter;
you know it better than many others
and you are not a new man to t\y1s
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House. Does it apply to Ministers
of the Government ? Are they not
prisoners of bureaucracy? ([Interrup-
tions) I will give one example. I have
got many examples. There isthe
Rs. 72,000 Project for quick maturing
of mustard-seeds. They deliberately
suppressed it for g months—and
I am using very strong words —and
they gave the money when 1 started
bamboozling them. And then what
was the pretext given ? It was that
the first instalment was for Rs. 12,000,
Calcutta University has not complied
with the requirement which they
wanted them todo. 1 said, you have
given the money, 12,0t orso. Have
they complied with the requirement ?
No, Sir. Then how could you give
the money ? Well, they were waiting
to see if Jyotirmoy Bosu could -get
defeated so that they could get
the money back. There is a very
powerful oilseed lobby in this
country,—powerful edible oil lobby
in this country ; they are working
with the ICAR. I am charging.

I fully support Prof. Ranga who
said that the D.G. cannot sit in judge-
ment on his own activities. He
can’t chair the Governing body
and the Standing Finance Committee.
There is a thing called ‘Warrant of
Precedence’ and MPs. occupy a
fairly high position and in govern-
mental meetings their warrant of
precedence  should not be lost
sight of Rao Saheb, I request you to
kindly consider that they are your
honourable  colleagues and don’t
treat them shabbily. Sir, if I wanted
to penetrate into ICAR through the
back-door, T would not have wanted
shifting of its H. Q. Rao Saheb, you
made a contradictory  statement.
The subordinate directors of the
Institute are subordinate to the D. G.
for administrative as well as financial
matters. They have no freedom
and what Mr. Rao Birendra Singh
has chosen to say is not correct.
Sir, he talked about potatoe.
If it is all that good, why should it
Be sold at Rs. 2°50 per kilo ?
(Interruptions), Now Dal, Why should
it be sold at Rs.6'00 per kilo,
Therice yield per acre has come down
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in Cuttack. Why did it go down ?
Mr. R. V. Swaminathan is not very
far from there. You kindly find out®
Now, sugar cane. What is the de”
cline per hectare yield ; kindly don’t
take the House for a vide. I am
Charging you how the per hectare
yield has come down in many agricul-
tural items. The scientists job is
there to increase the production.
During 1956-61, per hectare yield
of pulses was 495 Kg. and in 1974-79,
it was 493 Kg. What are they-

- taking about ? Telling tales. There

are many things on which a debate of
this size cannot cover. It is the biggest
organisation and there are a lot of
Complications and mismanagements,
Rao Saheb I beseech you once again,
don’t take anybody from the Opposi-
tion, but take your own party-men
into confidence and divide the yok
and ‘let them do fact finding and
report to you so that you are able to
do substantial good to the country.

MR. DEPUTY-SPEAKER
The question is :

“That this House do recom-
mend that an All party Parlia-
mentary Committee be constitu-
ted to enquire thoroughly into
the target and performance of the
Indian Council of Agricultural
Research and also ascertain as to
why in the last 33 years there
had been no plan for agricultural
production matching our needs
fully.”

The Motion was negatived.

20.3 hrs.
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20.58 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
December 23, 1980/2 Pausa 1902
(Saka),





